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LEG ISLATIVE ASSEMBL Y. 
Monday, 19th March, 1934. 

The Assembly met in the .Assembly Chamber of the Council House &$ 
Eleven of the Clock, Mr. President (The Honourable Sir Sbanmukham· 
Chetty) in the Chair. 

QUESTIONS AND ANSWERS. 

CBEATIOlf OJ' CDTA.Ili POSTS OJ' TELBGBAPH MAs'1'BB8. 
501. *JIr. D. E. :r.hirt Ohaudhury: With reference to the reply to-

unstarred question No. 24, dated the 5th February, 1934, stating that the 
number of telegraph masters was 192 on the 31st December, 193!l, and 
the provision in the Budget made for 227 Telegraph Masters, will Govern-
ment please state whether they propose to create 35 additional posts iu 
the year 1934-35? 

i'he JIonourable Sir J'raDk BOJce: Government do not propose to 
crea.te any rdditional posts of telegraph masters in 1934-85 unless an increase 
is justified OIl the formula in force. The number of 192' telegraph masters 
mentioned in the reply to unstarred question No. 24, dated tho 5th ]<~eb­
ruary, 1934, referred to permanent telegraph masters only as was made 
clear at the time. The provision in the Budget is not only for the penn~­
nent telegraph masters but also for those acting in existing vacancies. 

bOuA8B IN HAULAGE CB..&.BoBS, ETC., IN 'l'JD: POSTS AND TBLEGBAPHS 
D~AB'l'JOln'. 

502. "JIr. D. E. :r.hirt Ohaudh1l1T: With reference to the pro\'isioIl' 
of Rs. 8,b5,000 as "Lump provision for increase in haulage charges, etc. ". 
on page 61 of the detailed statement of demand No. 23, will Government 
please state why this provision has been made and whether the Standing 
Finance Committee's sanction was obtained for it? 

'!'he Jlonourable Sir J'raDk Boyce: As the Railways have demanded' 
certain increases in the rates charged by them for va...-ious services rendered 
to the Pos~ Office, provision has been made in case the claim, which is 
'Under examination, is admitted. No reference was made to the Standiug 
Finance Committee because the item does not relate to a new service. J.t-
is merely pa~ of a fluctuating item which appeaIll annually in the budget. 

SALlI: OF POSTCARDS. 

50f!, *J(r. D. E. Lah1ri Ohaudhury: With reference to the HOlloumbl('-
;~e Finance Member's statement to the effect that there will be a loss of 
Rs. 66 lakhs it· the value of postcard is reduced, will Government bp. 
pleased. to Btate how many postcards were Bold in the year 1982-33 ana 
\1P to 81st December. 1988? 

( 2449 ) 
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The Honourable Sir Prank Noyce: The' nwnber of postcards issued 
from treasuries to Post Offices during the year 1932-33 was two hundred 
nnd ninety-three millions. The estimated number for the period from the 
1st April, 1933, to the 31st December, 1933, is two hUBdred and fifteen 
nnd a quarter millions. 

The estimated lqss of Rs. 56 lakhs to which the Honourable Member 
Tefers is based upon the calculated number of inland postcards, inolUlting 
those of private manufacture, delivered by post offices during the year 
1932-33 plus an increase of 10 per cant. in the traffic which it is estimated 
would resub from a reduction of the price of postcards. 

COM!llTTEE TO ENQUIRE INTO THE POSSIBILITIES OF FuRTHER ECONOMY IN 
THE POSTAL DEPARTllENT. 

504, *Mr. D. X. Lahiri Ohaudhury: (a) With reference to the reply to 
6tarred question No. 79, dated tlte 5th February, 1934, will Government 
oe pJeaE.e<l to state whether the Reorganisation Committee will also re-
.examine the Time Test of the Post Office and Railway Mail Service? 

(b) What is meant by "to investigate and overhaul the methods of 
work adopted in the postal branch"? 

(c) Will the investigation include the system of work in the Audit Office? 

The Honourable Sir I'rank Boyce: (a) to (c). The precise terms of refer-
ence of t.he Postal Enquiry Committee, 1934, are contained in the Resolu-
tion of the Government of India published in the Gazette of India, dated 
the 17th March, 1934, to which the Honourable Member's attention is 
invited. 

ASSISTANT POSTMASTERS IN THE CmTTAGONG, MYMENSINGH AND HOWRAH 
POST OFFICES. 

505. "'Xl. D. X. Lahiri Ohaudhury: With reference to question No. 17, 
dated the 5th February, 1934, will Government be pleased to state why 
there are no selection grade Assistant Postmasters in Chittagong, Mymen-
singh and Howrah Post Offic-es? Is it a fact that these offices are bigger 
than Madura and Meerut? 

The Honourable Sir Frank Boyce: As regards the first part of t.boa 
question, selection grades are meant to provide for posts involving heavier 
work or responsibility, and as a review of the work and responsibilities 
of the Assistant Postmasters at Chittagong. M:vmensingh and Howrah 
showed that this criterion was no longer satisfied in respect of these posts 
they were converted into supervisory posts in the time-seale with special 
-supervisory dlowances at the rate of Rs. 20 per month. 

The reply to the second. part is in the afl?rmative. The 'question of 
replacing selection ~ade ~sslstant Po~tmasters ill these two officell by time-
scale supervisors wltl be SImilarly reVIewed. 

NON-MAINTENANCE OF SAVIN{~S BANK LEDGERS IN THE CALCUTTA POSTS 
AN~ TELEGRAPHS AUDIT OFFIOI:. 

506. *JIr. D. X. L&hIrl Ohaudhury: (a) Is it a fact that in the Calcutta 
Posts and Telegraphs Audit Office, Savings Bunk Ledgers are not main-
tained, and that transactions are posted on cards? If so, will Govern-
IDent be pleased to stat.e what is the system in other Audit Offices? 
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·-(b) How many typist!> have been employed for the purpose? 
(c) What. is the price of each typewriter ~ 

'!'he Honourable Sir George Schuster: (a) Yes. The same sYEtem 
.chtuins in o.ther Audit Offices also. 

(b) Ac('oullting machines are used. Twenty-eight machine operators are 
. emplo.yed in the Savings Bank Section of the Calcutta Office and there are 
llinety-six machinists in all the offices including Calcutta. 

(c) The price of each accounting machine is at present Bs. 3,047. 

:SUBSIDY PAID TO DIFFERENT AIR SERVICES IN INDIA AND THE IMPERIAL 
AIRWAYS. 

007. *J[r. D. It. Lahiri Chaudhary: (a) Will Government please furnish 
_Q statement showing the amount of subsidy paid to different air services 
in India and Imperial Airways during this year? 

(b) Do Government keep a separate accdunt of income from the air 
mails'! If not, will Government please state whether the !!ervice is pay-
ing? 

(c) Do Government propose to introduce air mail stamps to keep 
-separate accounts of Air mails? If not. why not., 

I 
The Honourable Sir I'rADll: Boyce: (a) The only air service which is :n 

.receipt of a subsidy from the Government- of India is the trans-India ser-
vice operated jointly by Imperial Airways Limited and Indian Tranc;-
Continental Airways. Limited. The subsidy given is in the torm of the 
following concessions, namely: 

(1) Remission of customs and excise duties on petrol, oil, terol'lane~. 
'spare parts, etc., used on the semce in India. 

(2) Exemption from charges for landing, housing, wireless and meteoro-
logical facilitIes arising in India. 
The value of these concessions for the current year is estimated at 
Rs. 95,200. 

As a n,:;ult of granting these concessions, there has, howe,er, been a 
saving estimated at more than Rs. 1~ lakh8, as the charges fOJ.· the con-
veyance of Indian air mails by the main service are now permitted by 
the authorities in England to be settled in sterling instead of, as formerly t 
'on a gold basis. For further htfonnation on this point, I would. reter the 
Honourable Member to my speech of September 20th, 1933, on the dpmand 
for a supplementary grant for civil aviation which he will find at page 1897 

·ct 8eq of Volume VII of the Legislative Assembly Debates. 
(b) N"o scpnrate acconnt of income from the Air mails is kept. Air 

~fllil fees haw been fixed on the basis of conveyance charges S('tuill1y paid 
10 nir-carriN!;. There is therefore no reason to believe that air mail ser-
vic'es are noi paying. 

(c) Air Illail stamps are in existence but. wiH be abolished as soon is 
the present !!tock is exhausted. It is not possible to keep separate account 
ohair fees r£alised from the public on the basis of the sale proceeds lIf 
nir mail stamps as these stamps can be utilised D(;,t only for the payment 
~f the air-fee but also for the ordinary postage and registration charges. 
'if any, on ilir mail articles. Moreover, ordinary postage stamps ~an also 

A 2 
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be used for prepayment of air mail fees. It is not considered desirable-
to prescribe the use of nir mail st.amps only for payment of air fees as 
this would cause grave inconvenience to the public. 

ApPOINTMENT OF A RETIRED HIGH COURT JUDGE TO HIGa E.xECUTIVE 
OFFICES. 

508. *1Ir. S. O. J[ltra: (a) Are Government aware that there is .. 
Rtrong public opinion in the country against the principle of s.ppointing 
High Court Judges to high executive offices after their retirement? 

(b) If not, are Government prepared to Jlluke an enquiry on the subject? 

'!'he Honourable Sir Barry Baig: (a) and (b). Government are aware 
that some objection on principle may be felt in regard to such appoint-
ments, and appointments of thif; kind are not made without fully weighing 
these considerations. 

LEAVE RULES OF THE HIGH COURT JUDGES OF CALCUTTA. 

509. *1Ir. S. O. Kiva: (a) Will Government please state the rules 
and regulations that govern the leave rules of the High Court Judges of" 
Calcutta? 

(b) Is there any special rule whereby a Judge of the Calcutta High· 
Court may be considered to be on active service without attending the 
Courts ? 

(c) Does not the non-attendance of the Court on the part of the Judges 
eonstrue absence? 

(d) Will Government please state the number of days the present 
Chief Justice, Sir Claus Rankin, attended the Court since January, 1934? 

(c) Is he on leave or on service since the 12th February, 1934? Haa-
anybody acted as Chief Justice during this period? 

<n Is he permitted under the rules to continue as Chief Justice while-
not attending the Court at all? 

'!'he Honoura.ble Sir Harry Baig: (a) The rules are contained in Article-
543 of the Civil Service Regulations, a copy of which is in the Library. 

{b) ond (c). There is no rule on the subject nor is there any rule which 
debars a judge from being absent from Court for a short period without 
taking leave under the leave rules. 

(d), (e) and (f). Sir George Rankin was on leave under the High Court 
Leave Rules from January 2 to January 29 inclusive and again from Febru-
ary 27. He was in charge of the duties of Chief Justice from January 30th 
to February 26 inclusive though I understand that for the greater part of: 
the time owing to illness he was unable actually to attend Court. 

JIr. S. C. Jlitra: Arising out of answer to part (b) of the question", 
may I know what is the short period contemplated? 

"!"he BoDour&ble Sir Barry BaJg: There is no rule on the subject.. 
There is naturally a certain amount of elasticity in the matter. 
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Mr. ~. O. Mitra: When the Judges cannot attend the Court which ill 
-their primarv function, why should they not go on leave and allow somebody 
~lse to act "for them instead of continuing on while they cannot do any 
work? 

The Honourable Sir Barry Haig: I think the Honourable Member will 
realise that throughout Government service a certain amount of elasticity 
is provided. We have, for instance, in the ordinary administration wha' 
is known !I:; casual leave. There is no definite provision for casual leave 
in High C()urts, but something of the 'B8me sort is, in mJ: judgment, 
.reasonable. 

Kr. S. C. JIltra: In this particular case, do Government consi~er thst 
this temporary leave was taken, rather for a long time, and that the otbel' 
Judges of the High Court could not get even officiating chances? 

The Honourable Sir Harry lIa1g: No, Sir. The Chief Justice WAS 
~arrying out the duties of the Chief Justice during that period. 

J[r. J(. J(uwood Abmad: Is it a fact that the Chief Justice and other 
-Judges could take leave only from the Court? 

The Honourable Sir Harry Baig: I am not quite sure what is the pur-
port of my Honourable friend's question. 

Kr. J(. )(aswood Abmad: I wanted to know, is it a fact t.hittliese 
Judges can take leave from attending the Court only, and not in other 
respects? 

The lIonourable Sir Harry lIaig: That, I think, is a matter in tbe 
diseretion of the Chief Justice. 

JIr. S. O. 1I1tr&: The principal duty of the Chief Justice is to preside 
-over Courts, and not to do minor work in the office or in the Chamber. 

Sir Kuh&JDmad Yakub: There is no question in it. 

'l'Ile Honourable str lIany lIaig: I cannot quite follow the Honourable 
Member's question, I am afraid. 

Ittr. S. C. Mitra: I am prepared to take a ruling from the President 
and not from an ex-President of the Assembly. However, I do not pre9IB 

,the matter further. 

1Ir. It. O. Neogy: The Honourable ::\Iember stated that while the 
Chief Justice of Calcutta wus away from Court, he was still carrying on 
the duties of the Chief Justice. What were those particular duties which 
he was currying on without attending Court? 

The Honourable Sir Bany JI&lg: The ordin&r~i administrative duties 
,of the Chi.>.f J usnce in connection with the adrr.inistration of the Court. 

Mr. It. O. Neogy,: Do Government consider that the non-judicial duties 
of the Chief Justice constituttl such an import90nt part of his function as 
to justify the Chief Justice not going on leave. but on the pretext of doing 
!:pat part of his duty, being considered to be on duty? 

The HObO~ble Sir Bany Haig: I am sorry that my Honourable 
friend should be making these personal reflections on Sir George Rankin. 

:1 should have thought that he would have been prepared to recognise that 
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it was hardly reasonable to make these attacks in connection with a judge 
whose very devoted, and, I might add, distinguished service, 'has teru. 
porarily brought about a breakdown in his health. 

Mr. K. 'C. Neogy: Has not the Honourable Member's attention been 
drawn to the disc\lssion that has taken place in the Bengal Council, which 
would shO\r the Honourable Member the amount of resentment that exisi;a 
in Bengal in this matter? 

The Hon~ur&ble Sir Harry J!&ig: No, Sir. 

I Mr. S. C. Mitra: I did not mean any reflection on the Chief Justice. 
In fact, I understand from ~lr. Mody that something like this happened 
in the Bombay High Court also sometimes back, where the Chief Justice 
8tt~mded to administrative and other n'ork and not to judicial work. That 
~~.ans that the public expec-t them to devote more time to judicial work. 

'rhe Honourable Sir Harry H&ig: I have already made it clear that, not 
only in Bengal, but, as far as I am aware, in other High Courts a certain 
amount of latitude is allowed to Judges corresponding to what we should, 
in the ordinary administration, class _ as casual leave. 

ASSESSMENT OF EXCISE DUTY ON SUGAR. 

510. *Bhai Parma Nand: (a) What will be the mode of assessing the 
excise duty on sugar? 

(b) Will this aSE'cssment be made on sugar manufactured before 1st. 
April, 1934? If so, why? If not, should the sugar manufactured before 
'1st April be removed from the factory godowns, and if it is to re-
moved, where is it to be kapt safe from rains? Will instructions be 
issued to the railway authorities to supply a sufficient number of wagons 
for clearing it? 

The Honourable Sir George Schuster: (a) The attention of the Honour-
able Member is drawn to the provisions of the Bill which I introduced in 
this Assembl~- on the 13th of ~Iarch, 

(b) The answer to the first question in this part is that, under the· 
Bill as drafted, sugar manufactured hefore the 1st of April, 1934, but issued 
from a factory after that date would be liable to the duty. I should pre-
fer to resen"c an expression of opinion upon the points raised in the-
remaining questions in this part until the provisions of the Bill come under 
discussion in the Assembly. 

ENROLMENT OF AUDITORS. 

5Il. *](r. Rahimtoola JI. Chinoy: Will Government be pleased to, 
state: 

(a) ,,,hether rule 8 of the Auditors Certificates Rules, 1932, was 
specially inserted to give benefit of enrolment as auditors t,o-
degerving persons having had both theoretical training and· 
practical experience in the profession for a. number of years, 
but who, through the force of circumstances, had not been. 
able to put in the recognised period of service under the.· 
rules; 
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(b) (i) the number of applications receiy~d for enrolment. IIDder the 
said rple 8; 

(ii) the number of applicants who were enrolled, and their quali-
fications; and 

(iii) the number of applicants who were refused enrolment and the 
reasons for their rejection; 

(c) whether they have received any representations from Chambers-
of Commerce, and the Corporation of Income-tax Account-
ants, Bombay, protesting against the manner in which this. 
rule is being interpreted and asking for reconsideration of a 
number of desel1¥ing applications that have been rejected; if 
SO, the action Government have taken 'or propose to take in. 
the matter? 

The Honourable Sir Joseph Bhore: (a) Rule 8 of the Auditor's Certifi-
cates Hules is intended to enrol on the Hegister of Accountants persons 
who ordinarily are neither entitled to nor eligible for enrolment but ll'hose-
qualifications, hoth theoretical and practica!, are up to the standard which 
should b~ maintained in the interests of the efficiency of the account.-
ancy profession. . 

(b) (i) 83. 
(ii) Five, of whom three have passed the Government Diploma Exami-

nation in Accountancy, one has passed the Bachelor of Commerce 
Examination of the Bombay University with AdvancM Accounting and 
Auditing as 11 special subject-an examination which is recognised as 
equiValent to tl~e Government Diploma Examination in Accountancy-
and the fifth is Master of Commerce of the Birmingham University who 
studied Accounting for three years at that University for its Bachelor of 
Commerce Degree which he took in 1912. The Indian Accountancy Board 
and the Government of India were also satisfied that the applicants had 
sufficienL practical experience to justify their enrolment. 

(iii) 78. Their qualifications, both t.heoretical and practical, were not 
Buch as to justify their enrolment on -the Register. .. 

(c) Yt::i'. The position has been explained to those bodies. 

DRop IN THE lNoon-TAX REVENUE OF THE UNITED PROVINCES. 

512. *Mr. K. Kaswood Ahmad: (a) Will Government please stat&. 
whether there was a. great drop in the Income-tax revenue of the United 
Provinces during the year ending the 31st March, 1933? 

(b) What was the amount of tax left uncollected at the close of the 
year and how does it differ from the arrears of the previous year? 

(c) Whtlt was the number of cases that could not be disposed of within-
the year, to,nd what was the amount of tax thus remaining unassessed'l 

The Honourable Sir George Schuster: (It) No, 
~. (b) The amount of arrears outstanding on 31st March, 1932, 'Was 

Rs. 6,44,504 and on 31st March, 1933, Rs, 7,42,667.' 
«(.) The information could not be obtained without an expenditure of 

time and labour disproportionate to the .alue of t.he results secured. 
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MUSLIM' ASSISTANTS IN THE CENTRAL PUBLIOATION BRANCH. 

513. *:Mr. ]f. Ilaswood Ahmad: (a) Is it a fact that in the Central 
Publicat.ion Brftnch, out of seven assistants in the grade of Rs. 80-200, 
there is only one Muslim? 

(b) Is it a fact that several posts in the assistants' grade are still lying 
-vacant? If so, are Government .prepared to fill up those vQcancies with 
-due regard to the instructions laid down in the Government Circular, issued 
some timE'. ttgo, for adjustment of communal inequalities in· Government 
<>fficcs, either by promotion or by direct recruitment from outside? If 
Dot, wb) 1101"? 

The Honourable Sir Frank .oyce: (n) Tflcre artl six assistants in the 
grade, of whom one is a Muslim. . 

(b) There is only one post vacant and in filling it the Controller of 
Printing and Stationery will be guided by the standing orders on the 
'Subject. 

MU3LIM:3 IN EACH CADRE IN THE CENTRAL PUBLICATION BRANCH • 

. 514. ":Mr ••. Kaswood Ahmad: Will Government please state: 
(0) the total number of men, cadre by cadre, appointed in the 

Central Publication Branch after its transfer from Calcutta 
to Delhi; 

(b) how many of them are Muslims in each cadre; and 
(c) whether due regard was paid to the legitimate proportion of the 

Muslims at the time of recruitment? If not, why not? 

The Honourable Sir J'ra.J$ .oyce: (a) and (b'). I assume that the 
'Honourable Member desires information in respect of appointments made 
by direct recruitment to the superior establishment of the Central Publi-
cation Branch. The required particulars are: 

Five in the grade of Rs. 45-140 of whom two are Muslims. 
Five in the grade of Rs. 35-80 of whom none is a Muslim. 
Twelve in the grade of Rs. 40 of whom three are Muslims. 

(c) There is no proportion of Muslims fixed by the standing orders but 
1:1uc regard was paid to the claims of minorit} communities. Thc second 
pnrt does not arise. 

RECBUITM'ENT8 IN THB CBNTRAL PUBLIOATION BRANCH. 

515. ·1Ir. •. Kaswood Ahmad: (a) Will Government please state 
whether the men recruited in the Central Publication Branch after it,s 
transfer from Calcutta to Delhi were the sucoessful competitors in the 
examinations held from time to time by the Deputy Controller, Central 
Stationery, Calcutta, or whether they passed the Public Service Commis-
sion examina.tions? 

(b) If the recruitment was not ma.de by either of the methods indicated 
in part (a), were the vacancies advertised in the newspa.pers, inviting 

:applications from outside people? If so. in which papers, and on what 
.-lutes? If n~.t, on what principle was the recruitment based? 
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The Honourable Sir !'rank Boyce: (a) and (b). The majority of the 
men recruited had qualified in an exa~lin~tion conducted by the ~puty 
Controller, Stationery. The Central PublIcatlOn Branch does not recruIt men 
through the Public Serviee Commission .. No adv~rtisement in the ne~s­
pRpers was necessary as there were suffiCient apphcants and men working 

,on the dny-extra estnbli~hment from whom to select. 

Kr. II. Kaswood Ahmad: Are the vacancies in this department pub-
lished in the newspapers. 

The Honourable Sir I'rank Noyce: If necessar,Y. As I have already 
explained, no advertisement was considered necessary in this particular 

oC88e. 

Mr. JI. KaswOOd Ahmad: On what grounds do Government think it 
;soInet,imes UlUlccessary to publish any advertisemeut in newspapers" 

The Honourable Sir !'rank :Royce: When there is a sufficiently wide 
field of selection. If we were to publish advertisements in cases of this 
kind. we should probably have thousands of applications. 

lIr. K. Kaswood Alunad: Haye Government a.ny register of appli::!utions 
in this department? 

The Honourable Sir !'rank :Royce: I am naturally not rersonally familiar 
with ths details of the proeedure followed in a subordinate department of 
this charuc,ter, but I haw no doubt whatever that a register of applicants 
IS kept. 

RECRUITMENTS IN' THE CENTRAL PuBLICATION BRANCH. 

516. • JIr. •. Kaswood Ahmad: (a) Is it a fact that in the Central 
Puhlication Branch, several men, recruited on the daily wage basis, have 
been recommended by thE' pl'escnt 01ficiating Manager, for being placod 
in the permanent clerical and assistants' gradE'S, and that they have 
actually been serving in those capacities? 

(b) Did those men pass the examinations held either by the Deputy 
Controller or by the Public Service Commission? . If not, do Go-yernment 
propose to replace them by recruitment through the Public Service Com-
mission? If not, why not? 

(c) Is it a fact that the lifts to ~e daily wage hands, referred to in 
part (a), have been given by disregarding and superseding the claims of the 
temporary men who have been in service for about five years on fixad pay? 
If 1"0, why were their claims disr,)garded and what arrangFments do Gov-
·crnment propose to make for thes€: temporary hands? 

The Honourable Sir I'rank Noyce: (a) I am not prepared to disclose 
-depflrtmf'ntal I'ecommendationg relating to promotion. Two men recruited 
.on a daily-wage basis are serving in tbe capacities stated. 

). (b) 'J'he answer to the first and the secopd parts is in the negative. 
AF; TGgflrns the last pact., recruitment· to the clerical staff of t.he Central 
l'\lblieation BrllDch i~ not made t,hrough the Public Service Commission. 

(c) No. The second llfllt does not arise. 
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.ALLEGED INEFFICIENCY OF STAFF IN THE CENTRAL PUBLICATION BB.ANCB~ 

517. *Mr. K. Kaswood Ahma.d: Is it a fact that the Officiating 
Manager of the Central Publication Branch is complaining to the higher 
authorities about the inefficiency of the whole staff? If so, will Govern-
lIlent please state what is his standard of measuring efficiency? 

The HODourable Sir !'rank Noyce: I have nothing to add to the reply 
I gave on the 21st Nowmber, 1933, to part (b) of1\!r. S. C. Mitra's starred 
questi"n No. 1102. 

INCREMENTS WITHHELD IN THE CENTRAL PuBLICATION BRANCH. 

51S. *)[r.]I. Kaswood Ahmad: (a) Will Government please state the-
ll1unber of cases in which increments have been withheld since the transfer 
of the Central Publication Branch from Calcutta to Delhi ? 

(o) Will Government please state the length of service, and the qual!-
neations of the persons whose increments have been withheld? How many 
of them are Muslims? 

(c) Will Government please state whether specific charges were framed 
against the men concerned and explanations were called for from them 
before the inrrements were withheld? 

The Honourable Sir !'rank Noyce: (a) and (b). Four, of whom two are 
Muslims. Two of them are graduat€s and one an undergraduate. The 
servie~ rendered ranges between five to ten ;years. 

(c) No. 
PERFORMANCES OF THE AMERICAN YARIETY SHOW AT AJMER. 

519. ':'Kaulvi Sayyid Jlurtuza Saheb Bahadur: ta) Is it a fact that a 
carnival, known as the American Variety Show, commenced its perform-
ances at Ajmer in June, 1933, with the permission of the local authorities? 

(b) Is it a fact that public gambling was openly carried on under the 
auspices of the said Carnival? 

(c) Is it a fact thr.t one Swami B. Anand of Patti Katla, Ajmer, wrote 
to the Superintendent of Police, Ajmer.~Ierwara, protesting against 
public gambling carried on under the auspices of the said carnival? 

(d) Is it a fact that the Superintendent of Police, Ajmer-Merwara, wrote-
to the said Swami B. Anand that the American Variety Show was allowed 
to conduct gambling games owing to the said American Variety Show's 
running at a loss at Ajmer and t~ gambling games being necessary to. 
save it from such a IOS8? 

Xr. H. A. 1'. ]letcaUe: (a) Ye~. 
(b) No. 
(C) Yes, but only complaining against the carnival. 
(d) No. 

PROVISION OF FACILITIES FOR PASSENGERS ON THE POWERPETA RAILWAY 
STATION. 

520. *11.80 Bahadur •••. Rao: (a) Will Government be pleased to 
state whether any Mahazar petitions have been received from the public 
of Ellore, West Godavari District, Madras Presidency, that the Powerpeta. 
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railway station, which is the second. station .in the to~, situat:ed in th.e 
middle of a thickly populated area, 1S very mcommodlOus and lOoonveDl-
ent for the passengers? 

(b) What action do Governm~nt propose to take ~ .improve. the cOIldi-
tior. of that station -and to prov1de a.ll necessary fac1btles requIred by the 
public? Is it n.ot a long-felt want? If prop<>sals were already made to 
reconstruct it into a very spacious one, what are they? 

(c) If the reply to part- (a) be in the negative, will ~overnment please 
state whether the matter has been brought to their notice by the Depart-
mental .officers? 

(d) Will Government please state whether any Mahazar petition has 
been received from the public of the same town to the effect that the-
above station should be converted into a Mail stopping one? 

(e) Are Government aware that the majority of the passengers from 
that town assemble at that station for the purpose of catching -different 
trains? 

<n If the reply to part (d) be in the affirmative, what action has been 
taken by Government in the matter? If none, what action do Govern-
ment propose toO take? 

(g) Are Government aware that the a.bove station is situatp-d in the 
heart of a town with a population of 57,000? 

Kr. P. R. Rau: Xo representations have been recei,ed by Govern-
ment. Government will send a copy of the Honourable Member's ques-
tion to the Agent, Madras and Southern Mahratta Railway, for such· 
action as may be considered necessary. 

NON-EMPLOYMENT OF eX-ARMY MEN ON STATE RAILWAYS. 

521. *Pandit Satyendra Bath Sen: (a) With reference to the Honour-
able the Home Member's reply to my starred question No. 363, dated the 
6th March, 1934, and Mr. P. R. Rau's reply to my starred question No. 
157. dated the 16th February, 1934, regarding the non-employment of 
ex-Army men on State Railways, will Governmeilt be pleased to state if-
the reiJolution referred to in my question is in operation on the East 
Indian, the Eastern llengfll and the Great Indian Peninsula Railways? 
If not, why not? 

(b) Are Government prepared to circulate the resolution on those 
railways? 

(c) If the answer to part (a) be in the affirmative, are Government 
aware that there ha.ve been cases where the resolution has been repeRtedly-
violated in the Dinapur Division of the East Indian Railway? If not, 
are Government prepared to make enquiries into the mat.t.er? 

__ Kr. P. R. Rau: (a) Government have nc reason to believe that the-
resolution in question has been overlooked on the State-managed Railways. 

(b) This is being done. 
(c) The answer to both parts of this question is in the negative. 
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'CASES OF NON-PAYMENT OF GRATUITY IN THE DINAPUR DIVISION -OF THE 
EAST INDIAN RAILWAY. 

522. *Pandit Satyendra Bath Sen: (a) Will Government be pJeased 
to state if there are any non-gazetted railway employees who have not 
.been paid gratuity on resignation attar a service of 20 years and above in. 
the Dinapur DiVISion of the East Indian Railway? If BO, what is their 
number and what is the reason for the non-payment of the gratuity in 
their case? 

(b) Do Government propose to pay them off without any further delay? 

:Mr. P. R. Rau: Under the gratuity rules, a gratuity may be granted 
to a subordinate on retirement or resignation after 15 years' service on 
greunde admitted by the authority competent to sanction the gratuity as 
good and sufficient from the point of view of the administration. Govem-
ment have no reason to believe that this rule is not followed by the East 
Indian-'Railway. I am, however, sending a copy of the question to the 
Agent, East Indian Railway, for any action he may consider necessary. 

RUMOURED ILLNESS OF MR. SATIN BEN, A STATE PmSONER IN THB 
CAMPRELLPUR JAIL. 

523. *Kr. S. O. 111m: (a) Is there any truth in the rumour that Mr. 
Satin Sen, a State Prisoner, now confined in the Campbellpur Jail, has 
been suffering from acute neurotic tuberculosis in the hip-joint? 1£ BO, 
what ill his present condition and what treatment is he getting? 

(b) Is it a fact that he fainted a few days ago while on his way 
to the Lath-room? 

(c) \Vhat was his weight when he came to Campbellpur Jail, and wha.t 
is his weight at present? 

(d) Did Government receive any representation from Mr. Sen, aaking 
for permission to be transferred from the Jail? 

(e) Is it a fact that the petition for transfer was supported by the 
Deputy Commissioner? 

(f) What action have Government taken on his petition? 
(g) Is it a fact that :Mr. Sen is not allowed to receive or sf'nd any 

letters to his relatives? If BO, from what date, and why? 

The Honourable Sir Harry Haig: Enquiries are being made and a reply 
will be laid on the table in due course. 

ILLNESS OF STATE PRISONER MR. SAILESWAR CHAXRAVARTY. 

524. *1Ir. S. C. )[iva: (a) Is it a fact that Mr. Saileswar Chakravarty, 
a State Prisoner, confined formerly at Campbell pur, has now been trans-
ferred to Suri Jail in Bengal? 

(b) Is he now suffering from tuberculosis? If BO, from what date, 
,and wher~ did he imbibe this contagion? 

(c) Why has Mr. Chakrava.rty been transferred from Cambellpur? 
(d) What is his present condition and weight, compared to his ldiate 

of health at the time of arrest? 
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The Honourable Sir Harry Halg: (a) Yes. Mr . .chakravarty, however. 
is a detenu under the Bengal Criminal Law Amendment Act, and not a 
State Prisoner under the Regulation. 

(b) and (d). The Government of India have no information regarding 
hiH present condition. He was first reported to be suffering from tuber-
cular infection when he was at Campbellpur. 

(c) On the ground of tubercular infection. 

ApPEALS AGAINST THE ORDERS OJ' THE DIRECTOR OF F ABJIS. 

525. *Sardar G .•. )[ujumdar: Is it a fact that in 19"25 and 1929. the 
Director of Farms issued instructions not to forward appeals against his 
decisions to the higher authorities? If so, why? 

JIr. G. B.. P. 'lottenham: There is no record of !1uch instructions having 
been issued. 

VAOANOIES IN THE GRADE OF MANAGERS AND SUPERVISORS OJ!' FARHs. 

526. *Sardar G. N. )[ujumdar: (a) Is it a fact that there 8.!'e some 
vacancies in the grade of Managers and Supervisors of Farms unfilled? 
If so, is it not intended to fill thE-Be vacancies by promotion from lower· 
grades? 

(bl Will Government please state the number of Indians holding in-
dependent charge of Dairy Farms, and their present pay? Are these men 
llot considered suitable for promotion to higher grade to fill the existing 
vacancies? 

(c) Is it a fact that at some stations, Supervisors, Managers, Clerks, 
etc., of Farms, are serving from the date of their appointment in the 
Department at the same place and near their homes where they were 
originally appointed, and that others have been very frequantly trana-· 
ferred? 

(d) Are Government prepared to fix some partioular period for an indi-
vidual to serve at one station? 

(6) Is it a fact that European Managers of Farms on return from· 
leave ex-India are posted to the same stations from where they proceeded· 
on leave? If so, why? 

(f) Are Government prepared to fix some period for these officers to 
serve at one and the Shme station? 

JIr. G. B.. P. 'l'ottenbam: (a) The answer to the first question is in 
the affirmative. The question of filling these vacancies, whether by pro-
motion from the lower grades or otherwise, is under consideration. 
~, (b) There are some 19 Indians who hold independent charge 6£ dairy 
farms. 'fheir s('ale~ of pay are: us managers RB. 200-30/2-500 per 
mensem, as supervIsors Rs. 100-10/2-160--15/2-250 per mensem and 
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as assistant supervisors Rs. 50-5-90 per mensem. The answer to the 
second part of the question is the same as that to the second l)Ortion of 
part (a,). 

(0) Enquiries have been instituted and the result will be laid on the 
table in due course: 

(d) and (f). ~o. 

(e) The answer to the first question is in the negative, the second there-
fore does not arise. 

_ANNOUNCEME~T OF THE NUMBER OF VACANCIES FOR THE PUBLIC SERVICE 
COMMISSION EXAMINATION\!. 

527. ·.aulvi Badi-u-Zaman: Is it II. fact t·hat when a competitivo 
examination for any service is held by the Public Servico Commission, 
they are bound to announce tbe number of appointments for which the 
candidates UTe required to compc,te i' If not, bas there been any occasion 
when they did not announce the number of such appointments in any 
service offered for competition? Ii S<" will Government plaase state the 
year, and the name of the service, when such action wss resorted to and 
the ruasons therefor? 

The Honourable Sir Harry Baig: The Commission lire required to 
announce the number of vacancies when a competit.i-\'c examination is to 
be he!li bv them for an All·India Service or a Central Sen·jee, cia,;,. I or 
II. Ther~ has been no occ!lsion on whieh this hilS lIot 1)('('11 dOI\l·. 

PUBLIC SERVICE COMMISSION EXAMINATION FOR RECRt'ITMENT 011' 
MINISTERIAL ESTABLISHMENT FOR THE GOVERNMENT OF INDIA OFFICES 
HELD IN 1926. 

528. ·.aulvi -Badi-w:-Zaman: (a) Will Government ple&'@e lay on the 
t.able a copy of i.he notification iss'led by the Public Service Commission 
for holding the competitive examination in ]926 for the rfCruitment of 
ministerial establishment fer the Government of India Secretariat and 
its Attached Offices? 

(b) How many a'Ppointments wer& offered for open competition, and 
'how many for nomination? 

The Honourable Sir Harry Haig: (a) A copy of the cOlllmunique re-
garding the Ministerial Sen-ice examination held in H)26 , is placed on the 
table. As the Honourable Memher will observe, it was issued bv the late 
Staff Selection Board, not by the Puhlic Service Commissi~~, which 

·did not come into existence until October 19'26. 

(b) The terms of the notice stated specifically that the examination 
was in order to make a list of candidates qualified for emplo:vment in the 
Imperial Secretariat and its Attached OfficeR. No definite appointments 
-were offered and no guarantee was given that a successful candidllte would 
<obtain an appointment. 
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STAFJII SELECTION BOAltD. 

Comm,unique. 

'.rhe Board will hold an examination at Simla lind Delhi beginning on ~he 29th 
Novl\lIlber 1926, for the purpose of making a list of candidates qualified for employ-
ment in the Imperial Secretariat and its Attached Offices. 

The list will be compo~ed as follows: 
Rs. 

(a) :2 candidates qualified for employment in the First 
Division-Pay in Secretariat • . . . 175 to 500 

(b) 35 candidates qualified for employment in the 8econd 
Division-

Pay in Sec retariat 80 to 300 
Pay in Attached Offices 75 to 175 

(e) 75 candidates qualified for employment 88 Typillt 
and Routine Clerks--

Pay in Secretariat 75 to 170 

a The minimum educational qualifica.tions required of candidat6S, other thaD 
,:permanent departmental candidates, is: 

(i) For l<irst and Second Divisions-the Intermediate standard of any Univer-
sity or the Senior Cambridge . 

. (ii) For Typist and Routine clerk&-the Matriculation examination or the Junior 
CamLridge or equivalent examination. 

3. Candidates must nf,t be over 24 years of age on the 1st Decemucr 192&, and no 
succ_ful candidate wili ordinarily be appointed. to Government service if his age 

.exceeds 25 years when the vacancy occurs. 
4. Candidates, who are already in pt;rmanent Government service are not debarred 

from appearing at the examination, provided they aloe otherwise eligible and that their 
. age does not exceed 30 years on the lst December 1926. But as vacancies are generally 
temporary in the first instance such candidates are warned that, even if sueeeasful at 
,the examination, they may have to wait a long time before any post can be offered 
,.to them. Their names will moreover be struck off the Board's List on thcir attaining 
30 years of as-e . 

5. Each candidate must pay an entrance fee of Rs. 10 into a Treasury and obtain 
,8 Tre&8ury Receipt. The '.rreasury receipt should then be forwarded to the under-
signed with a reque3t for the prescribed form of application. No form will be 
supplied to a candidate until the Treasury receipt is received. Cash remittances will 
not be received. Applications for forms received after Monday, the 1st November 
1926, will be ignored. The form will give candidates all necessary instructions. No 
part of the fee is returnable. 

6. Accepted candidates will ue examined by means of written papers with a view 
~to testing their ir.telligence general knowledge and information and knowledge of 
English. Thus they will be required to write an English composition draft a letter 
and telegram, write a precis, prepare a subject·index and answer ccrt.am questions 

·-on general information. Typists will be expected to type at a speed of 35 words 1& 
minute over a period of 20 minutes. 

7. Candidates who satisfy the written and technical tests will be interviewed h.Y 
the Board before final selection. 

8. Candidates must pay their own expenses includin& Railway fare to and from 
. Simla or Delhi. 

9. No guarantee will be given to any successful ca~didate that ~e will obtain an 
,appointment. Appointments are freq!1ently tempo!'ry I~ the first mstance. Perman-
,ent appo~Dtments ure subject to a p£I'lOd of probation which may extend to one year. 

SIXLA; 
'.The tlat Septembtr 19t6. 

(Sd.) E. H. BRANDON, 

Secretary, StaU Selecti9J& Board. 
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PUNISHMENTS INFLICTED FOR TRIFLING MATTERS BY THE DIVISIONAL 
SUPERINTENDENT, EASTERN BENGALRAILWAY, CALCUTTA. 

529. ·Pandii Satyendra Hath Sen: Will Government be pleased to· 
enquire and report if it is a fact that the Divisional Superintendent, Broad. 
Gauge, Calcutta, of the Eastern Bengal Railway, is frequently punishing 
the staff concerned with the running of trains for trifling matters, which 
has created wide·spread discc,lltent? 

JIr. P. R. Rau~ Nc. It is open to the Rtnff who consider th0Y have 
grievances to take the ordinary method of bringing them to notice in the 
proper quarter. 

Fn.LING UP OF VACANCIES IN HIGHER GRADES ON THE EAST INDIAN 
RAILWAY. 

530. ·Pandit Satyendra Hath Sen: Will Government be ple88Eid to 
state if it! is a fact that on the East Indian Railway, in filling up vacancies 
in the higher grade of subordinate ranks, the cases of men in the same 
department drawing the maximum of the next lower grade and who ha..-e-
rendered efficient service are- considered? 

JIr. P. R. Rau: Government have no reason to doubt that in filling up 
vacancies in higher grades, the claims of all persons having any claim, 
are considered. 

IMPOSITION OF FINES ON STAFF ON THE EAST INDIAN RAILWAY. 

531. ·Pandit Satyendra Hath Sen: (a) Will Government be pleased to· 
state if it is a fact that Gokulram, a peon under the Deputy Chief Engine~r, 
East Indian Railway, drawing Rs. 18 per month, has been fined Rs. 121 

(b) If so, will Government be pleased to state if there is any such rule 
in force on the East Indian Railway permitting un officer to fine the staff 
so heavily? 

(c) Will Government be pleased to state what the policy is in the 
matter of imposing fine on the staff? 

Ill. P. R. Rau: I have called for the information and will lay a reply 
on the table of the House in due course. 

RETENTION OF THE HEAD ESTABLISHMENT CLERK AT DniAPUlt FOR SJWBN 
OR EIGHT YEARS. 

532. ·Pandit. Satyendra Hath Sen: (a) Is it a fact that the present 
head establishment clerk at Dinapur has been working there for the last 
seven or eight years? 

(b) Is there any rule or practice thnt State Railway servants, concerned 
with money mattere and establishment, are to he transferred at least every 
three years? 

(c) If the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment please state the reasons for a departure in the case cited? 

1Ir. P. ]t. Bau: (a) Government have no Information. 
(b) ! am not aware of any such rule. 
(c) Does not arise. 
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l'andit Satyendr4 lfath Sen: Are Government aware that this officer 
was report~d against by his superior official as an unreliable man and !t. was. 
l'ecoznmendop by him that he should be transferred to some other position? 

... P. 1l.. :&aU: No, Sir, I am not aware of that fact. 

1Ir. X. Xaswood .Ahmad: Axe Government aware that the position of 
a head establishment clerk is a very important one, and when such 
serious charges are madEl, it is better for the Government to make in-
rqwn~s in all such cases? 

, : ~.:r. :R. Bau: No, Sir. The Agent is quite .competent to deal with 
such questions. 

Xl. X. Xaswood Abmad: Do Government propose to ask the Agent to 
submit a report and the result of the inquiries by the railway autho-
rities in this particular case? .. :r,rr. P. ~. :Ra1J: No, Sir. 

'f)ECK' PASSBNGERS eN TIm Pn.GBIM-SHIP "JlIlUNGm" , 

538. -.r-. •. ..WOO(( AIlmad: Will Government please state the 
.umber of deck passengel'B on the pilgrim-ship "Jehangir" which sailed 
Cromllombay on the 19th February, 1934? 

Mr. G. S. Bajpai: Sir, with your permission, I shall answer questions 
Nos. 533 and 534 together. Enquiries have been made and a reply will be_ 
furnished alt soon as possible. 

Mr. X. Xaswood Ahmad: Is it a fact, as Government have stat-ed, that 
the replics to all these questions relating to tqe Raj pilgrimage will be laid 
on the table only? (Laughter.) 

Mr. G. S. Bajpal: No, Sir. Government have reached no such decision. 

LATIUNE.q IN THE Pu..oRIM-SHIP "JEHANGm". 

t534. ·Mr. X. Xaswood Ahmad:.. Will Government be pleased to state 
the number of latrines in the pilgrim-ship "Jehangir" which sailed from 
Bombay on the 19th February, 1934? 

UNSTARRED QUESTIONS AND ANSWERS. 

DISCONTINUANCB OJ' Oll'lrICIATING PROMOTIONS IN THB RAILWA.Y CLEA.lUNG 
ACCOUNTS OlrJ"ICB. 

211. Pandit Satyendra Nath Sen: (a) With reference ~() the answer 
to starred question No. 67, parts (a) and (b), dated the 5th February, 
1934, regarding discontinuance of officiating promotion in the Railway 
Clearing Accounts Office, will Government please state if the condition 
attaching to 'officiating appointments is also applicable to permanent 
appointments in the higher clerical grades? 

tFor anawel' to thi. question, ~e,. answer to qneation No. 533. 
B 
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(b) If the reply to part (a) is in the negative, will Government please 
explain the reason for this differential treatment? Is it not a fact th6.t 
permanent promotions result in permanent expenditure to Government? 

(0) If the reply to part (a) is in the affirmative, will Governmen' 
please state why permanent promotions to Classes I and IT have been made 
in the Railway Clearing Accounts Office aft-er the date of stoppage of 
officiating promotions to these claBBes? 

(d) Are the permanent promotions to Classes I and II made in the 
Railway Clearing Accounts Office after the date of stoppage of officiating 
promotions to these classes, considered by Government to be in order 
under any of the rules as they stand at present? If so, will Government 
please state whether the rules permit of permanent promotions being made 
without the assumption of duties and responsibilities of greater importance 
than those attaching to the substc.ntive post from which an officer is 
promoted, and whether the rules do not permit of officiating promotions 
being made without fulfilling this condition? If 80, what steps do Govern-
ment propose to take to remove the anomaly and avoid extra expenditure? 

(e) Will" Government please inform this House if p-ermanent promotions 
te, Classes I and IT have also been made in other Railway Accounts Oftioel 
besides the Railway Clearing AccOunts Office, after the stoppage of 
officiating promotions to these classes? If 80, will GO'vernment please lay 
on the table of the House a statement of such promotions including ~ 
made in the Railway Clearing Accounts Office, showing the extra pay 
which such men have got by their promotion to Class I from the date of 
such promotion up to the 28th February, 1984? 

(f) Will Government please state the action which they propose to 
take towards the promotions referred to in part (e) of the question? 

JIr. P. B. Bau: (a) NO'1 
(b) and (d). Permanent promotions to higher clerical grades in such 

cases are admiBBible under rules and are in order. Where it is administra-
tively considered desirable to have one or more grades comprising posts 
involving duties of approximately the same character or respon!'libilify the 
pay of the grades is usually fixed on the basis that permunent promotions 
will be admissible. Government do not consid&' th8~ any action is neces-
sary in the matter, 

~~) and (f). Do not arise. i 

(e) As such promotioJU! are permissible and nre ordinarily made in all 
offices Government do not consider that any public interest is served by 
compiling the information called for. 

GRAYT OF MILEAGE ALLOWANCE TO THE TRAVELJ.ING TICKET CHECKING 
STAFF. 

212. lthan Bahadur Bajl Wajlb.uddln: With reference to the reply r.o 
starred question No. 131, given in this House on the 16th February, 1984, 
will Government be pleased to state: 

• 

(a) if Travelling Ticket Examiners are connected with the charge 
of detecting ticketless travellers in the moving train; 

(b) the definition of "In charge of m~ing tTain" and "oonnfcted 
with the charge of a moving train"; and 



UN STARRED QUESTIONS AND ANSWERS. 

{c) if there are any such employees on any Sta.te Railway who are 
neither directly connected with the charge of a moving train 
nor in charge of the moving train, but are still paid mileage 
allowance? 

1Ir. P. B. Bau: I am calling for information and will lay a reply on 
the table of the House, in due course. 

GBANT OF MILEAGE ALLoWANOE TO THE TRAVEI..LING TICXET CHECKDiG 
STAFF. 

213. Khan Bahadur Hajl Wajihuddin: Will Government be pleased 
to state: 

(a) whether Train Despatch Clerks or Free Service clerks, i.e., those 
who travel in trains taking r.nd delivering Railway dak, are 
directly connected with the charge of arenning train on 
the East Indian Railway; arid 

(b) whether it is a fact that such employees of the old Oudh and 
Rohilkband Railway are still paid mileage allowance, and, if 
so, why the mileage allowance of the old Travelling Ticket 
Inspectors has been withdrawn? 

1Ir. P. B. Bau: I am calling for information and wi1). lay a reply on 
the table of the House, in due course. . 

CoNDUCTOR GUAlmS ON THE EAST INDIAN RAILWAY. 

214. Khan Bahadur :aali WajlhudcliD.: Will Government be pleased 
to state: 

(a) the, duties of a Conductor Guard on the East Indian Railway 
as detailed in the Rule Books of the department; 

(b) whether they are directly connected with the charge of moving 
trains if 80, in what respects; and 

(c) whether they are paid mileage allowance? 
Mr. P. B. Bau: I am calling for information and will Ii\y a reply on 

the table of the House, in due course. 
DUTIES OF AN ENGDiE KBA.L.ASI. 

216. Khan Bahadur Hajl Wajihudd!D: Will Government be pleased 
to state: ~ 

(a) whether an engine khalasi, i.e., Jack, i.e., the third DIan other 
than a driver and fireman, is in charge of a moving train, 
and, if not, whether he is directly connected with the charge 
of a moving train or e~aine; 

(b) why his duties have not been detailed in the General Rules for 
all Open Lines in British India as has been done in respect of 
guards, drivers and firemen ; 

(c) his chief and primary duties on an engine in the normal working 
of 8 train; and 

) (d) if it is a faet t.hat he is paid mileage allowance? 
IIr. P. B. Bau: I am calling for information and wil11ay 8 reply on the 

table of the House, in due course. 
n 2 
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CoNSOLIDATED ALLoWANOE OF TllE TRAVELLING TIOKET lN8PEOTOBS ON 
. TlllI: EAST INDIAN RAILWAY. 

216. Khan Bahadur Hall Wajihuddin: Will Government be pleased 
to state: 

(a) why the ez gratia consolidated allowa.nce sanctioned to the old' 
Travelling Ticket Inspectors of the East Indian Railway is not 
paid to those of the staff who are working as Inspectors and 
on st.ation duty and who drew a mileage allowance in their 
substantive capacity; 

(b) whether it is a fact that the decision communicated in this 
House on the 25th February, 1933, in reply to the starred 
question No. 488 (c), does not embody any such restriction, 
i.e., according to the decision of the Railway Board men-
tioned above all the· old Travelling Ticket Inspectors working 
in the present Ticket checking system are entitled to the 
ez gratia allowance; and 

(c) whether they are prepared to see that it is done? 

Xl. P. :R. Bau: I am calling for information and will lay a reply on the-
table of the House, in due course. 

ALTERATION IN A FIRST INli'OR~ATION REPORT RECORDED AT THE GOVERSMENT 
RAILWAY POLICE STATION AT SHAMGABH IN CENTRAL INDIA.. 

217. Kaulvi Sayyid MmUD Saheb Bahadur: (a) Is it a fact that the 
Sub-Inspector of the Government Railway Police, Rajputana, made an 
alteration in a First Information Report recorded at the Government 
Railway Police Station at Shamgarh in Central India on the 14th October, 
1933, changing the cffence recorded therein from section 304-A, I.P.C. 
into section 304, I.P.C.? 

(b) Is it a fact that the registers of the Shamgarh Police Station were 
also altered in conformity with the a'lteration referred to in part (a) above? 

(c) Is it a fact that, in consequence of the said changes, several res-
pectable persons, including some employees of the Bombay, Baroda and 
Central India Railway, were arrested? 

(d) Is it 81 fact that bail was ~efused to the, said arrested persons? 
(e) Is it a fact that the employees of the Bombay, Baroda and Cen-

tral India Railway Company referred to in part (c) above were arrested 
without obtaining the pciI'IIlission of the said RailwBIY authorities? 

(f) Is it 8 fact that the case had to be dropped without eha11aning the 
persons referred to in part (Ct) above for want of evidence? 

. (g) Was any &etion taken against the said Sub-Inspector of Police 
in connection with the matter?· H not, why not? 

lIr. H. A. 1'. Metcalfe: The information is being obtained from the 
A.gent to the Governor General in Rajputana. and will be communioa.ted 
t.() the House. 



UNSTARBED QUESTIONS AND ANSWBBS. 

STILENGTH OF STAFF IN THE JUDICIAL DEPA.BTJONT OF DBLm. 
218 J[1I.1ilV1 Sayyld Kurtuza Saheb Bahadur: (a) Will Government 

please 'lay on the table a sta~me~t showing. ~e strength of Muha~dans 
. and sister communities servmg m the J udiclal Department of Delhi and 
working in grades: 

(a) 75-5-] 25 and other grades upwards, 1 
(6) 45-2-95; showing the per-
(c) 35-1}-75; and r.8Iltage 1 
(d) 35-1-55 } 

(b) If the percenliage of Muhammadans happens to be low, are Govem-
·'ment aware of the orders of Government that a preponderating element 
·should not continue at all in favour of any community in any Government 
office? 

(c) If the answer to part (b) is in the affirmative, will Government 
. please state how they propose now to remedy this defect in future? 

The Honourable Sir Harry Haig: I have called for t:he information from 
.the Delhi Administration and will lay it on the table when received. 

INOOME FROM EXPORT DUTY AND VALUE OF EXPORTED ARTICLXS. 

219. Kr. K. Kaswood Ahmad: Will Government please state, withou$ 
referring to the pages of the sea-borne trade statistics, 

(i) the income from total export duty during 1932-33; and 
(ii) the value of exported arlid,'s from the different provincee, 

~eparately, during 1932-33? 

The ~onourable Sir George Schuster: (i) Information regarding the 
·export duty collected will be found on page 15 of t'he Explanatory Memo-
randum supplied to the Honourable Member along with other Budget 
papers on February 27th. 

(ii) Information regarding the value of exports will be found in the 
separate Reports on the Maritime Trade of Bengal, Burma and the Province 
of Sind and the Report on the Sea-Borne Trade of t.he Bombay Presideucy 
excluding Sind and the Madras Presidency for the year 1932-33, of which 
copies will be found in the Library of the House. 

STATEMENTS LAID ON THE TABLE. 

The Honourable Sir George Schuster (Finance Member): Sir, I lay on 
the table the information promised in reply fu starred questions Nos. 204 
and 205 asked by Mr. Muhammad Anwar-ul-Azim on the 21st February, 
1934. 

ItJ 08UITMENT OF MEMBERS OF MINORITY COMMt"NITms IN THE OFFICE OJ' 
THE DEPUTY ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS, DELHI. 

204. (a) Yea. 
(b) There were 52 vacancies to be filled ull during the ~od specified in tbe 

-question. Of these 17 should have gone to mInority commUnIties. .As only 14 mea 
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of minority communitiea qualified or fit for confirmation were available they were 
confirmed, and three more vacancies ,were reserved for members of minority communi-
ties. The Deputy Acoount&nt General, POilts and Telegt'aphs understood the ordera 
of the Government of India on the subject to mean that one third of the vacanciea, 
instead of every third vacancy, should be allocated to membera of minority commu-
nities. The position has now been made clear to him; the seniority list haa beaa 
revised and every third place has been allocated to a member of a minority com. 
munity. 

Loss OF OFFICIAL RECORDS FROM THE POSTAL AUDIT OFFICE, DBLHI. 

lI>5. (a) Y 88. 

(~). (a) The Records lost were: 
(1) TAt StJ1)inga Bank A_ual iflterest S'otemeflta of two post offices, preyre4 

in the Audit Office, 
(8) Some Head Office Slip8 (of deposits in the Head Post Offices, prepared iD 

the Audit Office), 
(3) Some Ledger Oards (duplicates, prepared in the Audit Office, of post o • .1ce_ 

ledg8l'll recording tl'8lllaCtion of deposits or withdrawala etc.), 
(4) Warrollts 'If Payments i.e., authorities for withdrawals from Savings Bank 

Acconnta combined with the depositors' receipt. 
(ii) The records were not recovered but duplicates were prepared by the Audit 

Office in all cases except the warrants of payment in lieu of which admissions of 
payment were obtained by the Postmasters according to departmental rules. 

(c). (i) Departmental action was taken to find out the culprits but there waa no 
evidence against any particular penIOn. 

(ii) No. 
(d) As no valuable document.s were lost, it was not considered necesaary to report 

the matter to the police. 
(e) No. The Union made a proposal to form a representative vigilance commit\ 18 

but dropped it subsequently. 
(I) Does not arise. 

The Honourable Sir I'rank Noyce (Member for Industries and Lbbour): 
Sir, I lay on the table the information promised in reply to starred question 
No. 211 asked by Mr. Vidya Sagar Pandya on the 21st February, 1934. 

REnUCTION OF FIVE POSTS 01' Cr,ERKS IN THE PuNJAB TELEGRAPH CIROLB. 

"211. ( ~ Yea. 
(b) No. 
(c) No. 
(d) No. For purposes of retrenchment officials in the selection grade and in the 

ordinary time-scalell are treated as in one category while those in the lower divisiOD 
an treated as belonging to another category. 

(e) No. The retrenchment of personnel will be effected in accordanoe with the 
general orders of Government on the subject. 

(f) No. 
(g) Doea not arise. 

Mr. P. Jr.. B.au (Financial Commissioner, Railways): Sir, I lay on the 
table the information promised in reply to starred question No. 124 asked 
by Diwan Bahadur Harbilas Barcia on 18th February, 1934. 



STATlDIBNTS LAID ON TRB 'l'ABLB. M71 

GRIEVANCES OJ! THE PEOPLE OF BEECHLA TANK AGAINST mBRAn.WAY 
AUTHORITIES. 

-124. (a) It would appear from old plans that there U88d to be four ':~b~ 
approach to the Beechla Tank locality from Ajmel· City, two of which were "n " 
and two roads. It is not known whether the land under these ways of approach 
was given to the Railway free of charge by the people of the locality. 

(b) The reply to the first part is in the aflirmativei but it is not a fact that there 
are no means of access open to the inhabitants of the ocality at all hoors. 

(e) Road overbridges acroBB railway yards have been provided on the Bombay, 
Baroda and Central India Railway at certain important stations where their provision 
was considered necessary and where the municipal authorities agreed to contribute to 
their cost. 

(d) Repre8entations have been received by the Railway Administration who have 
pointed out that the remedy lay in getting the Municipality to maintain the existing 
subway in a serviceable state. 
. (e) I am infonned that up to about 1929, the public made unauthorised use of the 
ma.ln.gate of the station for passing to and from the Beeehla locality, but this practice, 
which constituted trespaBBing on railway land, was put a stop to after that 'Year. 

(/) and (A). A bridge over the railway yard id not cOU8idered neC8BSal'y, becauae 
there is an existing subway as well as other means of accesa to the area under 
consideration. 

(g) Yes, but with the full approva.l of the Municipality and after having coDlltructed 
a new road ill. substitution of the one closed . 

. (i) The Railway Administration have reported that there is no record of people 
having been run over while cl"Olllling the railway yard. I 

(1) and (k). I am informed that the cultivators, who grow vegetables in the 
:S-:hla area, take them in head-loads to the shops of local dealers, in whose hAds the 
rail·borne trade lies. In the circwnatances there does not seem to be any neceasi.ty for 
giving any additiona.l facilities for the vegetables to be taken direct to the atation. 

THE INDIAN AIRCRAFT BILL. 
'!'he Honourable Sir Prank Boyce (Member for Industries 6.Dd Laoour): 

Sir, I move for leave to introduce a Bill to make better provision for the 
control of the manufacture, possession, use, operation, sale. iInport and ex-
port of aircraft. 

JIr. President (The Honourable Sir Shanmukham Chetty): The question 
is: 

"That leave be given to introduce a Bill to make better provision for the control 
of the manufacture, poasesaion, use, operation, sale, import and export of aircraft." 

The motion was adopted. 

'!'he Honourable Sir :frank Noyce: Sir, I introduoe the Bill. 

THE INDIAN FINANCE BILL. 

JIr. President (The Honourable Sir Shanmukham Chetty): The House 
will now resume oonsideration of the following motion moved by the Honour-
able Sir George Schuster on the 16th March, 1934: 

"']IIbat the Bill to fix the duty 011 salt manufactured in or imported by land into, 
certain parts of British India, to vary certaiQ duties leviable under the Indian Tariff 
Act, 1894, to fix maximum rates of postage under the Indian Post.. Office Act, 1898, to 
fix rates of income·tax and super·tax, further to amend thE' IndIan Pa~er Currenq 
Act, 1923 and to vary the excise duty on silver leviable under the Silver (Excise Duty) 
Act, 1930, be taken into consideration." 
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Mr ••• Kaswood .Ahmad (Patna and Chota Nagpur cum OriSsa.:. 
Mulmmmadan): What about the item, Sir, regarding a motion for the 
election of Members' to the Standing Finance Committee for Railways, 
standing in the name of the Honourable the Member for Commerce and 
Railways? 

1Ir. President (The Honourable SU' Shanmukham Chetty): That motion 
is not being made today. 

Sir llari Singh &our (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, the Honoura'ble the Finance Member, in introducing his 
Budget speech, reminded us that this is the last occasion when he would 
ask this House to grant him supppes; and such being the case, he passed 
in review his five years' financial administration and asked this House to 
agree with him in the proposals he made. The Honourable the Financ~ 
Member, Sir, undoubtedly has minted his last Budget: but Honoucable 
Members on this side of the House are equally taking part in what woula 
appear to be their last Budget debate in this Assembly. If the Honour-
able the Finance Member felt impelled to review the financial situation 
during the last five years, it would be equally pertinent for Honourable 
Members on. this side of the HoUSe to recall the salient facts ever since the 
inauguration of the Reforms in 1921. Fortunately, for this purpose we 
have a succinct statement contained in the Explanatory Memorandum 
of the Financial Secretary printed at page 1 of this brochure, and Honour-
able ¥embers will find, if they glance at that statement, that, during 
the last fourteen years, there have been at least seven years of serious 
deficits in the revenues of the Government of India. Take, for example, 
the very first year, 1921-22, which ol,lened with a deficit of 27 '65 crores. 
Next year, it was followed by a deficit of 15 '02 crores, and then we had 
small surpluses for three years, and then again we entered upon a cycle 
of deficits for three years, made good by the transfer of certain sums from 
the revenue reserve ·fund. The year 1928-29 had again a deficit of 32 lakhs. 
Then, there was a small surplus shown next year, and, then, again, we 
have entered upon a period of deficits of 11 lakhs, 12 lakhs, and so on. 
During the last five years, Honourable Members will find that we have 
saddled the country with taxation to the tune of nearly 51 crores. Let me 
give Honournble Members a few facts bearing on this subject. In 1930-31, 
the additional taxation amounted to ) 1·58 crores. In 1931 and 1932-the 
period of two Budgets, the normal Budget and the Emergency Budget,-
in the normal Bu~get there was an additional taxation of 15 crores and in 
the Emergency Budget there was another taxation of7t crores-a total 
of 22t crores. In the following year, 1932-33, there was an additional 
taxation of 14'83 crores, and in 1933-34, the year just ending, we have 
a taxation of 14'83 crores plu8 3·87 crores. Now, the aggregate of all this 
is, as Honourable Members will find, in the neighbourhood of 51 crores. 
If Honourable Members will turn to ..... . 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I ask my Honourable friend what is his authority for 
quoting these figures? Where has he got them from? 

Sir Harl Singh Gaur: The autnority for these figures are the Budget 
statements and the Budgets of the years I have referred to. I will be 
glad to lend the Honourable Member a copy if he wishes to verify these 
statements. 
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The Honourable Sir George Schuster (Finance Member): Did I correctly 
understand my Honourable friend to say that in the year 1933-84 we im-
posen an additional taxation of something like 14 crores? Did my 
Honourable friend say that? 

$ir Sari Singh Gour: Yes, Sir. 

The Honourable Sir George Schuster: I challenge my Honourable 
friend's statement.. 

Sir Kari Singh Gour: The Budget that we passed in 1931, 

The Honourable Sir George Schuster: I am referring him to the figures 
of 1933-34. 

Dr. Ziauddin Ahmad: It is only 1'77 crores. 

Sir Han Singh Gour: That is correct. If Honourable Members will 
'turn to the emergency Budget statements of the Honourable the Finance 
Member, Honourable Members will find that that was a Budget providing 
for Jupplies fqr 18 months and we wanted to revise that Budget by reducing 
taxation to the extent of about 3t crores, and we wanted to paf;s the 
Finanp.e Bill by making the necessary reduction. The Honourable the 
Finance Member would not agree to it and he came forward on the 30th 
November, 1931, with a recommended Bill as it was originally introduced 
in this House. Honourable Members will find that on the third read-
ing the Honourable the Finance Member's Bill was thrown out in this 
House by 48 to 63 Yotes, that is, by a majority of 15 votes. Now, the 
present Finance Bill is substantially a continuation of that Bill, slight 
changes in the postal rates and so on being the only "ariation from that 
BilL We are, therefore, confronted with this position. During the last 
14 years, of which a statement is given in the Explanatory Memorandum 
of the Government of India, the Government of India have been living 
beyond their means. Every year to which I have referred-at least seven 
years-and I venture to submit there are two more years, the Govern-
ment of India have been in deficit .. In 1922, one of us pointw out to 
the Government of India that they were burning their ('~n(llf' flt hdh purls 
and that it was necessary for them to re-organise their public services. 

Mr. B. Sitaramaraju (Galljam cum Vizagapatam: Non-Muhammadan 
Rural): Because there are no more ends than two! 

Sir Hari Singh Gour: Yes. The Government opposed the motion, 
\ but the non-official Benches carried the motion over the head of the Govern-
ment by the appointment of a Retrenchment Com:nittee, resulting in the 
appointment :)f what is popularly known as the Inchcape Committee. 
That Committee, Sir, was not charged with the d~ty of altering the policy 
of the Government of India and, within the ambit of the then Constitution, 
the Inchcape Committee decided that there stould be retrenchment to 
the ~xtent of about 20i crores in the expenses of the Government of India. 
Since then, the expenses of the Government of India have not come 
down, and I shall presently point out to this House, when I analyse the 
.civil and military expenditure of the Government, ·that there has been 
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l8ir Han Singh Gour.] 
no substantial reduction in the expenditure of the Government of India •. 
1 wn quite aware of the Retrenchment Committees appointed by this 
House and of the reduction in the expenditure made by the Government 
of india, but 1 am not dealing with the small detailed reduction of 
expenditure. 1 am dealing here with the broad question of policy. As 
Honourable Members will recall, we on this side of the House drew the 
attention of the Government only the other day that tlie tinie had come 
fer the re-organisation of public services in this country. Three years 
back, the Honourable the Finance Member had informed this House 
tuat the pay bill of the Government of India, including the civil and 
army e~.-penditure, Railways and the Provinces amounted to 120 crores 
per annum. Now, Sir, I ask you that if there were a le-organisation of 
the public services and the pay was settled on the Indian basis, there 
would be some chance of the reduction of expenditure in the near future 
althougrh those who are the recipients of the emoluments which they have 
contracted for would have continued to receive their salaries and allow-
ances till they retire. But what the el,~cted Memberll of this House and 
whllt the co~joint body of the Indian Delegation have impress6d upon 
the Government, both here and at Whitehall, is the necessity of imme-
diately taking into considEll'ation the question of the organisation ot the 
services. • . 

1. remember that when we were debating this question, the Honourable 
the ~'inance Member was not even here in his seat, probably because he 
regarded that as a political quest.ion. But we had raised this question 
not as a political issue, but as a purely economic issue. We raised the· 
question on the ground that, unless there is a re-organisation of the 
services of the Government of India and the reductioll in the basic pay 
of the Indians in this country, the Government of India, impecunious sa 
they have been during the last 14 years would plunge into the 
vortex of bankruptcy, irremediable bankruptcy, and we, therefore, asked 
the Government of India to take time by the forelock and set their house. 
in order. \Vhat action the Government of Inwa have taken, I know not, 
but, so far as the non-official Benches are concerned, there cannot be two 
opinions on the subject. Now, Sir, -Honourable Members will be pleased 
to find that the amount of abnormal taxes bear a considerable ratio to 
the normal or taxed income of this· country. If Honourable Members· 
will tum to Table III, they will find that the total taxed income of the 
Government of India is only 70'84 crores, whereas these abnormal taxes 
that have been piled upon this country since the last· five years, and I 
venture to submit, ever since the dawn of the -Reforms, have come up to 
n r')und figure of nearly 50 crores. I submit this is a very serious position. 
W (' have been told by economists that the principle of additional taxation 
must take into consideration the following fundamentlll principles. I read' 
from Mr. Armitage-Smith's "Prineiples and Methods of Taxation", 
page 27, in which the following sentences occur: 

"All taxes are deductkl>' from the sDIlnding power of individuals, and therefore 
from their demand for prouucts of industry; they thus diminish voluntary consump' 
tion and production. Since taxation does not create wealth but only diverts it 
into the hands of Government, it cannot be justified except by its expediency, and 
it is only a good investment when its objects are clearly beneficial to the community, 
and when the taxes are ra.ised by methods which are just- and economic. BurdeD80me 
and unjust taxation reduces the productive capacity of a. nation and can only tend to ita 
exhaustion. A nation does not become prosperous in proportion t~ the amount 
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of its taxation, but it is able to bear heavy taxation with leu BUffering when it is 
prosperous and wealthy. " 

Now, Sir, Jet us' apply this principle to the Budget of this year and 
to the taxation proposals embodied in the Finance Bill now under con-
sideration. Honourable Members will find that, in the very opening 
passage of his speech, I am referring to paragraph 3, the Honourable the 
Finance Member has penned the following lines: 

"In view of the extent to which we rely on customs import duties for revenue, 
- the effe(;ts of this enonnous drop must be obvious. .A t the same time our other .main 

source of tax revenue--income·tax-was heavily cut into. I may give one Simple 
index of this fall 

I want Honourable Members to mark" these words. 
"Taking the head of income aasessable as 'profits' the annual profits of compa~1lii 

and l'egl.kred firms ill India wbach averaged 0\'81' 53 crores III the eight years ending 
M.arch, 31, 1930, fell to under 29 crore6 in 1932·33. 

1 regard this as the barometer of the nation's prosperity. If we find 
that the income of the joint-stock companies during the last year has 
fallen from 53 crores to 29 crores, what must be the fall in the individual 
incomes of the people who receive their incomes from either agriculture 
or from industries or from service. The Honourable the Finance Member 
has admitted that there has been an unprecedented faU in the prices-
of agricultural produce, and, therefore, we are confronted with the position 
that India is at the present day in a state of unprecedented economic. 
dopression and that the Honourable the Finance Member wishes not only 
to perpetuate the evils of his extraordinary Budget certified by the 
Governor General to saddle further upon this country an additional 
expenditure to the tune of 3'87 crores. He says he wanta 1'47 crores 
from sugar, 2·10 crores from matches and '30 crores from tobacco. I do 
noL wish to cavil at the piece of legislation which we are considering at 
the present moment, but it is, I hope, pertinent if I draw your attention 
to the fact that under the Devolution Rules, printed at page 206 of the 
Government of India Act, clauses 25 and 26 lay down that "development 
of industries, including industrial research and technical education, and' 
:nduI>trial matters included under the following heads, namely, factories, 
etc.". are provincial t.ransferred subjects though the' proviso entitles this 
House to legislate in respect of "factories, settlement of labour disputes, 
electricity, boilers a.nd welfare of labour, including provident funds, 
industrial insurance (general health and accident), and housing". The 
question that arises in this connection is this. While it is perfectly 
legitimate to t.his House to legislate on sugar and matches excise duties, 
is it constitutionally right for the Government of India to appropriate the 
te,"enue received from these sources for purposes not just.ified by the 
'Devolution Rules, and I submit that this is a question well worthy of 
consideration. 

Sir Cowaaji oTehangtr (Bombay City: Non-Muh:lmmadan Urhan): How 
• do you explain that the Government are not justified by t h~ Devolution 
'Rula'! 

SJr 1Ia.r:l Singh Gour: Honourable Members wit! find that these are 
transferred provincial subjects and the revenue~ from these sources art> 
to go to the Provinces. 
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Sir OowaaJi oTeha,ngir: Where is that stated 1 

Sir lIari Singh Gour: Rult: 16. Thll.t is in the Devolution li-ules them-
selves aud while we have got the right to legislate, 1 do not think-l 
speak subject to correction-that we have the right to appropriate the 
revenue from these sources for pW'poses not intended by the Devolution 
ltules· Be that as it may. The qut:s!iion will have to be considered when 
we deal with sugar aud matches excise duties. For the present, what 1 wish 
to submit to the House is this. On II. previous occasion, when we passed _ 
the 18 months Budget., we were to~d that if the House acceded to the 
request of the Honourable the Finauce Member, we should be out of the 
wood and that, after the lapse of those 18 months, the country would be 
in a position to balance its Budget without additional t4xation. That was 
the very purpose for which that Budget was passed. The Honourable the 
Finance Member had the Budget certified, because he said that he wlIoUted 
to keep up the financiaJ integrity of the Government of India. At the 
Bame time, he admitted that, in those days of unprecedented depression 
throughout the world, there were very few countries, if any. which were 
in a position of balaucing their own Budgets. The reason is obvious. 
The countri6s which inflated their currencies aud borrowed Or carried 
-over their deficits to the next two years or so were countries where the 
finances were entrusted to the popull\r representatives. Here, in India, 
the popular representatives have merely an advisory character and when 
they wanted the Finance Bill to be modified the Honourable the FinauC8 
Member was implacable. He said: •• either I shaU have the whole or 
Dot at aU", and he had the whole in spite of the striking vote of this 
Assembly. Well, Sir, comparisons are udious and I shall, therefore, pass 
by this question. But I Eouy t·his that if the Honourablf' the Finance 
Member had been responsible tv this HOUSb, instead of being responsible 
to an outside authority, he would be the first to fall into line with the 
-other popular chambbrs where the difficulties of the da:-' were tided over 
by carrying the deficits over instead of covering them by additional taxa-
tion. But we are not concernbd with that question. What we are con-
cerned with &t the present moment is this. Is the countr.v prepared or, 
what is more is the country in the present circumstances in a position to 
bear the additional burdens that are t.hrown upon it? We never agreed 
to the additional burdens 2i .vears ago; are we in a position to agree to 
those burdens tod!\y? That is the main quest~on, and I would ask the 
House, when the Finance Bill, is being ·voted upon, to recall the facts of 
November, 1931, and see if allY fresh facts have been hrought to light 
justifying a change of attitude on the part of Honourable Members on 
this side of the House. 

I submit, Sir, that the Government of India have not been responsive 
to this Legislature to the extent we should like them to be. For the 18,st 
14 years, we have heen pointing out that the country is not able to beM 
the burden of the heavy civil and military expenditure of Government. I 
have already dealt with the civil expenditure; let me for one moment turn 
to the military expenditure. The Honourable the Finance Member very· 
often reminds us th!\t the military expenditure has gone down from 66 
crores to 46 crores, and he sayg thR.t the thanks of thiB House are due to 
Government for this reduction. That i~ one side of the ('ase: may I 
recall to the Honourable Members the other side of the esse also? The 
military expendit.ure in ]913-14 was in the neighbourhood. of 29 crorea, 
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- rather a few ll\khs less thun 29 crores. The prices today have reached the. 
index figure of the prices of 1913-14; und it is for the Honourable the 
Finance Member to justify the increase of expenditure ,irem 29 crores to 
46 crores and not ask us ~o ratify his act because he has reduced the 
abnormal expenditure of 56 crures or even more to 46 crores. That, I 
submit, is the main question. In connection with the milit~ry expendi-
ture, one unusual item in this year's Budget is the grant of a million 
and u half pounds by His Majesty's Government. 

Sir Oowasli Jehangir: Does my Honourable friend mean that because 
the cost of living today is the same as ill 1914, the salRries of all establish-
ments should go down to the 1914 parity? Is that what he means~1 

Sir Hari Singh Gour: I submit that if there is a change of policy and 
if the prices do not go down to the parity of 1913-14, there '\\-ould be still & 
very substantial reduction in the rates of the salaries of the military offi-
cials from what they ,stand today. 

Sir Oow88ji Jehangir: I am talking of the civil establishment. 

Sir Hari Singh Gaur: I have already dealt with the civil establishment. 
I have pointed out,~I think the HonoUrable Member was not listening to 
it,-that in a special cut motion which I tabled the other day and for 
which my Honourable friend, Sir Cow&8ji Jehangir, voted, this House in-
dicated in unmistakable terms that the time had come for the re.organisa-
tion of all the public services of the Government of India. 

Sir Oowasji Jeb.angir: That was a different point altogether. The Hon-
oUl'able Member is merely confusing the issue. I ask the Honourable 
Member a straightfonvaro question. He says that the price levels have 
gone down to the levels of 1914. Will he inform the House whether he 
is prepared to advocat.e all establishment salaries going down to the level 
of 1914? 

Sir Hart Singh Gour: The reply is given by an Honourable Member 
behind me, whv not? And what about the Lee Concessions? And I sub-
mit that whate'ver mav be the differenCe between my friend and mvself on 
the details of the economy, the broad fact remains that, now that the 
prices have gone down to that level, a thorough revision of the military 
expenditure is necessary and urgently caned for. That is the point that 
[ am making. 

](r, B. sttaramaraju: I think the Honourable Member's point is that 
rise in prices was one of the considerationI' for increasing the expenditura 

'from 29 crores to 65 crores after the War. And, therefore, the point is that 
because the prices have gone low now. there is no justification to maintain 
it at that level. Is it not so? 

Sir Hart Singh Gaur: I think my Honourable friend, Mr. Sit~m&raju. 
has answered the doubts of Sir Cowasji Jehangir. But the point I am 
maktng is this. So far as military expenditure is concerned two points 
arise for consideration, and these two points I confldentlv submit to the 
judgment of this House. The first point is that the . defence. of this 
~untry must be in an increaBing measure the CODCnrn of Indians and 
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there is no reason whatever for the retention of the British garrison in 
the strength in which it is maintained at the present moment. Some 
.years back, we drew the attention of Government to this point and the 
Honourable the Finance Member then said that we could not turn out the 
British troops without notice. Well, Sir, sufficient time has been given 
to the Government of India to take up this question and to see that there 
is a reduction in the personnel of the white troops without which there 
can be no substantial reduction in the military expenditure of this country. 
The second point and a very important point from my point of view is the 
question of this subvention of a million and a half pounds to the revenues 

<>f India. I welcome that subvention, but at the same time I sha11 ask 
the Honourable the Finance Member whether coupled with that subyention 
th~re is not an obligation on the part of t.he Government of India to 
'Submit to the behests of the War Office in keeping up the equipment of 
t.he Indian Army to the level required by the War Office in England, so 
that as an arm of the Imperial Forces the Indian Army'might be ready 
to take its place in any theatre of war. That was certainly the intention 
of the Esher Committee in 1918. Mr. Neogy, who is in the House, will 
recall the controversy to which it gave rise in this House and this House 
unanimously, with the concurrence of the Treasury Benches, decided that 
the primary and sole function of the Army in India was the defence of 
India; and if that purpose is kept in view. then I shall ask, why the Army 
<>f India should be manned and equipped so as to take the field upon any 
theatre of war not solely connected with the defence of India. I submit, 
that is a point upon which this House would like to have information from 
the Honourable the Finance Member. 

I feel that this year's Budget and this year's consequent Finance Bill 
12 N is not a Bill upon which this House can congratulate the 

~ON. Honourable the Finance Member, nor indeed can we in the 
last days of our official life in this House support him and go back to the 
-countcy and say "We have taxed you by increased import duties, increased 
customs duties, increased excise duties on sugar and matches, and, there-
fore, we want a renewal of your confidence to enable us to go back and 
support the Government in their ecollomic and financial policy". The 
Finance Bill will go through, whether we like it or not. It has gone 
through before, and, therefore, there is no reality in the debate and the 
Honourable the Finance Member might just as well have said that whether 
the Honourable Members on this side of the House want it or not, he 
wants his money and he will get it·. The question is not whether the 
·country can afford the burden; the question is not whether it will not 
'Seriously impair the purchasing power of the people; the question is not 
that it will entail untold miser~es upon the poor people of this country. 
But the question is, as the Finance Member has bluntly told us, that he 
wants that the Budget of the Government of India should be balanced. 
There was a famous emperor who used to use his fingers upon the fiddle 
when Rome was burning; but I have not yet heard of an emperor who 
uses his fingers to filch money from other people's pockets while Rome 
was burning. Here we have the country in a state of unprecedented 
-depression, and yet the Honourable the Finance Memher wishes to raise 
taxes and raise the revenue, regardless of the cries of anguish of the tax-
payer. I know he has perhaps no choice in the matter; placed as he is 
in,.a position of ilTesponsibility to this House and a position of responsibility 
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1;0 an outside Iluthority. While I do not envy his position, I can at any 
rate understand hi~ predicament, and while we will not b~ in a position 
to influence· his decision on the floor of this House, we can at least do 
()lle thing, that is, ask him to take a message from the popular side of 
this House that, when he lays down the reins of his high office and goes 
back to England, we hope at any rate that he will remind the people. of 
that country that the policy the Government of India have been pursumg 
in this country is not the right policy and that the Government; of l11~ia 
though technically not responsible to this House, are not eyen responsIve 
:1;0 its wishes. 

Dr. Ziauddin Ahmad.: Sir, before I come to the subject of the Budget, 
may I, with your permission, refer to two points? The first is that in 
the discussion of the Finance Bill, Members refer to various aspects, and 
it will shorten the discussion very much if one Member at least from 
i!ach Department may be present and correct incorrect information. As 
.an instance, I will mention the fact that one Honourable gentleman quoted 
wrong facts about the post office and he was corrected in time, and the 
debate did not continue. Last t,ime, my friend, Seth Haji Abdoola 
Haroon, made some observations about Baluchistan, and the impression 
left on my mind, in view of the fact that his facts were not controverted 
hy the Honourable the Foreign Secretary, is that there is sumf'thing 
substantially wrong with the BritiRb administrat.ion of Baluchistan: we 
are not doing justice to the people and we are not observing the laws of 
the land in that part of the country, but we are still continuing the old 
fashioned ideas of justice by means of the jirga, which might have been 
:good two centuries ago, but they have got absolutely no force in the 
present times for tWO, reasons. In the first. p.lace, if some of those people 
feel that the jirga is not doing justice and would do away with individuals, 
but owing to the British protection they could not do away with them. 
The second is that though the jirga system might have satisfied the 
aspirations of the people two centuries ago, we cannot say that t.he same 
is the position today, and, therefore, the sooner we do away with the 
administration of justice by means uf t.he jirga and adopt a. more rational 
form of government, the better it will be. I do not actuaUJ wanl a ruling 
from you, Sir, on this point, but it is an important point, and I trust you 
will yourself make some observations whenever opportunity arises. that 
at least one Member from eacb Department ma~ be 'Present on an accs-
'Sion when Members are speaking on all kinds of topics. 

Another thing is that my friend, Sir Muhammad Yakub, referred to 
'Something shoun his study of mathematics with refe!'ence to himself. If 
a person has not got any aptitude for mat.hematics, I ('onsider it is not a 
sign of his weakness. Lorcl Macanlav rlid not know mathem!1tics. and 
he learned by heart the binomial theorem; and when in an f'xamination 
he WIIS asked to describe a common pump, he wrote that it was first 
necessary to prove the binomial theorem, and started doing so, and 
·handed in his examination pa,per. The University did not give him a 
degree, but they ga.ve him an honorary rlf'~ee later on. We have got 
instaaces, not onl,v of Sir Muhammad Yakub, but of othRr great men. 
I tell 'one thing, which proba.bly Sir Muhammad Yalmb dirt not know. 
that I quoted his example and of others before the Sf'nRte of the 
Alhthablld University, when T rn0vPo that mathematics should not be a 
-(lompulsor,v subject in the Intermediate examination. 



J.EGISLATIVE ASSEMBLY. [19TH MARCH 1984. 

[Dr. Ziauddin Ahmad.] 
This is the first time I am speaking since the Honourable Member 

laid his Budget before us, as I had no chance during the discussion on 
demands except for a short speech on planned. economy. I congratulate 
the Honourable the Finance Member for the way in which he has carried 
on the finances of the country during these t~ublous times, and those, 
who have follo\\ed closely the finances of other countries, cnn see that 
it was not a joke. The ~"orld is passing through a great financial crisis, 
not only in financial. matters, but also in general trade depression. l\Iany 
countries could not honour their financial obligations: they are keeping 
up a managed currency and the position of their credit has gone down. 
We find that the credit of our securities, instead of going down, has gone 
up. When my friend, Sir George Schuster, took charge of his office, the 
3l per cent sterling security, which is really the thenriometer of all the 
securities stood at 61. Then it went down to 53~,-I am talking of 
sterling securities outside Ind~a,-and in March last year this security 
closed at 99. 'rhere WQS an appreciation of 61 per cent, since he took 
charge, and an appreciation of 86 per cent. Bince October, 1931. There-
fore, these results are very good indeed, but evidently my Honourable 
friend, Sir George Schuster, did not pay for this from his pocket; the 
country had to pay for the aptpreciation of the credit of the country, 

Sir, I shall first take up the question of the policy of taxation. My 
friend, Sir Hari Singh Gour, gave the figures, but there was one slight 
mistake in making calculations, that is, the figures in November, 1931. 
were calculated twice over. He eredited the entire amount for 1932-38, 
and half of it for 1931-32, In the year ]930-31, we imposed a duty on 
textile of l' 25 crores, on sugar 1'80 crores, kerosene '35 crore, income-tax 
'70 crore, silver one crore, total five crores. In the year 1931-32, customs 
9'82, income-tax five crores, total 14'82 crores. Now, in the second 
Finance Bill, which was 'Presented in November, 1931, we imposed a duty 
on salt of '85, customs 3'1 surcharge 6'62, income-tax 3'53, postal and 
telegraphs '73, total 14'83 crores. There was no increase in customs duty 
in Hl32-33. In ]933-34, boots and miscellaneous '27 crores, artificial 
silk 1'50 crores, total 1'79 croreR. In t.he Budget of 1934-35, sugar 1'40 
crores, tobaccq '3 crore, matches ~O crores total 3'84 crores , , . , 

The Honourable Sir George Schuster: I would like to point out that in 
giving these figures, he is givi:qg the estimates of additional revenue; he 
is talking about the increase of taxation, but· he has just included as one 
of the increases of taxation the extra five lakhs that We hope to get by 
reducing the silver duty from 7! annas to five annas. Surely, it cannot 
be added t{) the total of increased taxation. The point is important, 
because a great many of these measures,-for instance, the tobacco pro-
posal,-are merely an attempt to adjust the duties in order to recover the· 
revenue which we should otherwise lose. It is not to be treated a6-
increased taxation. 

Dr. Zlauddln Ahmad: I am colIling to it P'l'esently. I shall first of 
all take income-tax, and then come to the customs duty. We have 
increased income-tax during the course of these five years bv 9'28 crol'eB 
since ]930-31. and we find from the figures that our Bud~et in that 
partiC>.llar year was 16 crores. Last year, the income was 17'28 crorea, 
and so we have actually increased the inoome by 1'85 crcires; we have-
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'levied fin additional taxation of 9-23. This really means that our income 
under the head of income-tax has gone down by eight crores. What does 
It reallv indicate? It shows that the income of the variou~ classes of 
people 'has also gone down by an amount whose in'Jome-tax is elght crores. 
I have just got a copy of the report Cif ~lle Income:tax Department, .and 
I did not get sufficien~ time to calculat~ It. but T t.hmk I am nearly nght 
if I estimate that the average of the mcome-tax IS I! annas. per rupee. 

'That really menns that the los;! of income of the peop,le durmg the last 
Dve years" as revealed by the loss of income-tax is in the neighbourhood 
of 80 crores. That meaiIs, again, that the income of the people: ~ l,nean 

,of those who were capable of paying inc'OllJe-tax, has real!y dlmlDlshed 
during this period by 80 crores. That is the point ~el111y tJiat I want to 
make od, The capacity of the people has substantIally fallen, and that 
IS reflected by the income-tax figures. ; 

The second point that I should like to make out is, that though year 
Rfter year we have been adding to the taxes on customs, still we find that 

,the r~venue of the Government remains ,almost stat,ionary. In the year 
1930-31, our income uncler customs was 46'81. We have added the 

,customs dutv of about 30 crores. and still last vear our income was 46'87. 
'fhis year w'e estimated at 48'48, but I am quite sure that our actual 
income will fall sliort of our expectations. This shows that 46i crores is 
practically thEl, utmost crupacity of this country. Sir, if you go on adding 
more taxes, you will find that the actual income would remain stationary. 
By levying- taxes the prices go up. the peop,le buy less and less, and thus 
the law of diminishing returns comes into operation. and that. is really 
what the people can afford to pay. Therefore, in imposing new taxes in 

'tuture, we ha.ve first of all to consider what is the taxable capacity of the 
people, because we have seen in these years by these figures that our 
income under customs remains ;to crores in spit.e of all the additions by 
these taxes which we have been piling. upon it year by year. These are 
remarkable figures, because they !'lhow that the buying capacity of the 
people has been reached to the full, and there is absolutely no room for 

'levying additional taxation. Sir, I feel that we have now arrived at • 
'stage when our taxation policy "hould be revised, and we should cot1sider 
,carefullv what are the commodities that can bear further taxation and 
what are the commodities that cannot bear any further taxation. and then 
cdecidf~ the matter taKing into account also the paying capacity of the 
r-eople. 

Sir, this is not all. The taxation now-a-dava is nol confined to the 
'Finance Bill. Recentlv we have started a. ne~ form of taxation under thA 
garb of raising the price level or providing tem'Porary shelter or trying 
to ssy that we are encouraging the industries I)f the countr,v. and thus a 
new form. of tllxa,tion has been introduced. We do not. know wh'.l.t effect 
it will produce on the general finances ot the country. 'We have just 
passed a Finance Bill under the name of Cl1l~tom8 Amendment· Bill, and 
I tried my best to visualise in mv mind how that measure would affect 
the genera] finances of the count~. whether it. would lead to increase the 
income of the country or diminish it. but all my attempts have failed. 
'1'herefore. it is very necessary. whenever we put.' any kind of dutv, that 
we should visualise in our mind what would be the effect of such duties 
?':' the general finances of ~he country, whether it would 'lead to the imp08-
l~~on .of ne~,_taxes or reductJo~ of old taxes. We are proceeding in ignorRncp 
-gIr, :t remmds me of a very Important remark made by one of the greatest 

c 
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men, AI Beruni. He was calculating the value of one degree, which was·· 
previously done by Ptolemy and Yakub Alknndi. But ptolemy calculated' 
for a little over one degree and a little Wlder one degree and took the 
mean. Then there was another Mathematician, Yakub Alkandi 

Sir ][uhammad Y&kub (Rohilkund and Rumaon Divisions: Muham-
madlln Rural): Not myself I hope? 

Dr. Ziauddin Ahmad: You are Sir Mu'hammad Yakub, and he was 
Yakub Alkandi who calculated for 15/16 and added one fifteenth of the value' 
in order to get the value of one degree. Al Beroni remarked that both 
Ptolemy and Yakub Alkandi were wrong, but Ptolemy Wlderstood wiJot he 
was doing and Yalrub Alkandi did not. So the same is the CBse with the 
Finance Bill. Ilnd the Tariff Amendment Bills brought forward b.v the 
Commerce Member. Both the Finance Member and the Commerce Mem-
ber were absolutely wrong in increasing. the taxation of the country; 
because the people cannot hear any further taxation, but t-he Finance 
Member knows what the effect of hi~ Bill would be on the general finances· 
of the country, while the Commerce Member cannot tell what the effect 
of his measureq would be on the general finances. Therefore, both were 
wrong,--Dne knows, while the other does not know what the effect would' 
be. Now, I stand here and I I1sk Ilnv one on the Treasur" Benches either 
on thn floor of this House, or to point to any clerk,' or assistant or' 
Secretary or Joint Secretary, with whom I am prepared to sit for hourB'· 
and hOtJrs, to calculate and tell me what would be the effect on the finenooa-
of the (·ountry of the Bills that we have already passed and of th Bilt 
that is no", before U!!. If We pass this Bill to raise the taxation al!f1 ra.ise 
the price level and put a burden on the consumers, the effect is that the 
general 'income would f!0 down, and it will be followed by some other 
taxation. One taxation leads to another taxation in order to make up the· 
<1eficiency. This is not a verv desirabh thing to do. Whenever we bring 
forward any kind of Tariff Bill, if it is pure and simple protection, I can-
under<:iand it, but if it is anything other than protection pure and simple,. 
then I should like to know what its effect on the finances of the country 
",:ould he. Before I finish this subject, let me sa.y something about the·' 
rnann:~r (,f taxation. It is desirable that taxation should be Central. I am 
for re!qlecting treaties with the .States, but from that it does not follow 
tbat we !'hould not undertake in oUt' hands the collection of all the taxes 
and give to various States t.he amount which is due to them, and t,hat is.. 
the only way by which this question can be solved. 

1IIr. B Du (Orissa Division: Non-Muhammadan): Will not m-v Ron-
ourable friend give us his own idea of a scientific planning of taxation so' 
that the future. Finance Member may profit by it? 

Dr ZiauddiD .Ahmad: I am very !!lad, mv Honourable friend, 'Mr. Das, 
haR p,;r t.hl' question. Had the 'RnRwer been so simple, probahlv the, 
Financo Member would have adopted it long 1'0. Thiq is nn exceedingly 
difficult 'J}l'oblem. It reqniTeR verv careful con!liderntion, commoditv after' 
comrnoditv. We have to studv each commoditv and follow the consump-
tionin the country, and the eifpct on consum'J}tion by an increase of duty, 
and so 00. This is l\ verv diffiC111t thing, but what I did ·sul!!!'e .. t WIlS-
t.llat this'· was a thing which ought to be syst~matiC811y studied by tn.· 
Govcmment~ . 
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Coming to the debt po"ition, in the year 1930-31. our debt Ilmo~t~d 
to }{<;. 1,074 crores, and now it stands at Us. 1,212 crores, and the rlse 1& 
particularly noticeable in the case of the sterling debt which in 19'19 stood 
nt}fs 47i·75, and now at Rs. 511·60 crores. I think with the expert of 
gold it was desirable to have reduced our st-erling debt, and we ought 
to have used It portion of our export of gold for that purpo<;e. No doubt 
most of this money haa been lent to revenue producing things like rail,,"ay~, 
but we have seen that railways are defaulting, they cannot pay. We 
have the Stat,e& defauIting and they caImot. pay, and ultimately the burden 
will fall on the poor tax-payers of British India. 

I corne now to the question of the export of gold. We have exported 
sin .. e September, 1931, Rs. IS!) crores worth of gold. This is a very con-
sideraLk. sum. I did not object very I.'trongly at the beginning, because 
it was a kind of. reserve which helped Ul'; in maintaining the financial 
f'tl:'.bilitv of the country, but has not the time come to stop this export? 
How long are you going to continue this export? I find that since 1900 
till September, 1931, we had exported cnly Hs. lOS crores worth of gold. 
but since then our export has been at Rs. 180 crores, which is more than 
what WitS exported in a period of thirty-two years. Our import during that 
period IS HIS. 701 crores, that is, since HIOO. So we have sti:I got a suffi-
cient balance left, but it is very desirable that we should keep this reserve 
in our hands in order that we may fall back upon it in difficult timec;, and 
I thin1;: that the time has come when we should stop the export ui gold 
and put an embargo upon it. 

I do not like at thi!'l st08ge to dwell in great detail on questions relating 
to sugar, hides and skins, and other things, because we shall have an 
opportunity of dealing with them. I shall only make just one or tW() 
paf,sin~ ob"ervntions. Abouli sugar, I should like to put a quec;tioll to 
thol:'e who orpose the Government proposal. The income under the head 
"suga~" to the Government was Rs. ten crores and, on account of pro-
tection. it hac; been reduced to Rs. two crores. It means that the 
tax· payers of India have given a-donation of Rs, eight crores to tJl~ 
mnnuiaeturers of Bugar, because thil:i Bum of Rs. eight crares has been 
realised by imposing other taxes on the country. 

Diwan Bahadur A. :B.&maswami Kudaliar (Madras City: Non-l\{uham-
marlan Rural): MJly I point out that there i~ a fallacy in that argument? 
The figure of Rs. teD erores whic·h he takes was a figure arrh'oo at when 
sl1gnr was selling at a very high rate. At prescnt the Honourable 11cmber 
must take into consideration the fall in prices. 

Dr. Ziauddin Ahmad: What I say is that our income from sugar was· 
Rs. tcln crares and it was reduced to Rs. two crores. I shall not ~o in~ 
all the reasons, but it dOE\s mean that it is a kind of dOll3tion which the 
tax-payer haR placed at the disposal of tbe manufncturr.rs and tlfe con-
Burners. We gave the industry a protection of Rs. 7-4-0. We stand by it 
and honour it, and there is no question of taking it away. They ~ere 
promisfld another -eight annas if the price of Java sugar came to less than 
Th;; four a maund, and as the price of Java sugar has fallen to less the" 
Rs. four a maund. we give an extra eight anr.as. We. stand by it and 

. hononr it. nut tbe problem does not rest there. UnfortunRtel~ Wf' made 
a mistake in the year 1931 by raising the duty by 25 per cent·' all round. 

,,1 protested nt thnt. time nnd said that even the protective duties would be 
C 2 
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raisto([ bY 2;; per cent. Though it "'as not heeded to at the time, I think 
nm,· e,e~'\'bod, BlUst realise the mistake that was committed then. Now, 
the Gove;~nment han: rectifIed that mistake.' As far as the manufacturers 
are <:om,erned, thev have absolutely no case, and the question is ~imply 
this, whether the' import duty ~hould be reduced from Hs. ~-.1l-0 to 
11s. 7-12-0, so that we may just give the protection which we prollllsed, or 
wl\Ctlle~- for revenue purposes we should put a uniform duty of Rs. 1-5-0 
0n all sugar illiport(!d a<; we:l as manufactured in ihis country. This is 
really" question behn-en the Government and the consumer and not one 
betw, "I: the manufacturers and the Government. I do not know why the 
JWlIllIf.,cturers should be carrying on a propaganda. The fight is really 
bet,,'E"Pll me as the consumer and till' Government. This is really the 
-po<;ition with regard to sugar. " 

Coming now to tobacco, I must frank:y admit that I haye no interest 
in this article. I never smok9 nor do I offer a smoke to anybody else. 
Therefore-, I am not interested in the matter. . , 

An Honourable Kember: But many Members are smoking cigarettes. 

Dr. Ziaudc:Un Ahmad.: Then they will fight, I remain neutral. 
Coming to matches, I think the duty i" rather high, aud it ought to 

b·~ lowEred. 
The next question relates to hides and skins. I do not like to dilate 

,-erv much on that matter, because I have discussed it in previous ;\'ears 
:anci \IT !'hall have an occasion to discuss it later on. 

I think that all export duties are unhealthy, whether it is hide and 
skin or rice or any other thing. You could justify the export duty only on 
three gruunds: (1) when we have monopoly of that commodity, so that 
the tax will fall on the consumers of the outside country and not on tl!e 
industry itself, (2) Whel.' the raw product is intended to be utilised by 
the manufacturers in t,his country, and we desire to stop its export, 
(0) For revenue purposes. These are the three reasons on account of 
which the export duty could be justified. I find all these three conditions 
me not applicable to the hides and skins. The "Review of the Trade of 
lndia" on page 111 says that the trade under this head has been pro-
gressi,-ely sm~ller in the last two or three pars. The total value has 
fallen from 8,92 lakhs in 1931-32 to 7,43 lakhs in the year under review, 
,1 fall of HJ per cent. Now, I will cJ..lllain what is the difference bet,ween 
11ides and skins. The skins of cows and buffaloes are called hides and the 
-,;kins of goats and sheep are called skins. In the case of cow hides, in 
the year 1919, the export was 39,427. 'rhen it came to 11,~ in 1932-B3. 
"Bu~o hides came down to 15,~ from 11,656. In the case of skins 
of goats and sheep, from 31,248 It came down to 13,300. The world 
-consumption has not diminished. I do not want to go into details, but 
I would refer the House to my own speech delivered on the 18th March, 
1933, in which I discussed this question at length. So I shall not waste 
the time of the House now by repeating the arguments. 

The ne~t thing is, whether it is required for the consumption of our 
()wn industry. Here we find tbat there has been a fall in our trade in 
tanned hides. .In the "Trade Review", we find on the same page toot 
!I,OOO tons of hIdes were exported valued at 11,62 lakhs as compared with 
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10 300 tons valued at 12,13 lakhs in the preceding year. The amount of 
th~ manufactured articles has gone down. Therefore, ,,:e cannot say 
that we have been using it. for the development of our own mdustry. The 
third thing is that it is not for revenue. purposes, because I fil.ld that the-
revenues have fallen from 37'74 lahks ill 1929-30 to 14 lakhs m the year 
1933-34. The amount is reduced to nearly one-third. So this is not 0. 
source of revenue at all. Therefore, this export duty of five per cent 
is not justified on account of monopoly. It is not justified for pr0tection 
of the home industry; .:md it is not justified for revenue purposes, and 
I do not know on what QTound this export duty can be support~d. My 
friends may quote about the Cess Committee's report. This w~s written 
about six years ago. Circumstances have changed. At that tIme trade 
was prosperous and we could spend money for improvement, but now we 
have not got enough to eat and we are living on a starvation diet.. The 
cess duty is out of question. I congratulate the Honourable the Fmance 
Member for Ie moving the eJPort duty on hideR, but I wouJd have very 
much liked him to have also removed the duty on skins, because they 
are in nearly the same position as hides. 

I now come to a new commodity. I do not know whether it will come 
under the Finance Department or the Commerce Department or under the 
Miscellaneous Department. I refer to the products turned out by the· 
factories known as Universities and Coll~es. This is a commodity whose 
price level has enormously fallen. We are taking great steps to increase 
the price level of agricultural products. Weare trying to increase the 
price level of the manufactured articles. Weare putting all sorts of 
taxa~ion on the country in order to do it, but we are taking no steps 
to increase the price level of this commodity, known as graduates, matric-
ulates, and so on. I call these factories, because they tuni out the 
finished product known as the graduates, and so on. These factories 
were originally started to cater for the administration of the country. The 
total number of people engaged in the administration of the country 
including municipalities and district boards is '8 per cent of our popula-
tion. This comes to 28 lahks. These factories were started to train men 
for the J'ank and file of this 'S per cent of the population, but what about. 
the remaining pursuits? These factories could only cater for one particular 
type, that is, the administration of the country. The next larger item 
in which the people are engaged are industries. These factories have to be 
modified in order that they may not suit the requirements of one particular 
class only, that is, the administration of the country. You have appointed 
a Tariff Board to consider the pric~ level of various commodities. Is it 
not desirable that you have a Tariff Board to consider the articles produced 
by these Universi~ies and Colleges? We have a protective duty for textiles 
and hosiery. Why not have a protective duty on this particular commodity 

\ known as t.he graduates? 

Then, is it not desirable that we should give 80me kind of bounty to· 
this particular industry? That is also a thing which we have got to· 
consider. We ought to t.ake up this problem in a business-like manner. 
We should consider them just like other "commodities tt: and if a Tariff 
Bo~d conducts inquiries and recommends all the steps necessary with 
regard to the different kinds of commodities, then it is much more 
important to have a Board to go into the case of this particular commodity, 
w1.ich is much more important than the other commodities for while 
mismanagement with regard to the other commodities may 'bring about 
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[Dr. Ziauddin Ahmad.] 
financial or econ.:>mic ruin only, the neglect of this commodity must lead 
t.o the ruin of the oeneral fabric and general political organization of the 
.country. (Hear, h;ar.) Therefore, I say you ought to seriously consid~r 
the problem of this particular commodity. 

Now, keeping t,hese things in mind, I would like to suggest one or two 
things,-namely, that we ought really now to aim at catering men not 
-only for the public administration, but also for the requirements of the 
.country's business and trade, which absorbs the largest number, that is, 
t),Dout 15'1 per cent of the total population. With th:s object in view, 
we ought really to revise the entire system of our educ!ltion and the entire 
Qutlook, in fact, \\ith regard to OlE" education in order to cater for the 
requirements of the country's industry !IDd tradE:. We should nut con· 
eentrate all our attention on the requirements merely of the administration 
of the country. Sir, let us consider how hollow is our position in these 
factories as far as the requirements of trade and business are concerned. 
Look at the curricula of all these schools. Whenever we talk of technical 
education, we' talk of two things. }<'irst, technological institutes, which 
really train a few experts wh(, may carry on research-probably about a 
dozen professors on high salaries imported from outside and Ii d02.en 
lecturers and perhaps two dozen pupils under them. Now, that sort .of 
thing does not meet the requirements of this country. I cannot say that it 
is waste of time and money, but I can say that it is not the economic 
use of our resourc('6. 

Then, there are industrial schools which train artisans. They take up 
boys from the sixth or the seventh standard and give them some kind 
.of industrial instruction,-in tanning, dyeing, and sO on, so as to produce an 
artisan class. 

Sir Kuhammad Yakab: Dying is so cheap m India. Everybody can 
die. 

Dr. ZiauddiD Ahmad: Sir, there is another class of men which forms th~ 
largest class of me~ whose requirements we entirely ignore and thli.t is in 
respect of what IS called the secondary technical· education -that is 
education in which men are trained to carry on the work of th~ factories' 
~ act ~s foremen &n~ to 6.ct as ~he .le~ers and the runners of the cot~ 
mdustries. Now, this class of lllStitUtiO~ ~oes not exist in this country. 
There are, however, good examples of this III European countries. As an 
illustration, I may mention polytechnics in London; you will find about 
'70 or 7? differ~nt prof~ssions a~d. trades are taught in the same building 
along WIth the lDstructlOn that IS lIDparted for the matriculation and other 
University examinations. Now, these institutions are very badly needed in 
this country. No doubt you will say that we have got too many graduates 
and matriculates every year. The number of matriculates who P6.fiS out 
every year is about 35,000 and the number of people who pass the other 
University examinations is about 30,000. These are really too large numbers 
.00 be absorbed, li.nd many of these persons ought to have been diverted to 
training in technical subjects. Sir, it is a very serious matter. We do 
not. want a Tariff Board of three persons. We really want a scheme in 
which we ilhould have the co-operation of the Universities, of the Govern-
ment, of the capitalist and of the business mli'D, in order to find out the 
right solution of this very'important and very pressing problem. 
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The other day, we had the All-India Universities Conference. They did 
:not produce any definite scheme, because they knew that it could not be 

done by them alone. A single man would have drafted all the resolutions 
· about technical teaching which the joint wisdom of the Conference succeeded 
· in drafting in three days. _ I say this, not because they were not able men, 
but because the problem could not possibly be tackled by the Universities 

· alone. We want the co-operation of all the different bodies. In England, 
we have got polytechnics. In Germany, they have got a different system; 
bTter the completion of the compulsory age limit, every boy and girl is 

· sent compulsorily to some kind of school where technical education is 
imparted in that subject. There is technical education imparted for every 
profession you can think of, where a student gets regular instruction for 
four years. After that, he passes the examination and then gets into 
business. Whether we follow the system of polyteehnics or the German 

· system of technical education, it is immaterial, but the important point is 
that our institutions here are used to catering exclusively for one kind of 
requirements, that is, the administration of the country: they should cater 

· substantially for the requirements of the trade and industry of the country 
which provides, as I said, for fifteen times the number engaged in the 
administration of the country. 

I take up now one small topic and that is the League of Nations. 
·,(Laughter.) Unfortunately we did not have the time to discuss it. We 
-requested the Honourable the Leader of the House to give us an upportunity 
of discussing it. We wanted to introduce the subject in the course of the 
general discussions, but unfortunately this was left out. Therefore, I would 
'like to draw attention to it, because this is an institution on whieh we spend 
'something like 15 lakhs every year. I bm not against the League of Nations, 
,and I am not proposing that the money should be stopped.. 

Kr. President (The Honourable Sir Shanmukham Chetty): Order, order. 
'The Chair just wants to make one position clear . The Chair has observed 
disappointment in some quarters that cert&.in Members have not been called 
upon to speak. The Chair thought the House as a whole knew the principle 
on which it has beeft calling the various speakers. In a debate of this 
nature, the Chair has to distribute the time as equitbhly as possible among 
the various Parties in this House and the Chair wants Honourable Members 

"belonging to the various Parties to realise that the greater the time tbken by 
one individual member, the less the number of members of thlit Party who 

. ..can speak. The Chair wants the House fully to realise that position. 

Dr. Ztauddin 'bmad! I do not want to dilate at length on this subject; 
'but there is one thing to which I want to draw attention. There is an 
,admirli:ble report written by Sir Muhammad Habibullah's Delegation in 
1929, and, they drew attention to seven very important questions which I 

,do not now want to read out, because I want to finish my speech in time. 
, . In this particular report, my Honourable friend, the Leader of the House. 
· bas also drawn attention to one or two very important questions which i\ 
is ~ pi~y that this House should not have the opportunity to discu~s. ~ndia 
is paying money, and I advocate that we ought to take a more mtelligent 
interest in the League of Nations; but, in view of your observations, Sir, 
I stop, and I do not discuss this question. 

",. 

Bal Bahadur ][unwar Baghubir Siqh (Agra Division: Non-Muhammadan 
.Rural): Sir, I congratulate the Honourable the Finance Member on his 

rmaking the best of a bad job. 
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JIr. C. S. Banga Iyw (Rohilkund Bnd Kum!>on Divisions: Non-Muham-
madan Rural): How many times was the job bad? 

Rai Bahadur Xunwar Raghubir Singh: Sir, we know that depression is 
troubling the whole world and it is not only Indi!>' that has suffered from 
the f&ll in the prices of agricultural produce. Now, the Finance Bill which 
is before us proposes to levy certain excise duties on articles which are of 
great use to the poor people, I me~n., for example, salt. The salt duty 
generally falls on the poor people, and it is not, I think. r.dvisable to leV] 
this duty. Sir, if we see through this Bill. we find that salt. which IS 
manufactured in or imported by land into India, is to be taxed. We could: 
have understood the position if salt coming from outside were to be taxed. 
But, Sir, both these clauses make it clear ths.t that sslt is to be taxed which-
is manufactured in or imported by land, which means not the outside 
salt, but the salt, which is manufactured in India and brought by land, is. 
to be taxed. 

Then, Sir, there is the question of the maximum rr.tes of postage. Every-. 
body knows that the country wants that the price of postcards should be 
reduced, because the poor people generally use postcards to send their· 
messages, and the Honourable the Finance Member has not seen his way 
to reduce the price of postcards. He has been s.ble to reduce the price of' 
the stamps for envelopes by three pies, but there also is the condition that 
the weight of the envelope should not exceed half a tola. Sir, we have got 
two kinds of letter paper in the Assembly-big ones and small ones. If . 
the bi{f one is used, stamps of the same value will have to be affixed as •. 
affixed now. But if the small envelope is used then, of course, one anna 
stamp msy do. So, the advantage to the public by the reduction of the· 
envelope stamp will not be much. 

Then, thel'El is the question of the reduction of telegraph r&te9. In ths.t 
e&&e, it is proposed to reduce the mte to eight annas, but only those firms 
who have got their registered addresses will be able to gain, because eight 
words cannot suffice for a man of business who has not got B registered 
sddress of his office. So, this tax also will not be be~ncial to the public. 

Then, there is the excise duty on silver. The country has been crying 
hoarse that the export of gold should be taxed. Instead of doing t,hat. the.· 
proposal now before us is that the excise duty on silver will be varied. 
I do not know why, when we, the Non-Official Members of the House, have 
been impressing upon the Finance Member the necessity of putting an 
embargo on gold, he does not see his way to satisfy the public dem6.'Dd on 
this matter. 

In previous years, we impressed upon the Finance Depart.ment the· 
necessity of not levying taxes on incomes below Rs. 2,000. They have 
restored half the cut in the pay of their servants, but the taxation proposals 
are the ss.me a~ last year; and next time, this five per cent. will also be 
restored. So, I do not know, if the Government saw that the nve per cent, 
cut could be easily restored, why the incomes of at least Rs. 1,000 and. 
Rs. 500 could not be exempted from taxation. 

Sir )(uhammad Yakub: What alternative taxes do you propose? 

Bat Bahadur Xunwar Baghabir IIngh: I am coming-to that just now .. 
Then, Sir, the country has been crying hoarse that the Lee concessions have· 
not been stopped. The other day, there was a question in the Council ot..' 
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State by the Honourable Mr. Jagadish {~ndra Banerjee, and the Honour-
able Mr. Hr.Uett, on behalf of the Government, dismissed it as irrelevant. 
I do not see, when the finances of the country are in a bad condition, why 
the Lee concessions should not be given a go-by. 

Then, Sir, the country has been crying hoarse for the reduction of the 
white garrisons, but they have not yet been reduced. Even if they have 
been reduced, they have been reduced to a very small extent. It has been 
pointed out that the present militr.ry expenditure stands at 44! crores. So, 
if this five per cent. cut is to be restored, this wIll not remain at this figure, 
but is hound to ipcrease. So. the decrease in the military expenditure is-
n~t very appreciable. 

Then, Sir, there is a proposed increase in the expenditure of the Income-
t&X Department amoun.ting to Rs. 2,11,000. In my Province, I mean Agra 
gnd Oudh, they are going to lippoint Additional Inspectors and other staff 
to the tune of several lakhs of rupees. When the rates of income-tax are 
almost the same as IR&t year, there is no reason why the staff and Inspectors-
should be increased. 

It has been proposed thr.t the duty on hides would be abolished. It 
msy benefit some people, but it would have been much better if the duty 
both on skins Rnd hides had been abolished. It has been said in the Budget 
speeeh of the Honourable the Finance Member that because the hide trade-
was declining, therefore they thought it good to abolish it in OI'der tn give 
an impetus to the export, of hides. But, Sir, the figures which have been 
given li.Te 56 in 1933, that is 80 per cent; and 42 ~ 1Q32, that is 60 per-
cent. That means that there has been an increase of 20 per cent. Then, 
Sir, the value of exported hides in 1933 was 9.13 that is, 65 per cent. while 
in 1932 it was 7.76, that is 56 per cent. So, this shows that it is not 
correct to say that hide export hRS decreased. On the other hand, the 
figures show th6.t it has increased. Sir Muhammad Yakub has already 
pointed out that the duty on sugar WIlt kill the industry in the United 
Provinces where so many factories are springing up and it was thought that 
the requirements of the country will be met by such factories, and Governors 
and very highly placed officials have helped them to start, but the measure-
proposed by the Honourable the l''insnce Member will kill the industry to· 
a considerable extent. 

The duties on matches are also very much disliked by the public. 

Sir Knhammad Yalmb: What about the mat.chless! 

B.al Bahadur ltunwar Baghublr Singh: So, I propose th6.t instead of 
levying a duty on sugar and matches, cnstoms duty O!l cigars, vegetable 
ghee, liquor and such other urtic1ps. which are consumed only by the rich, 
should be levied. 

There should be no income-tax on incomes below Rs. 2,000, and if it 
is not accepto.-ble to the Honourable the Finance l\fembf'r, t.hen at least 
Rs. 1.500 should be made the limit on which income-rax migM be levied. 

I will still appeal to the Honourable the Finance Member to lower the 
price of the posteaI'd which the general public so much wants. 

Then, Sir, we know and there is a great talk about it that the Federation 
is coming. I do not think how C6.n the Federation oome so soon l\-hen the 
duties proposed are those which were suggested in the Simon Commission. 
Report for the Federal Constitution. 
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[Rai Bahadur Kunwar Ragh~ir Singh.] 
Looking to the general administration of the r.ountry, we do n9t see 

1 any difference between tbe conditions of 1930 or, to go back 
P.lII. even further, 1921 and now. If the FeJeration, or to put it in a 

'better term, responsible government were really eoming, there ought to have 
been a change in the behaviour of officials; but, on the contrary, we 
see that t'he Arms Act licences are being reduced and we see nc sign 
of the Federation coming very soon. Moreover. whenever it comes, India 
is bound to be burdened with further taxation and a top-heavy adminis-
tration. The adminiatration, as we know, is already top-heavy and India, 
a poor country, cannot bear all that. 

It has been said that the credit of India is very high. But I wish 
to point out that the credit of India has always been high. In the Budget 

f1peech of the Honourable the Finance Member great stress has been laid on the 
~act that the purchasing power of the masses requires to be increa.sed, 
but we see that the masses like to go in for Khaddar and dhoti. They 
do no·~ want) any increase in the standard of living. With the spread Df 
the Swadeshi movement. it is bound to increase further. If the Honourable 
the Finance Member. as has been pointed out. is keen on getting revenue 
to meet the expenditure of the Government of India. it is better that the 
revenue is derived from such sources as may not fall on the poor people. 

lIaji Ohaucihury Kuhammad Ismail Khan (Bakarganj cum Faridpur: 
Muhammadan Rural): Sir, I join my Hono'Jrable friends in my apprecia-
tion of the way in which Sir George Schuster has once more steered the 
boat of India's finance successfully through turbulent waters. I should 
:also like to take this opportunity of ex-presl!ing my sorrow at the impending 
departure of such an able and worthy financier. 

The relief that Sir George Schuster has afforded to my Province in 
making over half of the export duty on jute, has given general satis-
faction. Inter-provincial bickerings and inter-provincial jealousies, Sir, I 
maintain, are unworthy of this House which should look to the weal and 
welfare of the whole of India and see that every Province gets it:s just 
-dues. If the jute duty has been restored to us after all these years, 
it only means t!lls ~a.t the Government have at last recognised their 
mistake aud admitted our just claims. Unless this House maintains that 
claim, there is danger of distrust, even of disaffect 'ion among the different 
units which from the commonwealth of the great Indian Empire of which 
we are so reasonably proud. 

Sil:, the excise duty on matches has nearly doubled the price of the 
co=nmodi~. It is not the rich who would feel the measure so strongly 
as the bulk of the poor who, in these days of difficulties and distress, can 
hardly afford one meal a day. If he cannot revert to the old world methods 
.()f igniting fire in order to cook his meRgre meal, you are yourself to blame. 

Then, ~ere is the excise duty on sugar. While the induE'try is still 
in its infancy and factories are still in the making, this duty is bound to 
affect a very large number adversely. Had the import duty on sugar 
heen increased simultaneously, it would have afforded surne protection to 
this promising industry. 

The relief in the postal rates which Sir George Schuster promises to 
:1Ifford can in no way be treated as such. Had he reduced the rate of 
i,osreard to two pice, it would have meant something. It could then be 
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-~ttid to hitl credit that Sir George 8chus~er wafs anxious and in eaz:nest to 
help the poor. Again', to reduce the pnce of env~lopeR ~Y one pice and 

-at t.he same time reduce the weight to half a tola IS nothmg. more than a 
-fil1ancial puzzle. Even bking off ~\ :pie f~om the five pICP. embo~sed 
envelClpes, though treated as an adm!mst,ratl.ve reform, means very .little 
gain ~c the tax-payer. '1'hen, thc:e IS the mcrease ·)f rate. from SIX to 
'nine pies in the initial charge on mland book packets exceedmg five. to~as 
in weight, only on'the ground that the book packet method of tranSmISSion 
was being abused. That is n very poor argument and can hardly be 
justified. It may increase the revenue, but at the cost of the tax-payer 

. who is already over-burdened. The postal authorities are always at liberty 
to le',rv an extra charge in cases where they find th,lt the system has been 
abused. 

Sir George Schuster ought to have paid some consideration to tb:e 
ability of the people to pay taxe8. Th~re is the. ~ase of the poor. agn-
~ulturist and his landlord. The former 18 not gettmg even a fraction of 
the cost of produce. while the latter has to meet the revenue. from other 
sources at: his disposal as the land brings him next to nothmg. As for 
instance. a, peasant in Bengal is getting ten allDas per maund for paddy 
1I0W while it used to fetch him two rupees per maundonly a few years 
.Igo.· This will show that the peasant is 'Vcry hard hit and does stand in 
need of relief. 

I shnuld like, Sir, to protest against the l'Iurcharge on income-tax. It 
seems the Government in1lend to perpetuate t,his iniqaitous taxation, year 
after year, on some pretext or another. Much has been said about the 
top-heavy administration ~'ear in and year out, on the floor of this House. 
but to little or no purpose. We hear a great: deal about Ietrenchment in 
dl branches of public services. But what is the use of retrenching menials 
or the ministerial staff when the people at the top are 5till there drawing 
'fat salaries and, perhaps. fatter salaries than before. Such a course of 
action cannot but lead to disastler by multiplying the number of the great 

-unemployed who are a source of danger to the country. 
Sir, it. was my privilege to represent for several yesI"'! the Province 

o..()f· Bihar and Orissa on the Legislat.ure of the sup~eme Government. The 
t.errible calamity which has befallen that Province has evoked the genuine 
sympathy of the whole world. We are all thankful to His EX(leliency the 
Viceroy for what he has done and what: he is doing to alleviat.e the miseries 

-of the ~tricken population of my late constituency. I should like to take 
this opportunity of appealing to the Honourable t.he Finance Member to 

.. strain every nerve to render all possible finan(\ial assistanee to the victims 
,of the greatest of all na(:ural calamities recorded in Indian History. 

JIr. Vldya Sqar Pandya (Madras: Indian Commerce): Sir, I have 
'impos~d 3n myself a self-denying ordinance of silence and J have not 
opened my lips for about a month and a half. This Fir.ance Bill debate 
.is something like a H oli festival of the Assembly. This is the occasion 
on which sp"!eches are made on all sorts of subjects and, jus~ as in the 

,Holi festival, they rub the hardest h) the person whom they love best. 
Thus we have theo opportunity of rubbing hard on the Honourable the 
Finlnce Member .\Dd also the other Members. I think we try to throw 
itS much colour and dust 88 we can, but I would make this occasion for 
~ pavitTa H oli and speak only on one or two matters which concern our 
tI'ade and commerce which I have the honour to represent. 
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[Mr. Vidya Sagnr Pnndpl.] 
Sir, first of all I would say that Governmeut. al'e nrgl(>rting t'he finance 

and trade very much. They make a great show of doing something 
in this direction, but really they do nothing. \Ve had formerly the Stone' 
Age, the Golden Age, and all other ages, hut we have now come to the 
"Age .)f Commissions and Committees". l'h{'re is hardly anything on 
which on the slightest provocation a Commission or Committee is not ap-
pointed, and we get a lot of volumes in tllE form of reports, but; practicnlly 
nott,ing is done in this connedion. I would on this occasion draw your 
pointed attention to this matter. These ComwiHees and Commissions: 
are very good method3 for the Government to make the people talk about 
them and they give a very good opporetInity to some of onr friends here 
to sit ')n thEse Committees, draw allowances, gc: round the country, eat 
dinners and enjoy their trips And. no" the epidemic has progressed 
further and some of our friends are taken t:o London and are made to 
commit themselves there in cerhin. important matters. They are there· 
in a different atmosphere and glamour, and forget themselves. In futur~ 
they should ~ot be allowed to go to these countries and thus commit the 
country to any retrograde policy. They should give an undertaking that 
they will not accept any Government job aite!" th\1~ helping the Govern-
ment m thl·:;e Committee;, and Conferenees nnd Commissions. I II fact. 
the electors should take an undertaking from the Members that, say, within 
five years after their quitting a seat in the Assembly, they will not take 
up any job under the Government. That. is the only way in which we 
can purify our public life. Then, Sir, about these Commissions and Com-
mittees, as I have said, prncticallj no action is taken. If Government 
were to no even one-t-p..nth of what they know already, thin~ would be 
much hetter, but practically nothing is done lind l,he mone~· is simply 
wasted on these Commissions. 

I shall give you the example of a Commit.tee which was appointed about 
four years ago, namely, the Indian Banking Enquiry Committee. 'fhi". 
was a Committee (·cnsisting of about 21 members and two officers and' 
the volumes of reports of the Central Enquiry Committee go to the length 
of 4,577 pages. The price of that Jeport is Rs. 00. Now, if we take into· 
consideration the reporls and th.: vdumes H~sued by the several Local 
Committees, the total price of these reports comes to Ra. 252-6-0 for a 
single copy each; and so the total price of one set of all the -volumes: 
including evidence comes to more t.han Rs. 270 and it cost Government· 
Rs. 13,36,740 over it and the Provincial Government" oontributed 
Rs. 92,614. The Committee was appointed on the 22nd Januau·y, 102Y, 
on a Resolution passed by this House. They submitted their report in' 
June, 1931, and we have not heard anything about it after that. 

J(r, President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member may continue after lunch. 

The Ass~mbly then adjourned for Lunch till a Quarter PaRt Two of the 
Clock. 

The Assembly re·assembled after Lunch at a Quarter Past Two of the· 
Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the 
Chair. 

Xr. Vidya Sagar Pandya: Sir, when we adjourned for lunch, I was 
speaking about the new indust.ry that has been st-arted in the country or 
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:setting Up Uommittees and Commissions to investigate into matters, but 
the Government. talw no notice of these Committees and never take any 
,action, !>nd I was citing the case of the Indian Banking Enquiry Committee, 
. where they spent over Rs. 13 lakhs and the result was nil: rather, I may 
go further and say that, in considering the question of the Reserve Bank, 
some of the recommendations made by the Central Banking Enquiry Com-
mittee were entirely ignored. Thus, all this mOlley was simply wasted and 
the Government as usual weut to sleep. We have read Gulliver's Travels 
iB our younger days, and in that book there is a story of a country where 
the inhabitants were like lotus eaters and went to sleep and who required 
fls.ppers to wake them up. But even the Assembly's warnings do not wake 
the Government here to their sense of responsibility, and the public money 
is wasted like that. We have had a number of other Commissions and 
Committees: on occasioIls, when they find it convenient, they quote from 
t~se reports, but, when they do not find it convenient, they entirely sup-
press even the reports, as in the case of one Military Conimitt.ee which never 
saw the light of the da;> though we asked for its publication whil~ in the 

.calle of others, as in the case of the Lee lool. action was taken very IKIOn, 
and in the ease of yet others, like the Central Banking Enquiry Committee, 
no action has been taken. Speaking on matters concerning our trade and 
commerce, I may say thut more vociferous industrial concerns like the 
·spinning lind weaving industries do sometimes receive some attention from 
the Government and I may point out that formerly the profession of 
·spinning and weaving was not considered very respectable. We have got 
un Indian proverb which applies to our Commerce Member vel'y aptly, w~ 
:runs: 

".1/~re 16ila h l.·aun kaun raT, 
JJh,,,,e lulahti aUT manillar." 

Who are the bosom friends of my darling, the Member for Commerce ? 
'They are the spinners, the weavers and the glass blowers: rather I may 88y 
the froth blowers. (Laughter.) Those who talk much receive their atten-
tion, while those who render regul&r service--of course I do not mean that 
spinners and weavers do not render service .... 

JIr. If. K • .Joshi (Nominated Non-Official): You mean the banken; render-
~d regular service? 

1If. Vldya lap.r Pandya: They have rendered regular and valuable 
:services s.nd the Government spent something like 13 lllkhs over the Banking 
Enquiry Committee, and did nothing. 

Sir Oowuji .JehaDglr: And now my Honourable friend has taken to the 
,profession of spinning yarnsl 

JIr. Vidyalapr PaDdya: It is the regular and continuous spinning of 
. yarns by my Honourable friends of the mill il\dustry that h"B brought all 
this money and preference Bnd other duties. I was going to mention t;he 
-<lase, with reference to other industrial concerns, of the Hide Cess Enquiry 
'Convnittee. We ih the Madras Presidency are very much interested in 
this hide and skin business. A gallant Knight of the British Empire sitting 
In this House said that all those who cr.me from Madras were very .selfish 
people in this ma.tter . . . . . 

, . 

An Honourable Kember: No, no. Who said that? 
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Mr. Vidya Sagar Pandya: My Honourable friend, l:;ir Muhammad Yakub, .. 
SB.id that. 

-
An Honourable Kember: He was speaking of prostitutes and dancing' 

girls. 

Mr. Vidya Sagar Pandya: Anyhow he said that certain sections of the 
people of Madras were very selfish, and they were urging upon the Govern-
ment not to :;,'bolish the export duty. I don't wish to speak abo~t tms 
export duty at present.. I shall 'speak on it when I move my amendment 
on the Bill t.o omit the clause which removes the export duty on hides. 
But I wish to draw the attention of my friends to the importance of the 
hide and skin industry and how it has been neglected by the Government. 
I may tell the House here that I have no interest in the hide and skin 
business. As a .H4Idu, I c:;.nnot handle that line of business • 

Hr. :N. K. Joshi: What about ChamlJ.rs '! 

Mr. Vidya Sagar Pandya: Well, Sir, they are depressed classes, and 
probably now they are classed outside the Hindu community. 

Mr. :N. K. Joshi: They ::j.Te certainly Hindus. 

Mr. Vidya Sagar Pandya: At least: so far as the Madras Presidency is 
concerned, the industry is confined practically to Muslims, and when I 
speak on their behalf I should not be understood to be trying to back up-
:;.n industry in which I am interested individually or as a Hindu from a· 
financial point of view . . . . 

Mr. :N. K. Joshi: If you say as a BrahInin, It would be better. 

Mr. Vidya Sagar Pandya: Also as a Brahmin, as well as 6: Hindu. 

Mr. :N. II. Joshi: Not as a Hindu. 

An Honourable Kember: Brahmins are not Hindus then? 

Mr. Vidya Sagar Pandya: Sir, tanning is avery old industry, and mention' 
of it is to be found even in the Rig Veda. That Veda refers to tanners· 
and skins of animals prepared by them. 

Mr. Gaya Prasad Singh: Bap-re-Bap! 

Mr. Vidya Sagar Pandya: Why are you saying Bap-re-Bap? The Great 
Shiva himself sits on a tiger's sk:n, and thr, Gita says "Chllilajin Kushot. 
taram", that you should have for practiee I)f true contemplation an asaft. first 
of KusM. and then Ajin and then on the top of it you should have a cotton 
cloth .... 

Mr. X. P. Thampan (WeRt Coast :;.nd Nilgiris: Non-Muhammadan Rural): 
What about the piece of leather used at the time of Upanayana,m by 
Brahmins? 

Mr. Vidya Sagar Pandya: No Brahmin or Dwija can be initiated without. 
charma .... 
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Sir Hart Singh Gour: My Honourable friend, Mr. Pandya, is digressing. 
1. "'vuld request him to keep to his point. 
~ 1Ir. Vidya Sagar Pandya: Sir,. in the Madras Presidency, the ChamaTB 
belong to one of the most depressed classes of India, though numerically 
they are a very important a,nd large class. Nearly three million people ~Te 
interested and engaged in this hide and skin industry. In this connection, 
the Commerce Department issued a notification on the 28th September, 1929 
tt:' .. constitute a Hide Cess Enquiry Committee and the Government order 
mentioned the number of items on which they wanted their opinion in 
the interests of the hide and skin trade-I don't want to read the details 
of the notification, but they desired the Committee to report to the Govern-
ment of India "at the earliest possible date". That was the notification 
dated the 28th September, 1928. The Report was submitted on the 4th 
February, 1930, but till now no action has been taken on it. They spent 
or rather they estimated !>·bout Rs. 47,000 as the cost of the Committee. 
I rang up the Commerce Department to know what was the actual cost 
incurred, and they have so clean forgotten it that one of the officers there 
was surprised by the enquiry, and he said, it would take him some time· 
before he could tell me ex~'Ctly how much money was spent on that Com-
mittee. Now, Sir, the hide and skin trade amounts to about 40 to 50 crores· 
of rupees. According to the Committee's Report, the estimates, however, 
differ. They have estimated it from 25 to 40 crores of rupees. The number' 
of hides produced are about 25 million pieces; goatskins not less than 14 
millions, sheepskins 12 millions, total, a definite amount of the value of about 
20 crores. It is the sixth import!>nt industry in the country. It comes next 
to jute, cotton, food grains, tea and oil seeds. Of the total export trade of 
this country in this industry, Madras exports only six per cent. of raw 
material, Bombay ten per cent. Karachi 20 per cent. and Calcutta 54 per 
cent. Now, the House will underst6.'D.d the anxiety of the Calcutta people 
to see that the export duty is removed. Of world's production of cattle 
hides and kips, India produces about 25 to 33 per cent. and in regard to· 
goat skins we produce about one-third of the world's production. So far as· 
the tanning business is concerned, the export from Madras of tanned skins 
comes tQ 86 per cent. Bombay 11, Sind 3, 6.nd Bengal nil; in tanned hides, 
Madras 94 per cent. Bombay six per cent., Sind and Bengal each, nil. 
This will show why naturally the Bengal representatives here are keen on 
the removal of the export duty. Sir, it is not merely a question of e)<.llort 
of hides and skins, but on account of the neglect in the various llrocesRes 
of tIi.'D.ning, the quality is very much deteriorated and a huge loss is incurred ... 
with the result that the £otal national loss on hides and skins is supposed to 
be in the neighbourhood of about four crores of rupees. If these hides and 
skins were handled in a scientific manner and in a better way, India would 
have got at le6.st four to five crores extra and the Finance Member his 
cOrresponding extra duty, and that is why this Cess Inquiry Committee 
was appointed. It was appointed with a view to rendering help to this 
industry with a view to getting the full economio ve.lue of their produce. 
It is a well known fact how the cattle are now neglected in our country. 
In this Report it is distinctly stli.ted that if animals are properly taken care 
of, the quality of hides and skins would be much improved, and the national 
loss w&u.Id be much less. I may mention here that there are two kinds of 
hides and skins. There'is one kind which is called "fallen" hides, and 
there is another which is called "slaughtered". SI9.ughtered hides !>Te those 
hides of the animals which are actually sla.ughtered in the slaughter houses, 
while the fallen hides are hides of anima.ls who are found de6.'d-an un-
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natural death due to starvation, etc. The 'unfortunate position is that 
' .. 5 to 80 per cent. of the hides are from the "fallen" animals, and hel,lce of 
low value. That is, the cattle are so little cared for. There 'was a time 
in India wheh every household had a cow, and, in an li,gricultural country 
like India, where the ~ystem of agriculture hinge8 on oxen while the domestic 
cow supplies the chief needs, such as milk, ghee, etc., large herds of cattle 
must be maintained. Though ~e hola about one-third of the total number 

· of cattle in. the world, the loss in the early det,·th of these cattle is very 
· great. The Government do not make provision to prevent their early death 
w~ich is a very great economic and national loss to tpe country. I do 
n9t want to tire the House by reading the various points made by Dr. 
Meek's Committee. 

Sir Bali Singh Gour: Take them all up with your amendment. 

1Ir. Vidya Sagar Pandya: The Committee has made very valuable :oug-
· gestions for improving the trade in leather-hides lind skins and also in 
tanning. None of those recommendations have been put into practice, and 
I am 'afraid the Government have not even passed a vote of thanks to the 
members and President of that Committee. I wish to draw the pointed 
attention of the Commerce Member to this matter and I hope he will 

.give due attention to this report and come in time to the help of this 
industry. As for other matters regarding tanning, and whether we require 
an export or cess duty, I shall deal ",ith that when I move my amendment. 
Unfortun6.tely the matter has not received due attention from the Govern-

;.ment. 
. Now, I will turn very briefly to another point and that is ahout the 
large gold exports from this country. The country has lost gold to the 
.extent of sbout Rs. 175 crores by this time, and the Government haye gained 
nothing by it. If they had purchased the gold, they wl)uld have had 
good security in support of their currency notes. On the other hand. the 
proceeds of the sale of silver and other resources are being put in what 

.they call sterling securities. The Government have not made any attempt 
to keep the gold for themselves. If the Government had secured the gold, 
the people would be holding the.ir currency notes with a much better and 
solid gold backing than '\\ hat they have got at present and the export 
duty would have brought good income also. The country has been urging 
upon the Government to impose an export duty, but the Govenlment have 
turned a deaf ear to it. Weare told that it is very uneconomic to hoard 
gold. The advice is given to us by all those advanced count.ries who 
themselves are scrambling to get as much gold as they can possibly for 
themselves. . 

AD Honourable Kember: It cannot be eaten! 

Kr. Vidya Sagar Pandya: It may not be eaten, but it has the greatest 
[,otential and economic value. Now, it is practically trying to lock up the 
stabl<:) after the steed has been stolen, but still it is not too late for the 
Oovernment to see that something is done in this dilectiol'. 

Now, Sir, I shall speak only about one matter about which lll'y 
HOl~oura.bk friend, Dr. Zia.uddin Ahmad, just spoke. And he spoke about 
wbat he called present day education. Our 18 Universities with their 
'J]umerous colleges and schools. are nothing·else but "B.A. and B.L. 
Manufacturing Companies, Unlimited". They do not. give any traiDing 
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in the right direction. Th~y simply give training of a !iterary kind, ~nd 
both the Government and the public are to blame for thIS state of affalr~. 
We. have got 18 Universities and they have got their Senates and Syndl-
eates. At least, so far as I know about our Madras Presidency, ther.e 
are no bankers or commercial magnates or any industrialists on the Syndi-
cate or Senate of the Madras University. 

Diwan Bahadur A. ltamaswami Mudaliar: There are on the Senate. 
The SQuthern India Chamber of Commerce is specifically represented on the 
Senate by two members. 

Kr. Vidya Sagar Pandya: Out of how many? The two were taken only 
recently. The result is that the debates of the Senate ~nd Syndicate aTe 
merely pedagogues or school boys debates. and no practical work f~r the 
boys' future life work is undertaken by them. I do not mean any msult 
to my Honourable friend who may be on the University Senate or 
'Syndicate or whatever body it may be . . . . 

Kr. B. Sit&ramaraju: What about .Assembly? 

Kr. Vldya Sagar Pandya: The Assembly debates? The less I speak 
"about it, the bettElr. Practically we are only a debating society without 
-any power to enforce our will on the Government. 

Kr. S. G. Jog (Berar Representative): Why do you speak at all? 

"Mr. Vldya Sagar Pandya: For the same reason for which you are here. 

Mr. S. G. Jog: I do not hold that view. 

1Ir. Vidya Sagar Pandya: Sir, I wish that some action should he taken 
in the matter of education in this country. Mere literary education in a 
"foreilZI1 language is not desirable for us, and some steps should be takPn 
"to give training of the right sort, and the parElnts also should not blindly 
go on sending their boys to turn them into B.A. 's, B. L. 'g. When they 
find that there is no job for them, then only they think of something else. 
r would, therefore, urge upon the Government to give mere attention 
"to our educational system and also see that the UniversIties develop their 
·-educational activities on the right and practical lines. 

Mr. S. C. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammadan 
Rural): One redeeming feature of the Finance Member's last Budget is 
"that he did not impose any further duty on salt, hut unfortunately it WllS 
'left to the Knight of Moradabad to suggest a further increase in' the salt 
·duty. 

Sir Muhammad Yakub: And rightly too. 

1Ir. S. C. Mitra: It is well known thnt !'IsH is a necpssity of life, and 
"the demand for it is so inelastic t.hllt there is a constant attraction for 
the Finance Me~her in times of ilifficlllt~ to tax this poor mlln's commonity, 
bllt, as usual, SIr Muhammad Yakub IS vel', anxiOllS about tl1e income-
tftx payers, particularly about the tax on the income of dancing girls. 

Sir Muhammad Yakub: For the sake of my Honourable, friend from 
Bengali 
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Mr. S. O. Kiva: Government have been pleased to raise him to the-
status of a Knight, he may become a Peer in time, he is an aristocrat 

Sir ][uhammad Yakub: You are also moving in that direction. 

1Ir. S. O. ][iva: But he need not forget his olden days and the poor 
middle classes and poor cultivators whose vote he will have to seek ere 
long, and then he will learn a lesson. 

Sir, I do not like to devote much time to the financial side following 
the well known principle for demanding redress of my political grievances 
before we are asked to vote for supplies. I like to deal with some of the 
political grievances, and if there is any time left, I shall try to deal with 
purely financial considerations. First of all, I like to deal with one ques-
tion about the administration of the Army Department,-I mean the use 
that is made of the soldiers in Bengal. The soldier's profession was held 
in hi!!"h esteem in this country, because the soldiers were ready to risk 
their life in serving the country, and, naturally, even though Government_ 
paid them a paltry sum as their salary, there was attraction for men coming 
from noble families to serve as ordinary soldiers, but the use that is 
being made of the soldiers in Bengal has made them fall in public esteem, 
and that is the principal reason why I like to draw the attention of 
the Government to this matter. I have received an authenticated report 
from the leaders of the district of Midnapore. I like to state their case 
which is corroborated by the evidence of some of the sufferers themselves: 

"The soldiers in batcbea of m to :?oS with & circle officer or & special ma.gistl'&te or 
a snb-deputy roUector and one or two sub-inspectors of police loUd o~her police officers 
are sent to different thanas from the sub-divisional town. Four or five camps are 
fixer! up where they stay for three or four days. Each than& is being visited by 
differeut batchea of troops in different routes. 

Rereption.-Police officers give verbal or written notices to shopkeepers and promin-
ent villaA"ers to decol'&te shops and to erect gatea in the routes to be followed by. 
party of troops ana to receive them. Teachers of schools within a distance of three 
to four miles have also to erect gates and to receive the soldiers with their boys 
who "hould carry flags and shout. "jail''' to give them ovation. The school 8ub-inspeo-
to'"s have to take particular care that no one rema.ins absent_ Ab~entee teachers, 
tholll!h sma.ll in number, are beinl!" deprive.-l of their gr&nts-in-aid. Each I!Ohool has 
lZ'eneralIy to serve more than one turn and the little boys ,have to remain standing for 
hnllTS on ea('h occa'l1on. Several hundreds are C'olleC'wd at the inlttanC'e of thana 
officer~ by !(pneral subllCriptions. Defaulters are threatened with condi!n1 punishment. 
Procespioll~ with flowers, festoons, bugles and drums are to be arr&nged by villagers. 

Extortion of Tea Partie~, lJalie.. and other entertainment8.~WelI-to-do persons 
have no epca.pe . from giving either a tf'a party or a dali. A poor man. if he hu 
~ometime!t incnrred the wrath of even the chowkidar, hu to pay for it and present 
d,..li('~. The deputv Babu or the daroga Babu would send for perlOns and hid them 
pre.ent naZi'S with snch articles as are put in the list they would lIupply. Any 
pl"adinlr to be excnsed witb less co~t1y or more easily available things would earn for 
the offl'nder the filthiest languaQ:e and the grossest insnlt. Men of position and 
honour have to remain standing for hours supplicatingly to receive orders from the 
I)ffi('pr~ iust to avoid JrTeater insult at their hands. Cash moneys are sometimes 
ext1'3cted in lieu of dalie". Teachers and !f1embers of ~chool .committeps have in 
some cases to ananQ:e t.ea parties 01' send dnlte8. as otherwise they would be rleprived 
of their stipends. If they do not dance attendance on the vi Biting party, they are 
sDs1)entlf'd or their aids are. cancelled .at the ordel'~ of the lIChooI suh-inspectors, who 
as a Ml1e, pla1 a most promlDent part lD the receptIon. 

"Union lack" Sallltation.-Notices are served particularly on Conll!'e&8 -.vorkeJ'll 
to salute the Union Jack on a particular day at a particular camp. If they do not 
turu U1>, their housetl are ~rched .. and ho~sehold articles are pillaged. They lore 
tlogl!"ed ~nd members of theIr famlhes are lDsulted, ronghly handled and sometimes 
al!8aulted. The workers are &nested and taken to the camp, and if they refuse to salute-
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the Union Jack, they are subjected to inhuman torture in the &haps of flo~ging, kicking, 
knocking their hea~ aga~t the gro~d, and the like. . They are alao kept m con1iDemeni 
for long periods WIth theIr hands tIed up or otherwise. 

HOU$t seaTchea and de8truction oj propertieJJ.-In these CalleS, too, the Congreu 
workers are the targeta. Besides, those persons, who have been deemed wanting 
in proper respect for the daroga Babu or Im:Y other o1fu:er, had their ~ouses ~checf, 
household articles destroyed, and also receIved usual Insults. Sometimes ladillll are 
also assaulted and are lubjected to humiliation. . 

Great excesses have so far been committed by searching parties. Properties have 
been destroyed, cash and ornamenta have been robbed, houses. have been desecrated, 
householders from children to old men, have been flogged, ladies have been molested 
and even outrages on women have been committed. 

DUTbaTIl.-The District Magistrate or the Additional District Magistrate holds a 
durbar 1D each thana. Notices are served particularly on CongIess workers or 
Congress sympathisers for attendance. Durbar speeches are full of threats that 
the people should be careful to keep free from all sorts of movements, otherw:ise 
military help would be resorted to to suppress them. 

Watcl, and Ward Committee8.-Watch and ward committeea are being formed by 
Circle Officers in villages. In the durbars, the memben of such committees, who 
in J:lany cases have been coerced to serve as such, are awarded Mlnad., which warrant them 
to help in cases of dacoity in the villages. But in the durbar speeches they are 
directed that they must give information to the police whenever, a library or a 
gymnastic club, or a school is started in the village or if there is any meeting, poli-
tical or otherwise, or there is any new-comer and so on. 

Noticea on CongTeall toorker,.-Those Congress worken, who have not submitted to 
the coercion by refusing to salute the Union Jack or to be a member of the watch and 
w;),rd committee and those who have been considered incorrigible are being S8l"'Ved 
with notices under the Bengal Suppression of Terrorist Outrage Act, 1932, to report 
to thana officers each week and to assist. in the maintenance of law and order in 
connection with the combined civil and military operation to be carried oat in the 
district from 15th December until the 31st April, 1934. 

A few significent cases will give some idea about the aerious situation. 
During the small hours of the night of the 25th January, 1934, a number of 

Garwali soldiers surrounded the house of Bj. Murari Mohan Saamal of Jukhia in 
P. S. Bhagwanpur in the Contai sub-division, and one of the soldiers committed 
rape on the wife of Sj. Bhuban Chandra Sasmal, the elder brother of Murari Babu. 
Both the brothers were a,bsent from home and the neighboun were prevented by 
soldiers and policemen from coming to the rescue of the unfortunate woman. 

Ou the 11th January, 1934, the junior sub-inspector of police, of P. 8. Kedgree in 
the Contai sub-division, with a party of Garwali soldiers, constables and chowkidan, 
surrounded the house of Sj. Jogendra Nath Patra of Sillibari in P. S. Kedgree. 
Jogen Babu being absent from home, thf'y enquired about. Jogen Babu's wife, who 
at the sight of the soldiers, had ran away from the house with her two children and 
had been trying to take shelter in a neighbour's house. The sub-inl'pector, with some 
Cflu.h hTf's. chrt.oed her from one house to another for a distance of Ii miles. assaulted 
whomsoever they came across. held an identification parade of women to find her 
out and created a great panic throughout the village. 

Dllring the sf'.81"ch in the nijrht of the 3rd January, 1934, (3 A.X.) in the house of 
Sj. Indra Narayan BeTa of villa~e Katranka in P. S. Pataspur in the Contai mb-
divi~ion, one of the soldiers of the lIf'archinlf party, headed by Mr. Dhirendra Nath 
Mll1thf'rjpe. the s~cial ma~strate of Cont.ai. and Sj. Jagat Taran Chatterjee, the 
lIl'nior ~uh·inqo"dor of police of P. S. Patashpnr. with the aPlJ&rt!nt evil intention 
dl-al!l!"pd Shrimati Rajanibala Bera, the daughter· in-law of Indra Babu, inside a room 
and thp laflv could only ~ave her hononr by threatening to make an end of her life 
with a knifl'. Shrimati Rajanibala was a Congress worker; she wall askf'd to salute 
thA Union .Tack. 

Serious da~al!:eA were done to the properties of thel1 Beras. male and female mem-
ber~ were sl'rlOl1qlv aSlI8.ulted-not even children excepted. and gold and silver orna-
mentR were rohhed . 

. V.:J; PI'Rl"('h in t,he house of Ri. Kumar Narayan Panda, on the 27th December. 1933. 
a hun dIe of cnrrency notes amount.inst in aU to Rs. 2.635 was found mi,!'ing. . 

Every> art.idf! in the house of Kailall Chanm Maiti of Balichak. P. S. Kedgree, 
W&ll IIma"hed during search, and ornaments and other articles were robbed. 

D 2 
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Cash payments were extorted from Jhatu Charan Maiti of Paschim Sarpai, Iswan 

Chandra Karan of Dakshin Nisehinta, P. S. Contai, and others on the 31st Decemher, 
1933. 

On the 10th December, 1933, Sj. Ashutosh Ray Chowdhury and Sj. Ramanath 
Maiti (Congrel8 workers) of ~lyagobindapur, P. S: Patashpur, were flogged, .threaten-
ed with their lives and kept III confinement for theIr refusal to salute the Umon Jack, 
and their household articles were given over to pillage during search on the 9th 
December, 193..1. 

On the 10th January, 1934, Sj. Sashi Sekhar MandaI of village Ektarpur, P. S. 
Patashpur, was arrested and taken to the soldiers' camp, and, on his refusal to salute 
the Union Jack, was flogged, slapped, kicked and otherwise assaulted for several 
times, was kept in confinement, tied up in a post, and his head was knocked against 
the ground before the Union Jack again and again and he was subjected to the 
most inhuman behaviour. 

There are many other cases of the like. 

On the 3rd January, 1934, school masters and students were assaulted for 
"DO fault of theirs, and their stipends were suspended, because Mahatma Gandhi and 
;Chittaranjan's photos were found in the school. Two little boys were also iDhamaal7 

, ~.veated. " 

The District Magistrate, in his durbar speech, said that the Government 
had resolved to prevent any sort of destructive movement from gathering 
strength, as before, and, for this purpose, they might requisition the co-
operation of the military at a moment's notice. 

Sir, the people of the 10clioUty made it clear that they had no objection 
to honouring the Union Jack, but if anybody is forced to do it and it is 
against the code of honour of any particular self-respecting man to do so, 
trouble is created. How far the use of military force for all these purposes 
IS justified, I leave it to this House to judge. 

I shall now give a few more instances: 
Pota8hpur Police Station.-The first instance of military excesses waH committed 

on the 9th December last by a deta"hment of the Royal Garhwali Rifles, encamped at 
Manglamaro, in connel!tion with house searr.hes in the villages of Ballyagovindpur and 
Palpara under police station Potashpur; There Sjs. Ashutosh Ray Choudhury, 
Ramanath Maity a.nd Kalipad" 1\.Jah3patra were flog~E'd and otherwise harassed for 
their refusal to saInte the Un;on Jack. Another detachment encamping at the Argoa! 
Bonlrlliow. on the 1st January ]934. lerl hy the special magiFtrate. Mr. D. N. Mukherjee, 
and the sub-inspectors, Messrs. Jagat Taran Bannerjee and Khondakar, committed similar 
It.trocities at the village Katranka on the occasil'n of searching the houses of the Bnm 
on the 3rd January, 1934. Floggings, lathi, blows upon the inmates, not excepting 
ladies, and loot and destrnl,tion of property were frE'ely indulged in by the soldiery. 
Sjs. Kumud Chandra Bem, Chumdhari Bera, with his wife and the son, Monaranjan 
Bem, Nilkanta Bem, Indra Narayan Bera, with his wife and the daughter-in-law 
Sia. Raiani Bala Bera; Kartick Ch. Bera. wit.h his !'Ous Priyanath and Bholanath' 

· Haridban Bem, Gajpndra Nat-h: Bera, with his sons, Ariun,'Arnn ;ond Bharat. and SRti~ 
· Ch. and Narendra Nath Bem were amone:st the victims. Assaults were due to the 
"refusal to salute the Flae: and furnish information leading to the recovery of the 
· ·Congress Cyclostyle Machine. 

C07ltni Police Station.-Prior to the arrival of the Royal Garwali Rifles at Contai 
the S. D. O. i~soed warrants to the local l2'entry directinO' t.hpTTI to ioin f.ne re('eTltio~ 
of the troops and the Flae: Salutation Cerpmony on the If,th DecembE'r and the Cere-
monial Parade on the 18th December, 1933. Here dnlie8 or, in }jpo thereof. r.ash 
payments were extorted from the local people upon the threat of heletting the soldiery 
on their houses. 

Rallllf!f7M:;ntlpll:r.-On the 9t,h ~ecember. 1933. a nnmber of Aoliliers of the Roval 
Garhwah RIfle~, hpRilpd bv.a Manld.Rl', sorronndf'd the hoose of Sj. AshotoAh R.ay 
Choudltury of Ballvae:ovmdllor V1lla~e under Pataolmnr llOlice Rtat.iOTl. Si. Ray 
Chon~hury was asked to sal1?t& the Uman. Jack. But befoT'e he could nndffl'lltAnd the 
ahuafliDn, he was secured WIth a rope, hll hands being tied from' behind, and wail 
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aeverely ~labour~ by the Havil~ar. In the ~ean~im~, on t~e ple~ of a &e&rch, the 
soldiers entered hiS house and pillaged everythmg Inside. WIth Sl. Ray Choudhury 
in their custody, the house of Sj. Ramanath Maity was next visited. He too was 
given a good thrashing hnd his house was also given over to similar pillage. Both 
of them were then taken to the Soldiers' Camp at Manglamaro and detained there for 
two days. On the 10th, at, 5 P.M., both of them were taken to the Parade Ground 
,and ordered to salute the Flag. On their refusal, there they were mercilessly be-
laboured, and, moreover, threatened to be shot dead. At last they were forcibly made to 
salute the Union Jack. 

Polpara.-On the 9th December, the honse of Sj. Kalipada Roy Mahapatra of 
Pal para was also surrounded by soldiers. Kalipada Babu was roughly handled for his 
refusal to salute the Flag and subsequently made a prisoner. His house was searched 
with considerable damage to property. But, pel'lluting in his refusal to salute the 
Flag, he was again assaulted by the Havildar at the Parade Ground. They wanted 
'him ,to execute a bond. but, as he was not agreeable to this, he was again given some 
fifty lashes. 

Banamali Ohatta.-At this village, a detachment of the Garhwali Rifles searched ths 
:honsesof ~ Sree Nath Chandra Jana and Kangal Chandra Jana, on the 26th Decem-
·ber. Although nothing incriminating was found, the searching party broke into· 
,pieces several glass jars, looking gla88es and earthen pots; tore open mattresses and 
lIuilts And scattered rice and dol on the floor. At Kangal Babu's place, despite being 
,offered keys, they wantonly broke open a safe and mutilated important documents in-
side. In the evening, the local gentry were summoned at the Parade Ground anet 
ordered to send doliea for the troops. There. Sj. Ananta Das of Kamardah and 
Bhagabat Chandra Jana of Laudan were abused in the most filthy language, rongbl,. 
.bandled and forcibly' made to salute the Union Jack. 

Baitrakilnda.-Here a party of ~oldiers searched the houses of Sj. Achinta Kumar 
Panday and Kumar Narayan Pandav on the 27th December. At the former place, 
a box and a portmanteau were broke open and paper inside destroyed. Foodstuffs 
were all scattered on the floor and got mixed up. At the latter place, three boxes, 
four portmanteaus, and one safe were broken open and the contents therein soiled 
pouring oil over them. 

Ballari.-Here Sj. Byomkesh Das, a teacher of the Namaldiah, U. P. School, was 
summoned by the Havildar of a detachment, visiting the place on the 26th December, 
to salute the Union Jack with the local volunteers. In the absence of the Flag tha_ 
day he had to salute the bare flag· staff then and there, and reappear the next day for· 
proper saIut,ation. Val; was also extorted from him, and also from Kumud Bandhn 
Panday, a local zaminder and the President P~nchayat of Union No. IV. He had 
also to. arrange for a dinner in honour of the 'Officer Commanding, Captain Murray, 
where no less than 62 Garhwali soldiers were among the guests. 

Katranka.-Headed by the special magistrate, Mr. D. N. Mukherjee, and a Havildar 
among others, a batch of soldiers surrounded the house of the Beras at 3 A.M. on 
the 3rd January, 1934. While searching the house of Sj. Kumud Ch. Bera, 
hiB younger brother, Sj. Churadhari Bera, was kicked and dealt with 20 or 25 stripN 
And lathi blows. He got a nasty cut in his head, two inches long, and seriODl 
injuries in the right cheek and the little finger of the left hand. Kumud Babu's 
nephew, Sreeman Manoranjan and his mother each got five to six stripes. A soldier 
tngged the portion of the aaree covering her head and the breast. The searching party 
then broke open wooden safes and robbed gold and silver ornaments approximatel,. 
worth &S. 100. Important documents and papers in connection with the estate of 
Kmnud Babu's master have also been destroyed. The cost of .other damages amounts 
to nearly Rs. 30 to Rs. 40. 

Sj. Nilkanta Bera's house was also ransacked. Here, among other things, a few 
Charkas were smashed. Not satisfied with this, the 80ld;ers went to the length of 
answering calls of nature in two rooms. Sj. Indra N~yan Bera's house was next 
visited. Apart from damage to property, here they insulted Indra Babu's wife and 
.a daughter-in·law, named Sja. Rajanihala Bera, a local Congress worker. A soldier 
enquired 8l her about the Cyclostyle Machine and asked her in Hindi to salute the 
Union Jack. Before she could make out what the soldiers meant, she was struck 
with a lathi. Not satisfied with this, the soldier. with, the apparent evil intention, 
tried to push a·ide the mother·in-Iaw, while dragging the daughter-in-law inside the 
room. At this Sja. Rajanibala' threatened to make an end of her life with A knife 
and thul saved her honour. 
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At Sj. Kartick Ch. Bera's house his son, Priyanath Bera (16-17 years), was ask.cd 

about the Cyclostyle Machine. Ha~ing n~ satisfactory answer from him, th.e special 
magistrate, Mr. Khondakar, and the Haviidar, one after another flogged him 40 to 
50 times. They broke two canes on his back. He was then removed to the Argoaia 
Military Camp' and forcibly made to salute the Union .Jack in the evening. He had 
nothing to eat during the night and was let off at 4 P.M. the next day. Sreeman 
Bholanath (10 years), the youngest son of Kartick Babu, was aho given a. few stripes. 
The military visited the house of Sj. Haridhan Bera, who was laid up with dysentery 
for several' months, and gave him 5 to 6 srtipea for withholding information about 
the Cyciostyle. For similar supposed offence, his lIOns, Arjun, Amn, and Bharat 
were also flogged. Sj. Gajendra Nath Bera got kicks and stripes; Sreemanll Satillh 
Chandra Bera (13 years) and Narendra Nath Bera (14 years) had their heads knocked 
against. the wall and also flogged for disclosing information leading to the recovery 
of the Machine. 

I shall QOW give the English rendering of Notices of Reception and 
Flag Salutation Ceremonies: 

"WARRANT NO.1. 

You are hereby informed that the Royal Garhwali IIOldiera of the Government will 
reach Contai on the 16th December, 1933, at 3 P.II. You are, therefore, directed to be 
present at the Dak Bungalow compound for their reception and the aalutation of the 
British Flag a\ 3 P.II. 

Dated 15th December 1933. 

Court Seal. 

(Sd.) D. M. SEN, 
Sub·Diwi01lal Maptrate. C_tai." 

"WARRANT NO.2. 

You are hereby informed that the Ceremonial Parade of the Royal Garhwali Rifle. 
will be held in the compound in front of Khaa Mahal Office on the 18th December, 
1933, at 11 A.II. You nre directed to he present there at the appointed honr witholl' 
fail 

Dated the 16th December 1933. 

Court Seal. 

(Sd.) D. M. SEN, 
8,,6-Di~ Jiagiltrate, O_tai." 

Kr. B. K. Joshi: May I rise to eo point of order? Sir, I have heard 
speeches during the last two or three days on points of grievances I)n the 
ground that grievances should be redressed before supplies; and this 
practice has existed in this House for several years since I have been a 
Member of this House. It was also the practice that when Members 
made speeches regarding grievances. the Government Members in charge 
of Departments were present. Unfortunately that practice is now going 
out of use. Not only there was the practice of Government Members 
being present. but I remember very well that. on the last day of the 
general debate on the Budget or on the Finance Bill, the Government 
~emhers belonging to the various Departments used to reply to these 
speecbeg made putting forward various grievances. Now, I find that 
practice is going out of use; and I also find that ~embers make speech9t1 
without being heard by anybody. I feel, Mr. President. that this is a 
pradice which reaUy reduces the discussion in this House to a farce and 
it is against all Parliamentary forms of Government. I would, therefore. 
like YOIl, ~r. President, to give a guidance to this House as to whether 
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it is in order to make speeches putting forward grievances during the 
general discussion as well as on the Finance Bill, and, if it is in order, 
you should also give a direction that Members responsible for various 
Departments should be present in this House, and at some ",fuge 

--of the discussion there should be 11 reply from these Mpmbers to the 
various grievances put forward regarding the administration of variolls 
Departments. If that is not practicable, however, I would suggest to 
you that that practice should be stopped in the interest of Parliamentary 
Government. We do not want Parliamentary Government. to be brought 
into contempt. 

'!'he Honourable Sir Brojendra JOUer (Leader of the House): Sir, I 
must say that I feel that the absence of Members responsible for the 
different Departments does make the debate look to some extent unreal, 
and it is desirable that grievances ventilated during the general debate 

-ou the Finance Bill should be taken note of, and, if possible, replied to 
immediately; but, at the same time, I must say, the grievances cover 
such a wide field that it is not possible to reply to them straightaway 
in the course of the debate. I can 808sure the House that Members of 
all Departments take full note of everything that is said when the printed 
-reports are available, and they not only take note of all these grievances, 
but, so far as is possible, take effective administrative steps for their 
removal. Nevertheless, for the dignity of the House, I f£'.el that it is 
desirable that all the Government Departments should be represented. 
I can assure the House that no disrespect to the House is meant by a 
Member if he is not present. At this time particularly, Sir, every Member 
is over-worked and the time available is hardly enough to get through 
ordinary business, and, therefore, Members avail themselves of the general 
-debate in getting through their ordinary work. I feel that this is no~ 
quite satisfactory, but to some extent it is inevitable, because every 
Member is working against time. 

Mr. B. Du: And we are working on the Select Committee from nine 
'0' clock in the morning tomorrow I 

'!'he Honourable Sir Brojendra JI1~: May I make a suggestion that 
if any Honourable Member has any special point to which he wants the 
Government of India to direct their attention, that Member might give 
an informal notice of the particular point to the Member concerned., In 
that case the Member will make it a point to be present. I have been 
fairly assiduous in my attendance, and I have noticed that many of the 
·grievances relate to provincial matters for which the Government of India 
Me not answerable. When I say that some sort of informal intimation to 
the Member concerned might be useful, I mean that the Member con-

\ cerned may make it a point to be present and deal with the matter. 
However. I will take note of what mv friend. Mr. Joshi, has said, and 
I may say that I generally agree with 'him. 

Sir Har1 Singh Gour: Sir, I think it would bil a serious encroachment 
0n tit!' privileges of the House if the Hunourahlp the Lp:lder of the House 
w~r,) to require various Members to give a previous notice on the points 
the~ are going to raise. . ,. 

'!'he Honourable Sir Brojendra Kitter: Sir. I do not want to be mis-
understood. J was careful in saying that soree sort of informal intimation 
may be given. I never said that B formal notice should be given. 
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Sir Harl Singh Gour: But the point that has been conceded by the' 
Honourable the Leader of the House is that it i<; in accordance with the 
Parliamentary practice and tradition that the Government are present in 
full force during the general dehate on supplies in the House of Commons 
and have been present here in years past when the general debate takes 
place. It is only during the last two or three years, and particnlarly thi!! 
year, that we find Honourable Members absenting themsehes when 
important questions relating to the general grievances of the people are 
being ventilated from the floor of this Honse. I hope the Honourahle the 
Leader of the House will convev to the Honourable Members concerned' 
that we on this side of the Ho~se do desire that they should he present 
here to hear the grievances and to reply to them on the spot. 

Sir AbdUl B.abim (Calcutta and Suburbs: Muhammadan Urban): Sir, r 
3 P.Il. 

entirely support the suggestion made by my Honourable friends, 
Mr . Joshi and Sir Hari Singh Gour. If the debate on the' 

general discussion of the Finance Bill is to have any value and any 
realitv, it is certainly desirable that the Members of the Government or 
their • Secretaries--either both or at least one of them-should be present 
here to hear what is being said on this side of the House or :my other' 
side of the House, and give a suitable reply by giving as much information 
as they are in a position to do at the moment. Of course, it is not 
possible--and I quite appreciate the remark made by the Honourable the-
Leader I)f the House--in a debate of this nature for any Member of the 
Government to give a detailed reply to every point th~t is raised. But, 
that is another matter. The real question is that there has been a practice-
going on for years, I believe since the inception of this Assembly, for the 
Official Members to be present in the House. It is only during the last 
two or three years more particularly, as pointed out by my Honourable 
friend. Sir Hari Singh Gour, that there has been absolute want of 
attendance on the part of the Honourable Members in charge of various 
Departments, with the result that the whole debate becomes entirely 
unreal. Very few of us feel encouraged to say anything about any parti-
cular matter, and surely it cannot be expected that the Honourable the 
Finance Member should reply to all the debate. It is not possible. 
So, I do think that the Honourable the Leader of the House under your 
guidance will convey to all the Departments that it is incumbent on them 
to be present here to listen to the debate and give whatever reply they 
are able to do. 

As regards the suggestion made by the Honourable the Leader of th~ 
House that some formal notice should be given, of course that is at the 
option of any of the Honourable Member who wants to raise any parti-
cular point, but it cannot be enforced and has never been enforced. and 
there is no reason why it should be enforced at present. 

Sir Cowaajl lehang1r: ::;ir. th:s side of the House surelv realises the 
strain put upon Honourable Members during this time of the year, and 
especially this year. But I would point out one matter, namely, that my 
lIonouf:1.ble friend bphind me. Mr. Mitra. ba~ been for the last ten 
minutes making the most serious allegations against a certain Department. 

Honourable .embers: And it is a Department of the Government. 
of India-
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Sir Oowaajl Jehangir: And, Mr. President, it does not .take two minut~ 
for one of my Honourable friends on the Benches opposIte to go and teil 
the Honourable Member concerned that most serious allegations are being 
made about his Department, and, therefore. a representative of that 
Department~I do not mean the Member in charge of that Department-
should come to listen to the debate. That is to the advantage of the 
Department itself. Mr. Mitra's words will be broadcast all over India, 
and, Mr. President. I draw the attention of the Government that. if they 
are broadcast without a contradiction on the floor of the House, it will 
be the fault of the Government and not the fault of my Honourable friend 
behind me. There was ample time just now to give warning that somebody 
ought to be here at least to take a few notes and to contradict Mr. Mitra 
if he was wrong. That is one point. The other point. is that. it is quite 
impossible for us to give notice. It is a very ordinary thing in the House 
of Commons for somebody to warn a Member of Government, a Cabinet 
Mini~ter, or an Under-Secretary-in fact, it is generally the Whip who· 
does it-that he should come immediately into the House and within 
two minutes there is somebody in the House. g is very often when there 
is a dull debate that there is not a single Government Mewber on the front. 
Hench of the House of Commons, but the moment a single point is raised 
of any importance the Cabinet Minister or an Under-Secretary or somebody 
else turns up on the front Bench v.ith lightning speed. As my Honourable 
friend says, sometimes the Prime Minister rushes into the House. 
Sometimes within three minutes the whole of the front Bench is full up. 
That practice may be followed here. I do not say that this side should' 
be entirely exonerated, for only the other day we did feel that my 
Hononrable friends behind me might have set a good example to Govern-
ment hy being present in little larger numbers. But there is no reason 
why a bad example set by this side of the House should have been so· 
readily followed by my Honourable friends opposit.e. It is for them to· 
set Il good example. I trust. that there will be some arrangement made 
whereby the Department will be informed I1S soon 8S any remarks are-
being made which are worth noting. 

JIr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I 
condor'se the observations that have been made by my Honourable friends, 
~fr. Joshi and Sir Abdur RIlhim., on the question of principle involved in this 
particulsT matter. If I understood my Honourable friend, the Leader of' 
the House, correctly, perhaps there is an underlying current of thought. 
that the grievances which my Honourable friend, Mr. Mitra, has been 
relating relate to a provincial subject. I do not know whether I am right 
in that. 

Honourable Members: They do not. relate to a provincis.i subject. 
Mr. K. O. NlOgy: Most serious allegations are being made against. a 

branch of the Army, and the allegations amount to this, that these people 
have disgrs'Ced the King's uniform which they have be~n wearing. It is 
8 most serious kind of charge that can ever be levelled. against a soldier, 
and yet r do not find that even the Whip of the Government has been 
very activfJ in informing the Member concerned. I think not merely the 
Army Member, but also the Home Member should have been here on this 
occasion. As far as we can see, it is not. of course, fo!' me to judge of their' 
8ction~the duty of the Government Whips seems to consist only in getting-
the Members to vote when there are divisions. But I might respectfully-
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remind them that there are more serious duties which appertain to the 
position of Whips as far as we understand them from other Parliamentary 
institutions. 

The Honourable Sir George Schuster: On f,' point of order, Sir. Is my 
Honourable friend in order in giving advice to Government Members? We 
are discussing, I put it to you, Sir, a point of order and we sho\llrl be 
very glad to have your observations on the subject. My Honourable friend 
is taking advantage of it, quite unfairly. 

(At this stage, two or three Honourable Memhers got up to speak) 

JIr. President (The Honourable Sir Shanmukham Chetty): Order order: 
Does the Honourable Member (Mr. K. C. Neogy) wish to add anyihing more 

-to his remarks? 

JIr. 1t. O. lIeogy: I do not think I have anything more to add. but-we 
are entitled to complain that the Government have not been taking this 
Assembly seriously. And I might tell my Honourable friends. the Non-

. Officis:l Members. that they are as much responsible for reducing the 
-Assembly to this hopeless state as the Government themselves. 

JIr. President (The Honourable Sir Shanmukham Chetty): The Chair 
entirely agrees with the point of view expressed by Mr. Joshi and the 
Leaders of this House. In fact, the Honourable the Leader of the House 
'himself agrees with the contention that. in the interests of a healthy and 
&I fair debate. it is highly desirable that all the Departments of the Govern-
ment must be representeil. It is a well recognised practice that. on the 
general discussion of the Finance Bill, the whole civil and military adminis-
-tration of the Government of India is under review. It is, therefore, desir-
-able that at least, during these three or four days of the general discussion 
-on the Finance Bill every effort must be ml>·de to see that some representa-
-tive of every Department of the Government of India is present in the House 
-during the whole of the debate. Certainly we must all sympathise with 
the Members of the Government of India who are over-worked. But the 
remedy is simple and is in the hands of the Government themselves. They 
have got the power of nominating Members and asking Nominated Members 
to resign and substitute other Members. Whl>t the Chair would suggest 
-is that during the general discussion on the Finance Bill, it will be desirable 
if the Government see to it that every Department is represented in addition 
to tbe Member in charge by the Secretary of the Department. That is a 
matter purely of arrangement of nominations by Government during these 
dl>OYs. Now that the Honourable the Leader of the House has taken notice 
of it. the Chair hopes there will be no further cause of complaint. 

JIr. S. O. )lim: Sir. I was dealing with the use that is made of the 
British Indian soldiers in some of the villages. Time there was when we 
ie-und the Commander-in-Ohief pre!;ent when all these important matters 
were discussed. For reasons oest known to the Militaty Department and. 
to the Commandp.r-in-Chief. he does not eare to be present in this House. 
There is s~)me unreality if the Members are not prt)sent lo listen to the 
"'peeches. As a logical corollary fr0m whitt the Leader of the House said. 
we cn.n as well 'Put our thougbm in prinl and send them to the Depart-
ments concerned and there is no necessity for ealling a representative 

'}fouse like t.his at r.ll if it is to haVe merely the opinion of the repre-
sentatives or their remarks. It has been found that whenever they hear 
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tb~ narration of event,s, it mr.kes some impression upon''''fhem, and, powerful 
ns th0Y are here in India. we may expect some redress of our grievance!>. 
In the very h(>ginning, I said that I claimed the right. to ventilate oUl' 
gri('v>lnces, and. as a right, you, Sir, "ery wisely have been permittinp: 
us alwaYR on this occasion to discuss all relevant matters. (Hear. hear.) 

I shall now refer to some of the circulars issued by some of those recep-
tion committees. I read now one circular which was issued to all the male 
members in a village: 

"AF you havl' been appointed " member of the newly constituted wat.ch and ward 
commit.tef' of Union No ............... , you would be 110 llood as to be present at the 
J"nka poli('e station compound on Monday, the 9th January, at 10 A.)(., for the 
reception of the honoured District M~rate and the acceptance of the sa.u.ad to the 
_tisfact.ion of all. AblM!llC8 will be deemed aa & mark of disloyalty. 

YOID'II faithfully, 

(841.) PBormu K11JUJI. KAln, 
CTaairmma, Receptioa Oommil;tee." 

I want the House to note that absence is punishable as a mark of dis-
loyalty. In the judgment of a'famous sedition case, disr.fiection has been 
defined as want of affection. Here I find non-attendance itself will be 
construed as disloyalty, and the punishment for disloyalty may be seven 
y£oars' rigorous imprisonment. I shall not go into further details. I shsU 
yet read a few of these to show to the Military Department the statements 
that have been made by responsible persons. because I know the seriousness 
of the r.Uegations. I give the name of the village and the post office and 
the name of the person, so that the authorities can 
easilv find out whether they are correct or not, 
and 'if they are not correct. it should be the duty of the Government to 
contradict'these publicly. On another occasion. iL a series of questions, 
I bro\1l!ht some of these matters to the notice of Government, r.'Dd I was 
told that enquiries were being made and that answers would be supplied 
to me later on. So here I now give the names of those people who have given 
the stat,ements and Government should at least make investigations. This 
is another statement thr.t I should like to read: 

"On the mominl! of 27tb December last, at about 8 A." .a band of soldiers accom-
panied hv the police inRpeCtor.... ........... ..... and the sob-deputy collector, ContU, 
surrounded my house. No male members, were then present. Ladies were ordered 
out. and onp of them fainted away. Then they broke open tb~ wooden bone.. The 
largest of these contained a bundle of currency notes made up of fourt.eeD lOO-rupee 
notes. one hundred and twenty·three ten·rupee notes and one five-rupee note, 
amountin~ in all to Rg, 2.6..15 only. All these things were destroyed in the pnllMlDOe 
of my brother, Sj. Ramanatb Panday. I was at Amratala Cbak for settlement work 
and reBrhed' home on receiving the news On hearing from my brother, I searc.bed for 
the bundle of notes. 'But I did not find it, it was misaing. 

(Bd.) K17lWt NABAYAN PANDAY." 

Then, I should like to read the story of an a.ttempted outrage. This 
is the statement: 

"I was a Congres.s worker, but have given up Con!ll'ess work for the last Ii yean 
o~g to pecuniary diffi('u1tie~, and have been practising medicine. On the 25th 
January lnRt., I WE'nt. ont on a (,BII and was infonned on the next day that the 
IIOlaierR and the police bad visited my house. and rape had been committed on a 
female memher of our family. On my return, I heard of the following incident from 
my sister-in·law and kinsmen. I wanted to send 10 wire to Mr. R. Maiti, M.L.C .• 
but. the post office at: Kajlagarh refused to admit the wire as it was against the 
police." 
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-This is how the Postal Department has been functioning-
"At about 4. A.M., that i~, towards the later part of the night of the 25th January .. 

a batch of pohce a!ld. soldler~ sUrl"ounded my hou.~e and the house of my kill8lllen. 
They got entrance .ms_Ide the co:Jlpound probahly through the broken portion of the. 
b0l!~dllry walls. Fmdmg nobody there, they went into the courtyard of my uncle 
(Gmsh Rabu). As both my elder brother, Bhuban Babu and mvself were away from 
home, my brother:s ~f~. Sm. ~anakibala S&~mal, with' three ~hildren, was sleeping 
m a separate bed I~ Gmsh Bahll ~ .house. ~he sound of the steps of the soldiers and-
the flash of torch.hghts awoke Glrlsh Babu s mother who tried to awaken mv sister. 
in-l.aw by calling her. At this, some soldiera caught hold of her (Girish Babu's mother), 
while others of the party wrapped up mv sister-in-Iaw'e face with a piece of cloth 
an~ tried to outrage her. Sh~ had a sudden break of her sleep. There were the 
shneks of horror of my uncle s mother on the one hand and rnch a bmW a.ttaok 
on hersel~ on t~e other, that she hecame so much nervous that "he kst nll POW£'T to 
fight a/l81B..'lt thie outrage. At the cry of my uncle's mother, my uucle (Girish Bahu) 
and . a brother tried to mn up to the place, but they were prevented by some other 
soldiers from doing so. The wife of Girish Babu, who WI\S sharin~ the same bed with 
my und~'s mother, was also being dragged with apparent evil intention by one of 
the soldiers, but she ran away, I!:ot into a room and harred the door. In the morn-
ing (26th .January). the suh-inspector of police of the Bhagwanpore thana arrived with 
Bj. Dwarakanath Sasmal. the collecting panchayat, and searched the house and g~ a 
statement signed by Girish Habu, Bjts. Abinash Chandra BMlllal. Hemanta Knmar 
Sasmal and Adhar Chandra Bera that 'Nothing incriminatinl!' has been found and no 
propert.y damaged'. Before they had signed this. they infonned the sub-inspector 
and the panchayat of the outrage and request«l them to take down the information. 
But they said nothing, and went. away to the Mugbaria Camp. 

Another case is: 

(Sd. ) MUllARI MORAN SASJlAL, 

Village Jukhia. 
P. O. Bhagwanpore. 

P. S. Bhagwanpore. 
Midnapur.-

"My . name is Chowdhuri,-Dharan-'Patra, of villageSilIibari, in P. S. Kedsp'1!8; 
On the 10th January, 1934, a batch of Garhwali ·soldiers, the junior sub-inspector of the-
thana (Ked~ee P. B.) and some chowkid8l'S and dafadars visited the house of-
JOl!;endra Nath Patra of onr vinal!:6 who W8& not at borne. They did not find JOlI:eD' 
BaLu's wife. too. at her house, and they reached my house in search of her. They 
were asaaulting whomsoever they came across. At thi!'. there was a commotion and I 
beean to flee away towards the north of my honse. The Bub-inspector assured :me of-
safety. and. as I went up to him. he enquired of .Tol!;en Babu's wife and. on my 
pleading ignoranoe. he began to belabour me. At this time, my wife, daughter 8Jld' 
other female members of my family. heinl!' l-or~;fied, began to mn off to the east. 
The sub-inspector asked me to call them back with an assurance of safety. A,., they 
came back. he enquired of me whether there was JOllen Babu's wife in their midst_ 
and. on being answered in the negative, he again belaboured me. Then, he arrested 
me and all the womenfolk and took us to Ramhari Babu's house. There he ordered' 
the dafailars and chowkidars to ~ee whether theTe was ;rogen Habu's wife in their 
midst. Thev examined each one of the ladi6fl who were kept standing for an hour in 
the sun in Ramhari Bahu'~ courtyard and wer('l then dismissed. The Msault committed 
on me was severe which caused a swellinQ; of an inch in my right wrist which has no 
lItrength now. I had indecent abuses. too, from the daroga Babu. 

(Sd.) CHOWDlIUIII CH.uuN PATB.A. ... 

There are a number of esses, but it is not my intention to read all of 
them and tire the House. There are several incidents corroborated by 
the statement of these individuals, and I am ready to make over theN-
'papers ·to the Army Secretary. The same thing happened last year. I 
gave- detailed accounts of the tyranny that was perpetrnt.ed on the peon1e 
by the police and soldiers. Sir, can we not claim from Govemmenil 1O!D6-
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~atisfactory reply, at least to show that they have made elaborate enquiries 
and found out whether the statements are exaggerated or they are not 
correct to the full extent and that the incidcnts were unavoidable under 
certain circumstances. This is what I demand .... 

An Honourable Kember: Will an inquiry satisfy an outrage? 

lIIr. S. O. :Mitra: If it is true, it will never satisfy, but, if otherwise, 
it will give an opportunity to Government to prove that it is not true. 

r will read one or two cases more: 
"Mr. Muzaffar Hussain, the junior sub-inspector of P. S. Pataspur and the BUb-

deputy collector of Contai, with a party of soldiers, surrounded my house on the 
10th January 1934, and commenced searching. my house. When I was infonned 

·that they wanted me, I went up to them and the sub-deputy collectQr gave me some 
.tripes and the S. 1. kicked me· • • 

At about 11 o'clock, I was taken to the Palpara Camp. The subedar asked me to 
salute the Union Jack. On my refnsaI, he gave me 15 or 16 stripes. Then, my 
hnds were tied up with a rope and I was tied from head to foot with a post. An 

, bour later, I was bl'Ollght down, _ threatened to be mot dead and was made to 
sit with my face towards the 81In for an hour. At about 1 P.II., I was taken iuide 
1.he camp • • • In tbe aftemoon. the S. 1. tried to convince me that I should 
salute the Union Jack. But I remained adamant. In the midst of the discussion, 
lie 81Iddenly began to administer fi .... s and slapped me on my face and eyes, made 
me fall flat on the ground and kicked me freely. Then, I was taken to the Parade 
Ground and was ordered to wute t.he Union Jack. On my refusal, under ordera 
of the officers, two chowkidara knocked my head against the ground. Not satisfied 
with that. the S. I. joined them and knCK'ked my head 15 to ll) times againat the 
ground. I was also ~ven 15 to ll) kicks. There was a public gathering then at that 
time. I felt pain all over the body, there were bruises in the body and the head, 
and I was given no food or bed in the night. In this condition. on the 11th, 
1 was made t{l walk a distance of 11 miles and I reacherl the roldiers' camp at 
Daitall:hat at 11 o'dock. I was a~in urjted to salute the Union Jack, and. on my 
refusal, the senior S. I., with the help of some chowkidars, made my head knock 
against tbe ground thrice and turned me out. at noon. No food was given this day 
-too. " 

This is another case: 

"On the 3rd January, 1934 when the troops were passing through the villa~ 
Karanji (P. S. Ramnagar), two boys of the village shouted "Bande Mataram". 
The soldiers I(ave a chase after them and aa.. ... nlted whomsoever they came acooss. 
They entered the Karanji upper primary school and seriously _nlted the head 
pandit, 'Si. Ramkrishna Jana. and the students of the school. They _rched the 
Rehool and seized the photos of Mahatma Gandhi and Deshabandhu Chittaranjan. 
The teachers were asked to go to the Balisi camp with. the boys who shouted "Ban de 
Yataram" alhough they we", not students of the school. In the afternoon, the two 
boys, Sm. Bijoy Krishna Sahoo and Sm. Abala Kanta Das. were made to stand in 
till' sun for 2! bours with their head. caught by their hands pa8IIin~ nnder the 
1.hilrhs and t.he hips upwards. They were cryin~ piteously through pain. After 2! 
hours, they fell at the feet of the subedar and the circle officer of Egra. The circle 
-officer gave them kicks and ftOI[~ them, and at 111st made them rub their noae 
against the lll"Oond for a diflfance of 30 cubits. The sub-divisional inspector has 
-stopped the stipend of the said upper primary school II1Id has called for an explana-
'Hon from t.he t..,Arhe". !lsking them why they purchased the pictures of Mahatma 
Gandh:i and Chittaranjan." 

There Are several other cases. but they will take hours to read, and my 
purpose has been· served· by giving instances to show how the soldiers are 
Behaving in this part of Bengal. Sir. it is not a statement of one or two 
men in one or two viUa'7es, and it is not eonfined to one po1iee station. 
It goes on throuQ'hont. the district. Does it not require the Government 
to see to all this in the good name of the soldiers themselves? As I have 
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said before, in India the profession of soldiering was always recognised. 
as a noble profession. Are they not really demoralising the soldiers als) 
by making them do this kind of work that is ordinarily left to the police? 
Sir, I hope that 'unlike the last time when I made similar complaints, this 
time at least the Government of India will inquire into these matters and 
will do justice. It is a very grave grievance; it is not a small matter as 
the Army Secretary may think. The Government the other day were 
preaching co-operation between Indians and Europeans. How is co-opera-
tion possible when the police and the military go in this way? The highest 
officials will say they want both repression and refornlation. Hepression 
is doing its utmost, but when the other question comes, the Government 
of India arc helpless. They have no time to mind these matters. Sir, ss 
I have said once before, the justification of a foreign rule is merely good 
government, if it has any justification at all. And, so far as I can under-
stand it, the great strength of the British Government was the great faith 
of the Indian people in British justice. But, for the last few years, by 
legislation in this House, we have brought down the highest Tribunal to 
the position of a mere echo of executive orders, because its powers have 
been curtailed and lowered. And if the lowering of Government's prestige 
was made a charge, I think the executive here should be prosecuted and 
we can have a verdict of guilty against them. 

The other important matter that I wanted to discuss was about the 
detenus. You know, Sir, that the detenus are not convicts. Usually they 
belong to three categories. They are, firstly, persons against whom Gov-
ernment have some suspicion, but which 1hey cannot substantiate. The 
second category is of persons who are charged with some offence, bu~ 
nothing is proved against them, and as soon as they come out of the dock, 
they are made detenus. To the third category belong persons who are, 
after a proper trial, acquitted, but even then they are invariably mada 
detenue. I now find a further class, and that is of young men who have 
sutIered their usual period of imprisonment and as soon as they come out 
after being in jail for four or five years, they are arrested and put under 
detention for an indefinite period. Si!", one ,can very well realise that in 
times of emergency, if the State need!", it may be necessary to keep people 
in restraint for some time, but when it becomes n. chronic thing for years 
together, the emergency ceases; and what justification can Government 
then have for keeping these persons in confinement for an indefinite period 
of time? I raised this question times without number, and if Government. 
think that, by repression alone, they will have their way, let them do :t 
by all meRna. But they have tried it for several years now. If the 
lessons of history have not taught them anything, do they 1hink that hy 
merely keeping in restraint a few thousand boys ana young men in inil, t,hey 
will kill the idea of patriotism and love of one's own country? They are 
very much mistaken there. I never pleaded for any leniency in this matter; 
I want Government once for all to try all their resources to put an end 
to this spirit of revolt amongst young men. But I say that that is nob 
the way in which any nation can be kept under subjugation for any length 
of time. When the people feel for their country and patriotism is once 
in them, it is futile to hope that by repression alone they will succeed. 
Sir. it is hec.ause I believe in British connection that I appeal to the other 
side that if they want real co-operation in the field of trade and industry. 
let them treat Indialls like men. The idea of domination must cease. ADd 
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we are told that this White Paper is bcmg gradually diluted and even the-
little that was proposed in the Third Round Table Conference is bein~ 
whittled down to nothing. But my point was about detenus, Should Dot 
a civilised Government have some policy about keeping people in detention 
for years together? They shall have to release these dctenus one day, but 
what atoompts are they now making to bring them round to constitutional 
ways of thinking? I repeatedly rs.:sed this question: there is no answer. 
By mere repression they think they will succeed in making everybody '10 
loyal Imbject. Suppression is always possible; by repressirm you can keep 
even the noblest feeling under suppression for some time; but it was nev-3r 
possible in the history of the world to keep a whole nation down by force 
and coercion. 

One other point that I generally raise is about the classification of 
prisoners. Jails are a provinc;ial subject, but not a transferred subject, and 
it is subject to the control of the amourable the Home Member from 
here. But wIJat is the result? The Honourable the Home Member cannot 
give any amelioration to these prisoners: he cannot help them in any way, 
but by some rigid rules, that he has made, he has made the position of 
the ProvinCIal Governments very difficult. I know even now that for a 
long time in Bengal there was u' class of special prisoners, that is, political 
prisoners coming from the bhadralok classes, who were given speeisl treat-
ment as regards reading books, etc. The Government of India thou!!ht 
that there should be no special class, and, when once a prisoner is in jail, 
he should be treated alike with others: of course, the classification should 
be only ac.::ording to the standard of life that one is used to, and whether 
a prisoner will be able to keep up his health, should be the only criterion of 
classification. I now find that there are several hunger strikes, onlv for 
little amenities of life, In the jails in Bengal, the political prisoners 
demanded cf-rtain little facilities as regards the privilege of having. a few 
books and n weekly newspaper and a better kind of rice, 

[At this stage, !'wIr. President (The Honourable Sir Shanmukham Chetty) 
vacaood the Chair whieh was then occupied by Mr. Deputy President (Mr. 
Abdul Mntin Chaudhury).] 

I know the jail authorities are very sympathetic in these matters: even 
the superintendent of the jail is inclined to help; but the rules of the 
Honourable the Home Member stand in the way, because the Government. 
of India, without realising local conditions, say that there should ba no 
distinction between prisoner and prisoner once he is classified; and, so fal' 
as political prisoners are concerned, they are always classed as C class and 
-yer:v few in class R.. I have no complaint ~f prisoners are honestly and 
Justly classed according to the standard of hfe the~ m'e nsed to. h'lI'incr 
particular reference to their health; but when anybody is accused of any 
llhliHcal offence. why should it be concluded that he was not u!>erl t,.. a 
better kind of life than that in which be is put? In these small matters 
Government cnn afford to bE' generous. Thev claim that thev have 
mnsterE'd the situation; that they have controlled the Congress. Theil. why 
this meanness in these small matters if thev want really to win the good 
opiniqn of the Indian public? Even llccordinl{ to thei; Own estimate, l 
say, ttey can afford to be generous towards theso political prisoners and 
detenus. We Indians are sentimental and are g-uided on manv a matter 
not by merJ logic. but bv the attitude of the officers of the Government: 
I appea.l to ·the Honourable the Home Member to see if it is even· now 
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. possible to have a policy about releasing these detenus after detention now 
for years and years and giving some more facilities to political prisoners 
in Indian jails. 

JIr. N. N. An1desaria (Bombay Northern Division: Non-Muhammadan 
Rural): Sir, it has been said that the debate on the Finance Bill is a 
debate on anything but the Finance Bill. My Honourable friend, Mr. 
Mitra, complained about the unreality which prevades a debate on the 
Finance Bill. I quite agree with him about this very unpleasant pheno-
menon in this House. The debate on the Finance Bill is unreal in more 
than one sense of the word. The expenditure estimates have been passed 
by us without the reduction even of a single pie and in full knowledge 

· of the taxation proposals which the expenditure estimates involve. But, 
now, what do we find? Hono~le Members have tabled hundreds of 

· amendments for lowering the taxation and curtailing the proposals. Logi-
· cal consistency would forbid such a procedure. 

An Honourable Kember: How? 

:Mr. N .•• ADldesarl&: My Honourable friend asks me ·'How?". It is 
· common sense that when we affirm that a thing is white, we cannot in 
the next breath say it is black . . . . 

Diw&D. Bah&dur A. Bamaswaml Kudal1ar: My Honourable friend does 
not know that there are more colours than white and black in the world ... 

:Mr. Deputy President (Mr. Abdul Matin Chaudhury): Two Honourable 
Members cannot speak at the same time. (Interruption.) 

JIr .•••• Anklesari&: I do not give way. 

Diw&D. Bah&dur A. Bamaswaml Kud&liar: That is the easiest way out. 

JIr .•••• Anklesari&: I can understand my Honourable friend, Diwan 
Bahadur Ramaswami Mudaliar's anxiety about my straying into things 
which are not pleasant to his taste. I am also quite coJnlisant of the 
principle which obtains in all parliamentary institutions. I refer to the 
princll)le of .. grievances before supplies". nut. that princinle Mn be 

'carried too far. as it h8s heen donE' for the last fOllr years that I have 
been here in thiR Honse. ItHleed this very morning I noticed a very wel-
(· ... mf' chqnge. Though my Honourable friend. nr. Zianddin, did t.Jllk of 
y q 1{1Ih A lkandi and Al Benmi. there was an atterupt to stick to the Finance 
Bill. My Honourable friend. Mr~ Mitra, however, has struck another 
note. and. as I shall come later on to the point, I think he had full justi-
fication for doing what he did. Holding the view about this debate that 
I do, which I hllve just stated, I propose to offer some general remarks 
on the Finance Bill and also to enumerate or at least mention, as concisely 
as I may, some of the grievances on which my constituency of Guzerat 
feels very s~ngly. 

Sir, denling with the financial plan and the financial policv, pace Mr. 
Joshi. hehind it. I would ask the Honourahle the Finance Member as to 
why. though he has been complaining all thf'se years about the uncertainty 

"~f ;the, revenue and tax estimates of his Budget proposals, he bas no. 



up till now explored the possibility of making those estimates more 
certain than they are at present. The uncertainty of the revenue esti-
mates is due to one feature peculiar to India. The economic life of India 
is dominated by one event of supreme importance economically speaking, 
that is to say, the failure or the success of the monsoons. It is impossible 
to estimate what "the estimates" would turn out to be before the monsoon 
declares itself, and it has been suggested by several competent authorities 
that if the fiscal year of the Government of India were changed so as to 
begin soo:.e time in October, much of the uncertainty of "the estimates" 
may be avoided. I know my friend, the :I<'inance Member, will say that 
there are insuperable administrative difficulties in the way, but he himself 
has shown us by putting forth his financial plan right in the middle of 
September, 1931, that something is possible in the direction I have indi-
cated. 

Now, "Sir, as regards the financial proposals and the plan and the policy 
behind them, I could only say that the financial plan before us exhibits 
all the qualities of its author. It is a prudent and farseeing plan, as the 
Honourable the Leader of the Opposition admitted, when he spoke on the 
general discussion of the Budget, and I am quite sure, 8S the future will 
show. Secondly, Sir, it is a resolute plan. Un the eve of his retirement, 

· nothing would have been more pleasant to the Finance Member than to 
relax the taxation on the country, and it is the merit of Sir George 
Schuster that he has not followed and it is the resolute character of 
Sir George Schuster, which has prevented him from following the easy path 
which other Finance Members in th~ world have followed at one time or 
other in these times of depreBBion. My friend could have had easy applause 
by restoring the salary cut, he could have pleased my friend, the Knight 
frOUl Bombay, by relaxing the income-tax proposals, and he could have 
balanced his Budget by the easy means of inflation or by loans, as.l my-
self respectfully advised him to do in 1931, but he has done nothing of 
the IOrt. He haa chosen the steep and straight path rather than the 
slippery and the easy path selected by so many Finance Members in other 
countries. 

Thirdly, I say the plan, which we are considering is a just plan. It 
does that soc~al justice which has been much lacking in the financial pro-
posals of the Government of India ever since that Fiscal Commission, the 
Commission of Bombay millowners, has provided a Bible of financial policy 
to the Government of India. Sir, if you compare the percentage of indirect 

· taxation to that of direct taxation in England 'with the proportion in India, 
· you will be struck by the fact that while the indirect taxation in England 
· is only 40 per cent. of the whole tax revenue, in India it amounts to more 
tloan75 per cent. 

, Then, the Honourable the Finance Member has talked, and I believe 
for the first time ~uring his five years' tenure of office, so very strongly, 
abou:t the cost whIch the country has to pay for the policy of protection. 

·It is a welcome change in the attitude of the Government of India. 
It means that in spite of the din and the noise created bv the millowners 

· and thei: industrialist brethren, the voice of the Indian agriculturists is at 
last ~g heard. Secondly, I say, this tinancial plan is just, because 
'it does a tardy justice to Beng>~l. Sir, I do hold, Bengal contains the 
'cream·eIf Indian intelligentsia and the 9Olution of t.he problem of Bengal is 
'ihekey to the J>roblem of India. (Applause.). Sir, I am second to none 
'in th~ love of my Province of 'Bombay, but my love for India is .greater 
:(AW1aUM)"and I deprecate all parochial feelings such as my friend, the 

:. 
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Knight from Bombay, gave vent to, the other day. Sir, His Excellency 
the Viceroy spoke of the dual policy, and 1 think this subvention to Bengal 
is the first material step taken by the Government of India towards 
supplementing the other half of their dual policy. 

An Honourable Kember: The better half. 

1Ir ••••. Anklesaria.: Yes, certainly, the better half. 
Now, Sir, I said there is a plan and a policy behind this financial pro-

posal. My friend, Mr. Joshi, said the other day that there was no plan 
and no policy behind the proposals of the Finance Member and that he 
was simply drifting. Sir, after I heard Mr. Joshi, I took the trouble of 
looking up the Finance Member's speeches from 1929 to 1934, and I will 
put before the House the result of my investigation. 

1Ir. B. K. Joshi: What is the plan? What is the policy? 

1Ir ••• B. Anklesaria.: My Honourable friend, .Mr. Joshi, again asks, 
whau is the plan and what is the policy. It is well that the Finance Mem-
ber has given a wider background in regard to the proposals which he has 
put forward in this present Budget, because it helps us to understand that he 
has not been drifting, but that he has been following a pre-meditated, con-
sistent financial policy. My Honourable friend, Mr. Joshi, seems to think that 
a national budget is the same as the budget of a city or a town munici-
pality. 

1Ir ••• K. Joshi: No, no. That is not my idea. 
1Ir. B. B. Anklesaria.: But it has been increasingly recognised that 

buuget making is not merely the simple proceBS of working out estimates 
of national expenditure and making financial proposals for meeting them. 
Every budgetary or financial plan has got its effects and repercussions on the 
life and health of thp, nation, and it is necessary to examine the potentiality 
of the financial or budgetary plan in that direction in jud~g of the good-
ness or badness of any financial proposals. Sir, when Sir George Schuster 
took office in 1929, earnest minded men were thinking about the financial 
position of England and they came to the conclusion that the financial 
policy of a country has to be looked into, not only from its own view-
point, but also, and more so, from the viewpoint of the service which 
the financial policy renders to the economic development of the country con-
cerned. The result of this conclusion was the appointment of the 
Macmillan Committee in 1929, and it would really be surprising to me 
if a man of Sir George Schuster's learning and experience should have 
been immune from the prevailing ideas of the day, and, indeed, that it 
was not so, is to be seen from the very first Budget speech which he 
delivered in this House in which he compared his tasks and duties with the 
tatlks and duties of a physici~n. Sir, in the present connection, he was 
in one way in a peculiarly fortunate position. Whatever policy he thought 
of following he could not be deflected from it by popular wishes and views 
as in most democratic countries of the world, but if he was free from 
the dictation of the demos, he had perhaps a bigger master than the 
demos, I mean the Great Mughal at Whitehall. I have spoken on this point 
in my previous speeches, and I do not want to dilate on that, because, I 



TBB nmIAN nNANOB BILL. 2515 

know Sir George Schuster does not like it. My Honourable friend, Mr. 
Joshi, asked what was his plan and what was his policy. I say, from the 
debates it appears that the Honourable Member has repeated times out 
of number that his great object was to hand over to his Indian successors 
the financial structure of India, not only unimpaired, but developed and 
strengthened to meet any s~rm that might be in store for it. And as 
regards the means which he would employ, he has stated in his speeches 
that he always aimed at maintaining budgetary equilibrium and keeping 
India's credit high. Possibly these are not heroic means, nor are they 
heroic methods, but the result has proved that they are very sound means 
and very sound methods. Sir, the crisis of 1931 must have sorely 
tempted the Honourable Member to depart from what is known as the 
orthodox financial policy, and, if he had departed from that policy, he 
would have erred, if he had erred at all, in very good company, for every 
Finance Member in the whole world could be shown to be balancing his 
Budget, not by the orthodox policy, but by bold plans of inflation or loans 
or other methods which are ruled out by orthodox doctrines. 

lIr. S. O. Kltra: Including England? 
1If. N. N. ADklesaria: My Honourable friend Mr. Mitra, asks me, in-
4 cluding England? Yes, including England. Sir, the oppor-

p... tunity of 1931 he seized not to depart from the accepted ortho-
dox policy, but, as he says, for exploring avenues to find out in what 
direc~ion and form a permanent financial policy, which would ensure 
strength enough' to withstand the strain that India was subjected to, 
might be framed and developed. And the result was the emergency plan. 
His last Budget speed, would show t,hat this period of exploration appeared 
to be over, and among ~he lessons which emerge from that exploration 
are these four which are- most prominent, as I read his Budget speech. 
Firstly his Budget speech shows that the Finance Member 
considers that the agricultural industry has got a paramount 
claim on the attention of the Government of India. Secondly, 
it is essential to provide for increasing purchasing power of 
the raw products of the agriculturist by providing external markets and 
by making his necessaries as cheaply obtainable as possible. Thirdly, the 
Finance Member emphasises, I Bay for the first time, in a striking manner 
the cost which this country is paying to fill the pockets of the Bombay 
millowners and other industrialists. Fourthly, the period of exploration 
has shown the necessity of broadening the basis of indirect taxation. An 
these lessons have been embodied in this plan, and if any Honourable 
Member wants details about it, I am prepared to give them. As I said, 
the methods and means employed by the Honourable the Finance Mem-
ber are not by any means heroic, but the achievement which is to his 
credit is really heroic. He has told us, and told us with truth, that the 
industrial expansion of India has been unrivalled, not rivalled even by 
Japan, and that the credit of India has made a marvellous recovery. This 
ma.y seem exaggeration, but it is absolutely correct. While every country 
is floundering in the morass of economic distress. India is the one country 
which has kept its head above water. • 

Dr_ Zlauddln Abmad: Very nicely expressed. 
JIr. N. N. ADklesarla: My Honourable friend, Dr. Ziauddin, thinks 

that keeping one's head above water is not a great achievement. 
l)r. Zlaud,dIn .&hm&d: I, am praising yon. 
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JIr. N. N. ADk'Iesaria: I know Sir George Schuster has not brought the 
millenium, has not made ripe papayas to fall into the mouth of my 
Honourable friend, the Knight from Bombay, but he has made the financial 
condition of India the envy of all the Finance Members of the World. 

Sir Oowasji Jehangir: You are emptying all the Treasury Benches. 

JIr. N. N. Anldesaria:' My Honourable friend, Sir Cowasji Jehangir, 
though from his head he appears to have lost his hair, has not gaine.d 
wisdom and he has not yAt, learnt not to interrupt a E.peaker in an un-
mannerly fashion without rhyme or reason. I do affirm in this House 
that if Sir Harry Haig has stood betweGn ana'J."chy and sedition on th~ 
one hand and India on the other, Sir George Schuster' haEi stood between 
India and firiancial disaster. Bacon, I believe, talks of three categories 
of statesmen. There are statesmen who leave the country of which they 
took 'charge gr£6t.er than they found it. There are Btatesmen who leave 
the country in the same condition as they found it, and tilere are states-
men who leave the country in a worse condition than they found it. 
When an impartial history is written, I am sure, Sir, in· what .category 
Sir George Schuster will be placed. Sir, it is an irony of fate that dodges 
all our human life, that when our cherished ideals, the ideals for which 
we have, worked, are coming to fruition, another man luckier than our: 
selves gets the fruit and enjoys it. It is a pity that when the ship, 
which he has steered so efficiently and masterfully in such ~mpestuous 
seas, is in sight of the harbour, Sir George Schuster should have to trans-
fer the helm to other hands than his own. It is a pity net for Sir George 
Schuster. It is a pity for this country, because, how many times in the 
history of this country the hunt has been called off, just when .the pro-
mise of the kill was the brightest. This is enough as rega'l"ds the finan-
cial plan and Mr. Joshi. 

I now come to the grievances on which. as I said, my constituency 
feels rather strongly. :F'irstly. without offending my Muhammadan friends. 
I have to bring to the notice of the Government the disastrous. r.ffect 
which the policy of discriminating between classes and classes and races 
and races has bEen having on the, people's mind in my (~onstit,uericy. 
Secondly, I should like to bring to the notice of the Gov{;rnment of India 
the feelings which are affecting the minds of the orthodox section of th~ 
Hindus in my constituency. The .orthodox Hindus of Gujerat are R 
sootion of the population against which Gandhisffi ha'S dashed itself In 

vain. Th€~ are the most 10Jai section of the Indian population in my 
constituency. . . . . . 

Sir Muhammad Yalmb: And they are proud of their l'epresentative? 

JIr. :N. :N. ADklesaria: .... and, as Sir Muhammad Yakub says. 
they are proud of their representative. Th~iT feelings rote very !Jluch 
excited at the apathy with which the Government appear to be 'ldoking 
upon their r€peated demands for a safeguard about thdr .religion in. th'l 
new Constitution. This is all I have to say on the present occasion. 

JIr. Mahammad Yamin Khan (Agta Division: .Mnha.mmadan Rural): 
This is an occasion when one is expected to speak Q~t what .grievances 
he feels and to givfl some kind of general advice to the Government. A.i 



the very outset, I must say that I feel real1.(v very much pleased -that 
there is .a good deal of .peace in the wholecpuntry, Compared to what. 
we saw at this .time last year, the situation has improved immensely.' 
Although we have notgot·sueh.prosperity as· we felt ·last year that we 
might 'have, still we have a great 'deal of .peace in. the country, and w~ 
find people engaged ~on' their- normal business,; which is a great. sign. ,~ 
prosperity, and -things have improved fin'an.cially ·i')G. I find that coin-: 
merce 'has, toa certain extent, improved, .and this is ,bound. ,to bring som,e 
kind of wealth to the ·{!Q.Wltry .. I must, howe:ver,~till say that the. pur-
~hasing power of tb.epeoplehas not yet improved to any appreciab~ 
degree., ,The prices of raw . produce are still very low, and. on account of 
such great depreciation in ,the prices f)I the raw materials, the purchasing 
pow~ofthe country ~lPlpat, improve;: and it the.. purchasing power of the 
people :cannot improve, then ·it is, bound to affect· the customs revenue. 
because the imports crrtainly. must f,..U. as, hhe-imports depend upon tho 
people who are willing to purchase. so~ethingfr~m outside if they.are 
abletedo so. People have 'not got much . mpuey ,to, .. pUl'chs.se, articl~ 
which are meant more or less tosatif!fy ·lw.;-ury .. aD.d·tl1e customs reven~ 
will entirely depf'nd in future ,on our .impravingthe, I1urchasing ,:pQweJ: 
of tqe ,gener!l-l masses of the country. On this economIC c.()ndition, Sir~ 
of the :major portion of "the pOpulationdE'pends'-the 'qb.ejJfi()tl of what"Iind 
of action is taken to incrmse the prices of 'tnl)Se articIM 'Which arc 'really 
produeed by the larger num.ber ,of people., ,.1 ,am. ~lad. .Jhe_ Government 
have extended the Wheat ·Protection .Bill-and wheat protection mean$ 
some kind of relief to the people who are. growing wheat.: . 

. . There is another item, 'that: of cotton. Although Govemmentare doing 
a great . deal to Increase the price of cotton and 'to 'enter into 11. t;rgaty 
with Japan which has now' reII!0ved the. b~ti w~ichit had imposed oli 
Indifin cotton, I nnd thatihe' price olco'tton' has 'not 'gone so high a.8 
we had expected, that this treaty would bring about, and, natUl'&lly; on 
account of this., I wholeheartpd\y suPP~.· 'Yh~t. was sugg~sted by. my 
friend; Diwan Bahadur RamaswamiMwlalil\~, Qn the last occasion~.,when 
the other Bill waR for· considerl,l.tion, that. Wi' must have some otht;lr bUYN 
for the Iniian cotton, and I wholehe~r~~dly,supPQrt l¥1Y Honourable frien,d~ 
Mr.;Mody's Pact with Sir· William ,Clare-Lees frQm. I".ail~ashire .. It may 
be oalled- by 'some a "Mody-LankaPact"" but-I think it will bring a 
kind of stability to the Iadian .~ottQn grower., who will :find a t:ea~y 
market if he is in future boycotted by one section d purchaser and the 
raw cotton willoontinne to be eX{jorted 1f> thiselRnt,·.81I it is not reo 
quired for the factories 'in India· I, . Sir,. find' that Japan-bas been dump--
ing her goods into India so che.a.}:> -that it 'isdra~g ~way all the wea~th 
of the lndia.n .. 'producer. We find that chtl.l!p. toX!;!, <;~eap cloth, ~heap 
artificial s~lk clotb are ilIl.ported illtQ 1n,dTa 'and 'tneya~ -stmply dUmped, 

'ill .th~t, for the Bake ofa little fun, lots,of people spend their money,'m 
pUl'chasmg these goods even bej'ond their me.ans. ,I do not mind if people 
spend. their wealt.h" but iftha't .. wealth remainS inside theeountry .and 
SPf:ilt even. on ~volit~es~ ,that w)ll, still not. affect .the ;whqle country, but 
,her~ w:~"fin<l: .tliat. peo'plei"reckleB~If. g.b:on '~ii1ing cbbap' 'toyS .,,:n~. che~p 
cloth. whICh IS not, at',all d.w:abl'e, gila the whole wealth of Indi~ IS' thUEI 
gOinf,t?;.rapan'; 'a~d 81thop¢h.~}hid that ~~~te are ·inany'.qu8rte~·.w~t> 
wOllld l~ke .. to taftj:lup( theC1!-UBe of Jap.aD, and. her trade WIth India,stili 

:~9~~~!;i~.~~i6'~:';e:~#;d·~t!~t!~~· ;rrh~;ri~'~~~t ~~lir~~~~o;~~ 
who cannot '/I,fforti··tQ'purchciEie 'tIhen:i;"~ at> Bo,";Fdi" lIlSWAce r I find·that 
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cheap artificial silk is being worn in the villages where it has become a 
custom in connection with marriage ceremonies for fivery villager to 
supply t.hese artificial silk clothes along with the other wedding presents. 
Formerly, no such custom prevailed. But now fwery villager has to 
spend 8' certain amount ·)f his money which he is forced to do on account 
of social customs. He is obliged to purchase these goods from Japan, and 
in this way the wealth of India is going from India mostly to Japan. 
Then, the Japanese manufacturers are great competitors of our handloom 
industry a'Ild our cottage indust.ries, and unless Government come forward 
to check and put a stop to the Japanese imports, we will never find that 
India will prosper at all. I know ther& may be some Members in this 
House who do not share my views, and they would like that Japan should 
prosper and have gocd Ilnd even adva'Iltageous trade relations with us; 
but I think the majority of the poople outside this Housn will support my 
views, and they find that the industries of India must prosper at the 
sacrifice of J'apanese imports into this country; and I would suggest to 
the Government to impose prohibitiv\I duties on all these cheal> goods 
which come from England (Laughter)-I mean from Japan. 

Jlr. Gara Prasad Singh (Muzaffarpur cum Champat'an: Non-Muham-
madan): Why not from England too? 

Mr. Kuh&mmad Yamin Khan: My friend would act more sensibly if 
he keeps quiet. The duties may h~ prohibitive, but they are required 
in the interests of India's progress and prosperity, and I think Govern-
ment will find Ji'eady support throughout the country and from a large 
sootion of this House also. Government should not grudge the fall which 
they are bound to have in their customs revenue by imposing such heavy 
tariffs on these imported goods because this loss will ultimately be made 
up in othfl' ways. 

There is another point which I want to draw the attention of Gov-
ernment to, and that is about the condition of the roads. Sir, a duty of 
two annas per gallon was imposed on petrol, simply for the sake of im-
proving the roads. We find that very little has been done in this respect 
after this duty was imposed. The tax-payer is suffering and is paying 
continuously, but he finds that it is only those main roads that have been 
repaired, which are called the. provincial roads. 

The Honourable Sir J'rank .ayee (Member for Industries and Labour): 
May I ask the Honourable Member if he is refcning to his own Province 
or b conditions throughout India generally? 

Jlr. Kuhammad Yamin Khan: In motor cars I have travelled only in 
my Province, and I cannot speak about the rest of the country. But, 
judging from the, condition of the roads in my Province, I thought that 
the same was the condition in other Provinces also. But I shall be glad 
if the same is not the case with other Provinces. What I want is that 
mv Province should also prosper, and the roads which run in my Pro-
vince should also bE.' of a better conditicn. The roads which run from 
Delhi to Roorkee and to Aligarh are provincial roads; they are subsidized 
by the Government of India. Even the road from here to Aligarh is 
very bad at sf/Veral places, and there are miles and miles of it on which 
the Honourable Member would not like to travel in a motor car at a 
greater speed than ten miles an hour. If my Honourable friend travelll 



on thel Grand Trunk Road from Meerut to Cawnpore, he will find that 
at many places it has lost its old reputation, and it 1S not as good as 
it used to be before the lorry traffic began on these road.q. What I want 
is that not only the main roads should be improved, but BOme kind of 
subsidy should be given to the District Boards.. Our intention at the time 
when this duty was imposed was that a larger portion of this amount 
should be given to the Provinces who will distribute it to the district and 
municipal boards. I find that in BOme districts the "oads are in a very 
bad condition. The Meerut district is not BO bad, but the district of 
Bula.'Ddshahr is proverbially bad, and there are several roads in that dis-
trict on which no kind of carriage can go. In the district of Aligarh, 
the roads were very good up to four or five years ago, but, during the 
last three or four years, they have deteriorated to such an extent that it 
is nearly next to impossible to travel on them in a car at a speed greater 
than ten, or, at the most, 15 miles per hour. I am very glad, however, 
that a VEry well known gentleman has taken up the charge of the Aligarh 
District Board. and I may say that the District Board members have 
shown their good sense by electing him as their President, I mean Nawah 
Bahadur Sir Muhammad Muzammilullah Khan. In his time the roads 
were very good. and I hope they will again become so, now that he has 
accepted the chairmanship. I want that the entire district should have 
good roads and all the money should be utilised on the feedf:r roads which 
connect the main roads in the Provinces. I know that the Honourable 
Member is t~ing great intf:l'est in this respect and he has got an Advisory 
Committee which goes into details every year. But I would like to re-
mind him that he should inform the Ministers in various Provinces that 
thEW' must exert their influence to a greater extent to see that the roads 
in the Provinces are kept in a better condition than they are now. 

Sir, there is one more suggestion which I wish to make. It is in 
the interESts of the Government servants. It particularly struck my at-
tention when I found the other da'Y that this Hous6 sufiered a great loss 
and India suffered a great loss by the death of our old friend, Sir Thomas 
Ryan. I think, in tho interests of a Government servant, Government 
ought to do this, that when n Government servant, who has served the 
Government for a certain period of his life, dies while in actual employ, 
then some kind of financiai help must be given to his widew and children. 
It is a great pity that a man spends his life time in Herving the country 
and the State, and all of a sudden he is taken away by death Rnd his 
widow and children are left unprovidEd for. It ma.'Y be said that it was 
the duty of the Government ser\·ant tG provide for his own children, but, 
Sir, nobody knows when a man is to die. Death comes all of a sudden 
sometimes, and if a Government servant is serving the State, the State 
must provide for his widow and children to a certain extent. What I 
would think to be justifiable is this, that at least one-third of the pension 
which a Government servant is ontitled to commute, should be given ~ 
his widow and children. If he were alive, he himself would have enjoyed 
this amount. But I shall leave this question for the consideration of the 
Government. Besides, I want this rule to be extended to the Provincial 
Governments as well. I have 'leen many hard cases of this type in the 
Pro~inces, and I do not want that the wife and the children of the deceased 
Government servant should be left unprovided for. 

Then. ~ir •. there is one. other thi~g which I }Vish to bring out about the 
policy which IS followed 10 the Railway Department and the Posts and 
Telegraphs Dbpartment of the Government of India. These are purely 
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cOmDlercialdepsrtments, and L . want that; they' should be rwl. purely 011 
commercial lines and they should. not follow the example of other Depart-

:ments of the Government of India .. ~oinetimes'we find that it causes hard-
. ship to· deviate from ·'the policy' which is followed in other departments. 
'But it is necessary that the Railwo,y Department and the Posts and Tele-
: graphs Department should bel"Un ollcommercial lines only. From my ex-
'perience of the Retrenchment Committee regarding the Posts and Tele-
graphs Department and aiso as a member for many years in the past of 
-the Finance Committee relating to the Railways, I can say that sometimes 
·it . is very difficult to 'go against the policy of the Government of India. 
, If one set of . rules is applicable in one Department of the Government of 
India, they are equally applicable to other Departments also, and it is 
-difficult to go agafust them when the Government which employ the per-
Ilons is the same. Certain Departments of the Government of . India are 

· administrative Departments in which it is essential. that one kind of rules 
should ~ppll" but at the same time it is not desn-able that.the sa~e set of 
rules WIth t68ard to pay and aU~wances should be applicable ill thetle 
-two Departments. I have come to.kno~· that whe.ntemporary hands are 
· l11ade permanent, they are given the same salary as had been given in the 
,past. It is very difficult that SOllle people should be. enjoying one kind of 
salary and another set of people should be enjoying a difierent ~lI.de. But 
this is .the ~e \Vhen Government must come out boldly and make up 
new rules and revised. scales of seJaries· .which may be applicable· to all 

.people who are now drawing s~arics beyoud Rs. 1,000. There are poorer 
· ~lasses of clerk~ whom nobodJr wants to touch. The Government have al-
ready fixed, new rates ot pay: for..the su,bDrdiuat.es oLthese D~partmen.ts. 
,But I ~nd the officers gra~cs of the .Posts and 'l'ele~a~hs pe,EB:rtment and 
· the Railways' have not been touched. The complaillt conies ill from the 
'lower paid ~emplQyees that the officers, who have. the power to determine 
: and fix the grades of salary, fix better grades for themselves and com-
~letely ignore the poor clerks. . The lower paid employees have got this 
grievance, and, I therefore, suggest that, in the.interests of the lower paid 

'employees as well as in the inter.est of. keeping. contentmel;lt.in the country 
and also saving the Government from criticism, the. salaries. of the high 
paid officials should be revised inthll light of .the present financial conm-
.tion.There has been a cut of five per cent. But this means that the 
salary is fixed at. the old. rate. and the people have to pay·only five· per 
~ent out .of that. But this is.n,ot_~hat I want .. 1 do not. want to. touch 
.even the present employees. I w.ant in' ~~ture that the salaries of all. the 
,~ployees in.the Railway Department aud.in~Post.s and Telegraphs De-
;pa.rtment, whq .. are dl:awingmore than Rs. 1,000. as saiary, tlhould he deter-
~miued oya bod;y:·of non-ofiicial experts .. whQ·IIj.ay. ~t as &no ~pert .body and 
'advise the· Government purely, from a business point,of view~d .Dot. with 
lany conaillera.;tio.n .. as. to what other Depadments 'are enjoying, ~ 

.' '. . ,., 1 . 

The lI0n0urable ',Sir l'Iank .• oyce::1 canno~ speak ,.efthe~way 
,Department,but I .would· remind. my, llon.ciurab\e 'friend : that. the ."reviSed 
,rates of pay ·for.new entr$Dts_to.tbe soperior-,ra.nks:.m ~he:P.oi>ts aud:Tele-
graphs Department have recen:t~. beel}' publis~ed.·· ' .. - :,.. . 

.. ' Xr.·llilhaIilDiadYainin ~;';-r tllidw'titRt 'Sb~ !iifvised"~cale Ji a 
• ..•. , .' '" . '.! . . '. . ,. . • . . . .P Y 
'has beeniixea: _ They", were. '&eebtdingto ,wliart~e BEitrenChine_ht (?6mmittee 
v&sd! ~eoomIiJ~Beed, ·BOO ~wf RettEll:rdhineitt '-€6m'mittiee- ;itself-haQ' on&!~. 
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difficulty. I myself was a member of th~t Committee, and I found great 
difficulty that we could not make any recommendation with regard to the 
Posts and Telegraphs Department different from the pay other Departments 
of the Government of India were enjoying. That is my position that we could 
not suggest different treatment for the Posts and Telegraphs and the rail-
way employoos as we' wanted to. The members belonging to the I.C.S. 
and the Polic~ Service are purely administrative officers. But in the Posts 
and Telegraphs Department we must pay the men according.to the financial 
condition prevailing in India at present and we must fix the rates of pay 
for this Department according to the pay that is prevalent for the best 
man available in the country. If we find that a man with the best brain 
enters into some profession, he shOUld go up to a certain limit in his 
salary, but what is the justification fOJ; another man not Daving the same 
brain getting into Government service and getting better salary than what 
an Indian cculd get in any other profession? If you give special scales of 
salary to men with exceptional abilities. such as the Doctors or the Engi-
ne~rs or High Court Judges, these would be exceptional cases and I would 
not mind paying them. But here comes the grievance of the lower 
paid employees that they are simply treat-ed very badly, and the higher 
grade peopJ~ in the Posts and Telegraphs, simply because they have got 
the power of determining the salary of the staff, fix a higher scale of pay 
for themselves and a lower scale of pay for the subordinate staff. The com-
plaint of th~ subordinates is quite justified. In fairness to the lower paid 
employees and in all decency, the Government should appoint a Committee, 
purely a non-official Committee, having some representatives of the services 
there, to devise some meanE! of fixing the salary of these people who sre 
drawing more than Re. 1,000 in the Posts and Telegraphs Department. [ 
submit, this must be done 8'lOn. 

Now, I wish to say something about the railways. I have often found 
in the railways, not so much in the Posts and Telegraphs Department, that 
new posts are constantly created. 

Dtwan Bahadur A.. RamuwamiJ[ud&lfar: On a point of order, 8'11". 
I thoug'bt that railways were excluded from discussion on the Finance Bill. 
We had a separate Railwav Budget and we discussed railway finance then. 
The present is general finance apart from railways. . 

Ill. J[uhammad Yamin Khan: I thought that my Honourable friend, 
Mr. Mudaliar, had been sufficiently long in this House as to when to rise 
to a point of order. I do not understand how the point of order that ha 
raised arises. Here, on the FinauceBiIl, :we caD discuss all sulijects, and 
my Honourable friend, Mr. Mudaliar, must have been aware of that. 

Dr. Zlauddln Ahmad: We can talk about the solar system. . . 

JIr. J[uhammad Yamin Khan: My Honourable friend, Dr. Ziauddin 
Ahmad. also discussed about the . solar system. He did not hesitate doing 
so, and this Hous; listened to his mathematics which would have been 
very interesting if this House had been ('onverted into the B.Sc. elaR" ql 
the M. A. O. College, Aligarh. 

No*, Sir. I was referring to the railways. There is a difficulfiv )n 
fixing djfferent. rates of pay to new entrants, bilcause the Government 
c,,:nnot accept a new scale of. salary as <tistinct from w.hat they have already 
laId down. I fin!}. there WIll be ~any people. who would be available oil a lower scale of salary. I submit that the market· value of candidate!! 



LBGISLATI'VlI A 88JDOL1' . [19m MABCH 19M. 

[.Mr. Muhammad Yamin Khan.) 
has gone down. Such being the case, there is no justification in paying 
higher scules of pay and thus run the railways at a deficit as they are 
doing at present. I am sure that my Honourable friend, Mr. Rau, wiH 
agree wit,h me on this point. I am sure he would ~nd many cases where 
the Standing Finance Committee on Railways has been obliged to give 
sanction on the old scale, because they had no other option but to sanction 
on t·he old scale that has been laid down in the past. Even if we want 
to fix a new scale for any post, we could not do so. The Standing Finance 
Committee have either to accept the proposals of the Government or to 
reject them. The Committee" as, therefore, obliged to give its sanction. 
This is not. r" very desirable state of affairs, and I think, in the interests 
of the financIal position of the country, we should fix new scales of pay. 

Another point that I should like to mention is this. I would urge upon 
the Governn:;ent the desirability of taking full advantage of cheap rates of 
interest at this time. There is a lot of mO'ley which is available in the 
country, and if the Government Boat loans on a lower scale of interest; 
they will have plenty of money. That will also help in reducing the old 
debt and they can payoff the old loans which they had issued at high 
rates of interest. Even if there is a saving (\f one per cent in the shape 
of interest, it means a great gain to Government, and, out of a total debt 
of 800 crores which the Government have got at present, there will be ~ 
good deal 01 saving in the shape of interest if they take advantage of the 
cheap rate of money available at present. The Honourable the Finance 
Member floated a loan last year. 

The Honourable Sir George Schuster: Floated six loans. 

Kr. Kubammad Yamin Khan: Yes, six loans, and there was a good 
response and every one of the loans was fully subscribed within a short 
time. I think this is the time when full advantage should be taken of the 
low rates of interest and the burden on the State should be reduced. This 
is all I have got to say at present. I wanted to lay something about 
the sugar industry, but I think I will get another opportunity to speak on 
that subject when the Sugar Bill comes for consideration. ' 

l{awab Major Kalik Ta11b J[ehm Khan (North Punjab: Muhamm&dan): 
Sir, my Honourable friend, Mr. Pandya, hal just given out that 80 per 
cent of the cattle are killed and 20 per cent. die a natural death. I am 
afraid I cannot accept those figures. As far as I can find out from the 
'trarious statements issued from time to time, the facts are the other way 
round; and the recent telegraphic notes that we have been receiving fro~ 
the Hide Merchants' Association of Calcutta support me in it. As regards 
the ce~s dut-y touched upon by him, he forgets that it is levied when trade 
is in a fiounshing condition and not when it is on the verge of dying out. 
A perusal of the fi~ures given on page 11 of the Review of Trade in India 
in 1932-33 shows that the export of raw bides and skins was: 

in 1913-14 86,100 
in 1930-31 41-100 
in 1931-32 38,000 
in ,1932-33 28,600. 

In view of the faU in trade from 80,000 to 27,000, is there any justificll-
tion fOl"keeping 'Up this duty? It iserident that the number of animals 
whiCh' die every· year practically remains .b~ B~ and ~e 8&Dl6 ,14 ~~ 



case with killed animals. The number of exported hi!lea and skins aa 
shown above haa diminished to one-third and the amount of l~ather tanned 
u;. the country has also diminished. Therefore, the inevitable conclusion 
is. that the Chamars do not find it remunerative to take out the skin; they 
simply bury it in the ground. I am a zamindar myself, and would be 
the last person to allow the destruction of a useful animal. But we cannot 
forget the economic point of view, particUlarly in the present depre88e~ 
condition of the country. One sees hundreds and thousands 1)f gow.h~ 
in various places. If I t-ake a hundred cattle per gow.hala and ealcul$te 
the minimum expenditure 01 two annas per animal, the amount works to 
Rs. 12-8-0 per da.:Jl or Rs. 375 a month. I have been closely studyjng 
this question and looking into the condition of the animals which are kept 
in the gowshalas. I find that mostly they are sick, sorry and old. The 
question, therefore, is, whether it is humane to keep them and prolong 
their agony or to put an end to it. J have got the authority of Mahatma 
Gandhi who on one occasion allowed the destruction of a. calf, because it 
was suffering from a disease. Their feeding is waste of public funds, 
which is not justified. 

My second point is the financial position of the zamindars. It bas 
been Maid that. out. of ISO crores of gold which has been sold, 

5 P... 150 crores is distress gold which the people were compelled to 
sell for payment of Government demands. The zamindar's reserve has 
diminished by this amount. His income has fallen to less than over one-
third and he cannot pay the Government revenue from his income, and 
the value of the landed property has gone down to the lowest level. My 
Honourable friend, Mr. Amar Nath Dutt, offered to give up his land without 
any price, and I think it is still dear, because no one can afford. to keep 
it. 

My third point is the price level of cotton. I have got before me " 
table which is given on page 8 of the Review of Trade in India in 1932-33. 
I find in it that the index number for the sale of cotton in July, 1914, was 
100 and it it;. now 40 which shows that the price of that commodity has 
gone down 2l times. As we are not getting the economic price of cotton, 
why do you raise the price of manufactured textiles and make no attempt 
to do so in the case of cotton? I ask a simple question, namely, how 
much cloth shall I get by selling one maund of cotton? If I get Ifls8, I 
will oppose raising the price of cloth. I have already urged the other day 
that we ought to give protective duties to those firms which do conS'Jme 
most of the country cotton. 

My fourth point is the duty on matches. This dutiy is said to be hitting 
, the poor peoplE'. 'Ve have now got two classE's ()i people, the rich and 

the poor. The rich clamour that the:v are over-taxed, and, with the same 
breath, they urge that the poor should not be t.axed. I do not understand 
what Government should do and how administration ought to run. I re-
member the time when in a whole village there WBS not a single match-
box and the people used to kindle fire from one another's fireplace. The 
sante practice is more or less carried on in villages even now, and one. gets 
Ii match-box in the houses of Government servants or those who can afford 
it, namely, those who indulge in the habit of cigar 01' cigarette smoiing-. 
Hence I would not call it a duty on necessaries of life, but On a luxury, 
and there is no earthly reas()n why luxuries should n()t be taxed. 
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My fifth point is the duty on tobacco. It is admitted by everybody 

that tobacco is a luxury, and, as I said above, there is no reason why 
luxuries should not be taxed. But I should like to point out at the. lADle 
time that t(;bacco in the fonn in which it is smoked in the villages is a 
sheer waste of time, 80 much 80, that it takes away daily four or five hours 
of the zamindar's time to prepare his llooka and smoke it. I, as a 
zamindar, would like its total prohibition, 80 that the zamindars 
may save bme which· is the most valuable thing in the world. 

My last point ;s that we have been criticTsing various taxes that the 
Honourable the Finance Member has been adding to the list already 
existing; but I do not think that any constructive scheme has been put 
forward as to if these taxes are removed, how are they to be replaced, 
and there is no time to do it, though it was the proper way. If We are 
going to reduce taxes, we ought to find funds for running the Government 
which no doubt 'is already very expensive. Why it is 80, it is too late to 
remedy. It is, however, a fact that a lot of money is required to run 8 
good Government. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
20th March. 1934. 
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